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PROTOCOL ON WATER AND HEALTH
TO THE 1992 CONVENTION ON THE PROTECTION AND USE
OF TRANSBOUNDARY WATERCOURSES AND INTERNATIONAL LAKES

The Parties to this Protocol,

Mindful that water is essential to sustain life and that the availability
of water in quantities, and of a quality, sufficient to meet basic human needs
is a prerequisite both for improved health and for sustainable development,

Acknowledging the benefits to human health and well-being that accrue

from wholesome and clean water and a harmonious and properly functioning water
environment,

Aware that surface waters and groundwater are renewable resources with a
limited capacity to recover from adverse impacts from human activities on
their cuantity and quality, that any failure to respect those limits may
result in adverse effects, in both the short and long terms, on the health and
well-being of those who rely on those resources and their quality, and that in
consequence sustainable management of the hydrological cycle is essential for
both meeting human needs and protecting the environment,

Aware also of the consequences for public health of shortfalls of water
in the quantities, and of the quality, sufficient to meet basic human needs,
and of the serious effects of such shortfalls, in particular on the
vulnerable, the disadvantaged and the socially excluded,

Conscioug that the prevention, control and reduction of water-related
disease are important and urgent tasks which can only be satisfactorily
discharged by enhanced cooperation at all levels and among all sectors, both
within countries and between States,

Conscious also that surveillance of water-related disease and the
establishment of early-warning systems and response gystems are important
aspects of the prevention, control and reduction of water-related disease,

Basing themselves upon the conclusions of the United Nations Conference
on Environment and Development (Rio de Janeiro, 1992), in particular the Rio
Declaration on Environment and Development and Agenda 21, as well as upon the

programme for the further implementation of Agenda 21 (New York, 1997) and the
consequent decision of the Commission on Sustainable Development on the

sustainable management of freshwater (New York, 1998},

Deriving inspiration from the relevant provisions of the 1992 Convention
on the Protection and Use of Transboundary Watercourses and International
Lakes and emphasizing the need both to encourage more widespread application
of those provisions and to complement that Convention with further measures to
strengthen the protection of public health,

Taking note of the 1991 Convention on Environmental Impact Assessment in
a Transboundary Context, the 1992 Convention on the Transboundary Effects of
Industrial Accidents, the 1997 United Nations Convention on the Law of the
Non-Navigational Uses of International Watercourses and the 1998 Convention on
Access to Information, Public Participation in Decision-making and Access to
Justice in Environmental Matters,



rther tak note of the pertinent principles, targets and
recommendations of the 1989 European Charter on Environment and Health, the
1994 Helsinki Declaration on Environment and Health, and the Ministerial

declarations, recommendations and resolutions of the "Environment for Europe”
process,

Recognizing the sound basis and relevance of other environmental
initiatives, instruments and processes in Europe, asg well as the preparation
and implementation of National Environment and Health Action Plans and of
National Environment Action Plans,

Commending the efforts already undertaken by the United Nations Economic
Commission for Europe and the Regional Office for Europe of the World Health
Organization to strengthen bilateral and multilateral cooperation for the
prevention, control and reduction of water-related disease,

Encouraged by the many examples of positive achievements by the States
members of the United Nations Economic Commission for Europe and the States
members of the Regional Committee for Europe of the World Health Organization
in abating pollution and in maintaining and restoring water environments
capable of supporting human health and well-being,

Have agreed as follows:

Article 1

OBJECTIVE

The objective of this Protocol is to promote at all appropriate levels,
nationally as well as in transboundary and international contexts, the
protection of human health and well-being, both individual and collective,
within a framework of sustainable development, through improving water
management, including the protection of water ecosystems, and through
preventing, controlling and reducing water-related disease.

Article 2
DREFINITIONS
For the purposes of this Protocol,

1. "Water-related disease" means any significanp adverse effects on
human health, such as death, disability, illness or disorders, caused directly
or indirectly by the condition, or changes in the quantity or quality, of any
waters;

2. "Drinking water" means water which is used, or intended to be
available for use, by humans for drinking, cooking, food preparation, persgonal
hygiene or similar purposes;

3. "Groundwater" means all water which is below the surface of the
ground in the saturation zone and in direct contact with the ground or
subsoil; '

4. "Enclosed waters" means artificially created water bodies separated
from surface freshwater or coastal water, whether within or outside a
building;



5. “Transboundary waters" means any surface or ground waters which
mark, cross or are located on boundaries between two or more States; wherever
transboundary waters flow directly into the sea, these transboundary waters
end at a straight line across their respective mouths between points on the
low-water line of their banks;

6. "Transboundary effects of water-related disease" means any
significant adverse effects on human health, such as death, disability,
illness or disorders, in an area under the jurisdiction of one Party, caused
directly or indirectly by the condition, or changes in the quantity or
quality, of waters in an area under the jurisdiction of another Party, whether
or not such effects constitute a transboundary impact;

7. "Transboundary impact" means any significant adverse effect on the
environment resulting from a change in the conditions of transboundary waters
caused by a human activity, the physical origin of which is situated wholly orx
in part within an area under the jurisdiction of a Party to the Convention,
within an area under the jurisdiction of another Party to the Convention. Such
effects on the environment include effects on human health and safety, flora,
fauna, soil, air, water, climate, landscape, and historical monuments or other
physical structures or the interaction among these factors; they also include
effects on the cultural heritage or socic-economic conditions resulting from
alterations to those factors;

8. "Sanitation" means the collection, transport, treatment and disposal
or reuse of human excreta or domestic waste water, whether through collective
systems or by installations serving a single household or undertaking;

9. "Collective system" means:

(a) A system for the supply of drinking water to a number of households
or undertakings; and/or

(b) A system for the provision of sanitation which serves a number of
households or undertakings and, where appropriate, also provides for the
collection, transport, treatment and disposal or reuse of industrial waste
water,

whether provided by a body in the public sector, an undertaking in the private
sector or by a partnership between the two sectors;

10. "Water-management plan" means a plan for the development,
management, protection and/or use of the water within a territorial area or
groundwater aquifer, including the protection of the associated ecosystems;

11. *The public" means one or more natural or legal persons, and, in
accordance with national legislation or practice, their associations,
organizations or groups;

12. *Public authority" means:
(a) Government at national, regional and other levels;

(b) Natural or legal persons performing public administrative functions
under national law, including specific duties, activities or services in
relation to the environment, public health, sanitation, water management or
water supply;

(c) Any other natural or legal persons having public responsibilities or
functions, or providing public services, under the control of a body or person
falling within subparagraphs (a) or (b) above;



(d) The institutions of any regional economic integration organization
referred to in article 21 which is a Party.

This definition does not include bodies or institutions acting in a judicial
or legislative capacity;

13. "Local" refers to all relevant levels of territorial unit below the
level of the State;

14. "Convention" means the Convention on the Protection and Use of
Transboundary Watercourses and International Lakes, done at Helsinki on
17 March 1992;

15. "Meeting of the Parties to the Convention" means the body
established by the Parties to the Convention in accordance with its
article 17;

16. '"Party" means, unless the text otherwise indicates, a State or a
regional economic integration organization referred to in article 21 which has
congented to be bound by this Protocol and for which this Protocol is in
force;

17. "Meeting of the Parties" means the body established by the Parties
in accordamce with article 16.

Article 3
SCOPE

The provisions of this Protocol shall apply to:

(a) Surface freshwater;

(b) Groundwater;

(¢} BEstuaries;

{d) Coastal waters which are used for recreation or for the production
of fish by aquaculture or for the production or harvesting of shellfish;

(e} Enclosed waters generally available for bathing;

(£) Water in the course of abstraction, transport, treatment or supply;
(g) Waste water throughout the course of collection, transport,
treatment and discharge or reuse,

Article 4
GENERAL PROVISIONS
1. The Parties shall take all appropriate measures to prevent, control and
reduce water-related disease within a framework of integrated water-management
systems aimed at sustainable use of water resources, ambient water quality

which does not endanger human health, and protection of water ecosystems.

2. The Parties shall, in particular, take all appropriate measures for the
purpose of ensuring:



(a) Adequate supplies of wholesome drinking water which is free from any
micro-organisms, parasites and substances which, owing to their numbers or
concentration, constitute a potential danger to human health. This shall
include the protection of water resources which are used as sources of
drinking water, treatment of water and the establishment, improvement and
maintenance of collective systems;

- (b} Adequate sanitation of a standard which sufficiently protects human
health and the environment. This shall in particular be done through the
establishment, improvement and maintenance of collective systems;

(c) Effective protection of water resources used as sources of drinking
water, and their related water ecosystems, from pollution from other causes,
including agriculture, industry and other discharges and emissions of
hazardous substances. This shall aim at the effective reduction and
elimination of discharges and emissions of substances judged to be hazardous
to human health and water ecosystems;

(d) Sufficient safeguards for human health against water-related disease
arising from the use of water for recreational purposes, from the use of water
for aquaculture, from the water in which shellfish are produced or from which
they are harvested, from the use of waste water for irrigation or from the use
of sewage sludge in agriculture or aquaculture;

(e) Effective systems for monitoring situations likely to result in
outbreaks or incidents of water-related disease and for responding to such
outbreaks and incidents and to the risk of them.

3. Subsequent references in this Protocol to "drinking water" and
"sanitation" are to drinking water and sanitation that are required to meet
the requirements of paragraph 2 of this article.

4. The Parties shall base all such measures upon an assessment of any
proposed measure in respect of all its implications, including the benefits,
disadvantages and costs, for:

(a) Human health;
(b) Water resources; and

(c) Sustainable development,

which takes account of the differing new impacts of any proposed measure on
the different environmental mediums.

5. The Parties shall take all appropriate action to create legal,
administrative and economic frameworks which are stable and enabling and
within which the public, private and voluntary sectors can each make its
contribution to improving water management for the purpose of preventing,
controlling and reducing water-related disease.

6. The Parties shall require public authorities which are considering taking
action, or approving the taking by others of action, that may have a
significant impact on the environment of any waters within the scope of this

Protocol to take due account of any potential impact of that action on public
health.

7. Where a Party is a Party to the Convention on Environmental Impact
Assesgment in a Transboundary Context, compliance by public authorities of
that Party with the requirements of that Convention in relation to a proposed
action shall satisfy the requirement under paragraph 6 of this article in
regpect of that action.



8. The provisions of this Protocol shall not affect the rights of Parties to

maintain, adopt or implement more stringent measures than those set down in
this Protocol.

9. The provisions of this Protocol shall not affect the rights and
obligations of any Party to this Protocol deriving from the Convention or any
other existing international agreement, except where the requirements under
this Protocol are more stringent than the corresponding requirements under the
Convention or that other existing international agreement.

Article 5
PRINCIPLES AND APPROACHES

In taking measures to implement this Protocol, the Parties shall be
guided in particular by the following principles and approaches:

(a) The precautionary principle, by virtue of which action to prevent,
control or reduce water-related disease shall not be postponed on the ground
that scientific research has not fully proved a causal link between the factor
at which such action is aimed, on the one hand, and the potential contribution
of that factor to the prevalence of water-related disease and/or transboundary
impacts, on-the other hand;

(b) The polluter-pays principle, by virtue of which costs of pollution
prevention, control and reduction shall be borne by the polluter;

(¢) States have, in accordance with the Charter of the United Nations
and the principles of international law, the sovereign right to exploit their
own resources pursuant to their own environmental and developmental policies,
and the responsibility to ensure that activities within their jurisdiction or
control do not cause damage to the environment of other States or of areas
beyond the limits of national jurisdiction;

(d) Water resources shall be managed so that the needs of the present
generation are met without compromising the ability of future generations to
meet their own needs;

(e) Preventive action should be taken to avoid outbreaks and incidents
of water-related disease and to protect water resources used as sources of
drinking water because such action addresses the harm more efficiently and can
be more cost-effective than remedial action;

(f£) Action to manage water resources should be taken at the lowest
appropriate administrative level;

(g) Water has social, economic and environmental values and should
therefore be managed so as to realize the most acceptable and sustainable
combination of those values;

{h) Efficient use of water should be promoted through economic
instruments and awareness-building;

(i) Access to information and public participation in decision-making
concerning water and health are needed, inter alia, in order to enhance the
quality and the implementation of the decisions, to build public awareness of
issues, to give the public the opportunity to express its concerns and to
enable public authorities to take due account of such concerns. Such access
and participation should be supplemented by appropriate access to judicial and
aduministrative review of relevant decisions;



(j) Water resources should, as far as possible, be managed in an
integrated manner on the basis of catchment areas, with the aims of linking
social and economic development to the protection of natural ecosystems and of
relating water-resource management to regulatory measures concerning other
environmental mediums. Such an integrated approach should apply across the
whole of a catchment area, whether transboundary or not, including its
associated coastal waters, the whole of a groundwater aquifer or the relevant
parts of such a catchment area or groundwater aquifer;

(k) Special consideration should be given to the protection of people
who are particularly vulnerable to water-related disease;

(1) Equitable access to water, adequate in terms both of quantity and of
quality, should be provided for all members of the population, especially
those who suffer a disadvantage or social exclusion;

(m) As a counterpart to their rights and entitlements to water under
private law and public law, natural and legal persons and institutions,
whether in the public sector or the private sector, should contribute to the
protection of the water environment and the conservation of water resources;
and

(n) In implementing this Protocol, due account should be given to local
problems, needs and knowledge.

Article 6
TARGETS AND TARGET DATES

1. In order to achieve the objective of this Protocol, the Parties shall
pursue the aims of:

(a) Access to drinking water for everyone;
(b} Provision of sanitation for everyone

within a framework of integrated water-management systems aimed at sustainable
use of water resources, ambient water quality which does not endanger human
health, and protection of water ecosystems.

2. For these purposes, the Parties shall each establish and publish national
and/or local targets for the standards and levels of performance that need to

be achieved or maintained for a high level of protection against water-related
disease. These targets shall be periodically revised. In doing all this, they
shall make appropriate practical and/or other provisions for public
participation, within a transparent and fair framework, and shall ensure that
due account is taken of the outcome of the public participation. Except where
national or local circumstances wmake them irrelevant for preventing,
controlling and reducing water-related disease, the targets shall cover,

inter alia:

(a) The quality of the drinking water supplied, taking into account the
Guidelines for drinking-water quality of the World Health Organization;

(b) The reduction of the scale of outbreaks and incidents of water-
related disease;

{c) The area of territory, or the population sizes or proportions, which
should be served by collective systems for the supply of drinking water or
where the supply of drinking water by other means should be improved;



(d) The area of territor?, or the population sizes or proportions, which
should be served by collective systems of sanitation or where sanitation by
other means should be improved;

(e} The levels of performance to be achieved by such collective systems
and by such other means of water supply and sanitation respectively;

- (f) The application of recognized good practice to the management of
water supply and sanitation, including the protection of waters used as
sources for drinking water;

(g) The occurrence of discharges of:
(i) Untreated waste water; and
(ii) Untreated storm water overflows

from waste-water collection systems to waters within the scope of this
Protocol;

{(h) The quality of discharges of waste water from waste-water treatment
installations to waters within the scope of this Protocol;

(i} The disposal or reuse of sewage sludge from collective systems of
sanitation or other sanitation installations and the quality of waste water
used for irrigation purposes, taking into account the Guidelines for the safe

use of waste water and excreta in agriculture and aquaculture of the World
Health Organization and the United Nations Environment Programme:;

(i) The quality of waters which are used as sources for drinking water,
which are generally used for bathing or which are used for aquaculture or for
the production or harvesting of shellfish;

(k) The application of recognized good practice to the management of
enclosed waters generally available for bathing;

(1) The identification and remediation of particularly contaminated
sites which adversely affect waters within the scope of this Protocol or are
likely to do so and which thus threaten to give rise to water-related disease;

{(m) The effectiveness of systems for the management, development,
protection and use of water resources, including the application of recognized
good practice to the control of pollution from sources of all kinds;

{n) The frequency of the publication of information on the .quality of
the drinking water supplied and of other waters relevant to the targets in
this paragraph in the intervals between the publication of information under
article 7, paragraph 2. )

3. Within two years of becoming a Party, each Party shall establish and

publish targets referred to in paragraph 2 of this article, and target dates
for achieving them.

4. Where a long process of implementation is foreseen for the achievement of
a target, intermediate or phased targets shall be set. )

S. In order to promote the achievement of the targets referred to in
paragraph 2 of this article, the Parties shall each:

(a) Establish national or local arrangements for coordination between
their competent authorities;



(b} Develop water-management plans in transboundary, national and/or
local contexts, preferably on the basis of catchment areas or groundwater
aquifers. In doing so, they shall make appropriate practical and/or other
provisions for public participation, within a transparent and fair framework,
and shall ensure that due account is taken of the outcome of the public
participation. Such plans may be incorporated in other relevant plans,
programmes or documents which are being drawn up for other purposes, provided
that they enable the public to see clearly the proposals for achieving the
targets referred to in this article and the respective target dates;

(¢) Establish and maintain a legal and institutional framework for
monitoring and enforcing standards for the quality of drinking water;

(d) Establish and maintain arrangements, including, where appropriate,
legal and institutional arrangements, for monitoring, promoting the
achievement of and, where necessary, enforcing the other standards and levels

of performance for which targets referred to in paragraph 2 of this article
are set.

Article 7
REVIEW AND ASSESSMENT OF PROGRESS
1. The Parties shall each collect and evaluate data on:

(a) Their progress towards the achievement of the targets referred to in
article 6, paragraph 2;

{b) 1Indicators that are designed to show how far that progress has
contributed towards preventing, controlling or reducing water-related disease.

2. The Parties shall each publish periodically the results of this
collection and evaluation of data. The frequency of such publication shall be
established by the Meeting of the Parties.

3. The Parties shall each ensure that the results of water and effluent

sampling carried out for the purpose of this collection of data are available
to the public.

4. On the basis of this collection and evaluation of data, each Party shall
review periodically the progress made in achieving the targets referred to in
article 6, paragraph 2, and publish an assessment of that progress. The
frequency of such reviews shall be established by the Meeting of the Parties.
Without prejudice to the possibility of more frequent reviews under article 6,
paragraph 2, reviews under this paragraph shall include a review of the
targets referred to in article 6, paragraph 2, with a view to improving the
targets in the light of scientific and technical knowledge.

5. Each Party shall provide to the secretariat referred to in article 17,
for circulation to the other Parties, a summary report of the data collected
and evaluated and the assessment of the progress achieved. Such reports shall
be in accordance with guidelines established by the Meeting of the Parties.
These guidelines shall provide that the Parties can use for this purpose

reports covering the relevant information produced for other international
forums.

6. The Meeting of the Parties shall evaluate progress in implementing this
Protocol on the basis of such summary reports.

~10-



Article 8
RESPONSE SYSTEMS
1. The Parties shall each, as appropriate, ensure that:

(a) Comprehensive national and/or local surveillance and early-warning
systems are established, improved or maintained which will:

(i) Identify outbreaks or incidents of water-related disease or
significant threats of such outbreaks or incidents, including
those resulting from water-pollution incidents or extreme
weather events; ’

(ii) Give prompt and clear notification to the relevant public
authorities about such outbreaks, incidents or threats;

{(iii) In the event of any imminent threat to public health from
water-related disease, disseminate to members of the public
who may be affected all information that is held by a public
authority and that could help the public to prevent or
mitigate harm;

~ (iv) Make recommendations to the relevant public authorities and,
where appropriate, to the public about preventive and remedial
actions;

(b} Comprehensive national and local contingency plans for responses to
such outbreaks, incidents and risks are properly prepared in due time;

{(c) The relevant public authorities have the necessary capacity to
respond to such outbreaks, incidents or risks in accordance with the relevant
contingency plan.

2. Surveillance and early-warning systems, contingency plans and response
capacities in relation to water-related disease may be combined with those in
relation to other matters.

3. Within three years of becoming a Party, each Party shall have established
the surveillance and early-warning systems, contingency plans and response
capacities referred to in paragraph 1 of this article.

Article 9
PUBLIC AWARENESS, EDUCATION, TRAINING, RESEARCH AND
DEVELOPMENT AND INFORMATION

1. The Parties shall take steps designed to enhance the awareness of all
sectors of the public regarding:

(a) The importance of, and the relationship between, water management
and public health;

(b) The rights and entitlements to water and corresponding obligations
under private and public law of natural and legal persons and institutions,
whether in the public sector or the private sector, as well as their moral
obligations to contribute to the protection of the water environment and the
conservation of water resources.
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2. The Parties shall promote:

{(a) Understanding of the public-health aspects of their work by those
respongible for water management, water supply and sanitation; and

(b) Understanding of the basic principles of water management, water
supply and sanitation by those responsible for public health.

3. The Parties shall encourage the education and training of the
professional and technical staff who are needed for managing water resources
and for operating systems of water supply and sanitation, and encourage the
updating and improvement of their knowledge and skills. This education and
training shall include relevant aspects of public health.

4, The Parties shall encourage:

(a) Research into, and development of, cost-effective means and
techniques for the prevention, control and reduction of water-related disease;

(b) Development of integrated information systems to handle information
about long-term trends, current concerns and past problems and successful
solutions to them in the field of water and health, and provision of such
information to competent authorities.

Article 10

PUBLIC INFORMATION

1. As a complement to the requirements of this Protocol for Parties to
publish specific information or documents, each Party shall take steps within
the framework of its legislation to make available to the public such
information as is held by public authorities and is reasonably needed to
inform public discussion of:

(a) The establishment of targets and of target dates for their
achievement and the development of water-management plans in accordance with
article 6;

(b) The establishment, improvement or maintenance of surveillance and
early-warning systems and contingency plans in accordance with article 8;

(c) The promotion of public awareness, education, training, research,
development and information in accordance with article 9.
2. Each Party shall ensure that public authorities, in response to a request
for other information relevant to the implementation of this Protocol, make
such information available within a reasonable time to the public, within the
framework of national legislation.

3. The Parties shall ensure that information referred to in article 7,
paragraph 4, and paragraph 1 of this article shall be available to the public
at all reasonable times for inspection free of charge, and shall provide
members of the public with reasonable facilities for obtaining from the
Parties, on payment of reasonable charges, copies of such information.

4. Nething in this Protocol shall require a public authority to publish
information or make information available to the public if:

(a} The public authority does not hold the information;
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{b} The request for the information is manifestly unreasonable or
formulated in too general a manner; or

(c) The information concerns material in the course of completion or
concerns internal communications of public authorities where such an exemption
is provided for in national law or customary practice, taking into account the
public interest served by disclosure.

5. Nothing in this Protocol shall require a public authority to publish
information or make information available to the public if disclosure of the
information would adversely affect:

(a) The confidentiality of the proceedings of public authorities, where
such confidentiality is provided for under national law;

(b) International relations, national defence or public security;

{c) The course of justice, the ability of a person to receive a fair
trial or the ability of a public authority to conduct an enquiry of a criminal
or disciplinary nature;

{(d) The confidentiality of commercial or industrial information, where
such confidentiality is protected by law in order to protect a legitimate
economic interest. Within this framework, information on emissions and
discharges which are relevant for the protection of the environment shall be
disclosed;

(e} Intellectual property rights;

(f) The confidentiality of personal data and/or files relating to a
natural person where that person has not consented to the disclosure of the
information to the public, where such confidentiality is provided for in
national law;

(g) The interests of a third party which has supplied the information
requested without that party being under, or being capable of being put under,
a legal obligation to do so, and where that party does not consent to the
release of the material; or

(h) The environment to which the information relates, such as the
breeding sites of rare species.

These grounds for not disclosing information shall be interpreted in a
restrictive way, taking into account the public interest served by disclosure
and taking into account whether the information relates to emissions and
discharges into the environment.
Article 11
INTERNATIONAL COOPERATION

The Parties shall cooperate and, as appropriate, assist each other:

(a) In international actions in support of the objectives of this
Protocol;

(b) On request, in implementing national and local plans in pursuance of
this Protocol.
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Axrticle 12

JOINT AND COORDINATED INTERNATIONAL ACTION

In pursuance of article 11, subparagraph {(a), the Parties shall promote
~ cooperation in international action relating to:

B {(a) The development of commonly agreed targets for matters referred to
in article 6, paragraph 2;

{b) The development of indicators for the purposes of article 7,
paragraph 1 (b), to show how far action on water-related disease has been
successful in preventing, controlling and reducing such disease;

(c) The establishment of joint or coordinated systems for surveillance
and early-warning systems, contingency plans and response capacities as part
of, or to complement, the national systems maintained in accordance with
article 8 for the purpose of responding to outbreaks and incidents of
water-related disease and significant threats of such outbreaks and incidents,
especially from water-pollution incidents or extreme weather events;

(d) Mutual assistance in responding to outbreaks and incidents of water-
related disease and significant threats of such outbreaks and incidents,
especially from water-pollution incidents or extreme weather events;

(e) The development of integrated information systems and databases,
exchange of information and sharing of technical and legal knowledge and
experience;

(f) The prompt and clear notification by the competent authorities of
one Party to the corresponding authorities of other Parties which may be
affected of:

(1) Outbreaks and incidents of water-related disease, and
{ii) significant threats of such outbreaks and incidents
which have been identified;

{(g) The exchange of information on effective means of disseminating to
the public information about water-related disease.

Article 13
COOPERATION IN RELATION TO TRANSBOUNDARY WATERS

1. Where any Parties border the same transboundary waters, as a complement
to their other obligations under articles 11 and 12, they shall cooperate and,
as appropriate, assist each other to prevent, control and reduce transboundary
effects of water-related disease. 1In particular, they shall:

(a) Exchange information and share knowledge about the transboundary
waters and the problems and risks which they present with the other Parties
bordering the same waters;

(b) Endeavour to establish with the other Parties bordering the same
transboundary waters joint or coordinated water-management plans in accordance
with article 6, paragraph 5 (b), and surveillance and early-warning systems
and contingency plans in accordance with article 8, paragraph 1, for the
purpose of responding to outbreaks and incidents of water-related disease and
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significant threats of such outbreaks and incidents, especially from water-
pollution incidents or extreme weather events;

(c) On the basis of equality and reciprocity, adapt their agreements and
other arrangements regarding their transboundary waters in order to eliminate
any contradictions with the basic principles of this Protocol and to define
their mutual relations and conduct regarding the aims of this Protocol;

(d) Consult each other, at the request of any one of them, on the
significance of any adverse effect on human health which may constitute a
water-related disease.

2. Where the Parties concerned are Parties to the Convention, the
cooperation and assistance in respect of any transboundary effects of water-
related disease which are transboundary impacts shall take place in accordance
with the provisions of the Convention,

Article 14
INTERNATIONAL SUPPORT FOR NATIONAL ACTION

When cooperating and assisting each other in the implementation of
national and local plans in pursuance of article 11, subparagraph (b), the
Parties shall, in particular, consider how they can best help to promote:

(a) Preparation of water-management plans in transboundary, national
and/or local contexts and of schemes for improving water supply and
sanitation;

(b} Improved formulation of projects, especially infrastructure
projects, in pursuance of such plans and schemes, in order to facilitate
access to sources of finance;

{c) Effective execution of such projects;

{d) Establishment of systems for surveillance and early-warning systems,
contingency plans and response capacities in relation to water-related
disease;

(e) Preparation of legislation needed to support the implementation of
this Protocol;

(f) Education and training of key professional and technical staff;
(g) Research into, and development of, cost-effective means and
techniques for preventing, controlling and reducing water-related disease;

(h) Operation of effective networks to monitor and assess the provision
and quality of water-related services, and development of integrated
information systems and databases;

(i) Achievement of quality assurance for monitoring activities,
including inter-laboratory comparability.
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Article 15
REVIEW OF COMPLIANCE

The Parties shall review the compliance of the Parties with the
provisions of this Protocol on the basis of the reviews and assessments
referred to in article 7. Multilateral arrangements of a non-confrontational,
non-judicial and consultative nature for reviewing compliance shall be
established by the Parties at their first meeting. These arrangements shall
allow for appropriate public involvement.

Article 16
MEETING OF THE PARTIES

1. The first meeting of the Parties shall be convened no later than eighteen
months after the date of the entry into force of this Protocol. Thereafter,
ordinary meetings shall be held at regular intervals to be determined by the
Parties, but at least every three yearsg, except in so far as other
arrangements are necessary to achieve the aims of paragraph 2 of this article.
The Parties shall hold an extraordinary wmeeting if they so decide in the
course of an ordinary meeting or at the written request of any Party, provided
that, within six months of it being communicated to all Parties, the said
request is supported by at least one third of the Parties.

2. Where possible, ordinary wmeetings of the Parties shall be held in
conjunction with the meetings of the Parties to the Convention.

3. At their meetings, the Parties shall keep under continuous review the
implementation of this Protocol, and, with this purpose in mind, shall:

(a) Review the policies for and methodological approaches to the
prevention, control and reduction of water-related disease, promote their
convergence, and strengthen transboundary and international cooperation in
accordance with articles 11, 12, 13 and 14;

(b) - Evaluate progress in implementing this Protocol on the basis of
information provided by the Parties in accordance with guidelines established
by the Meeting of the Parties. Such guidelines shall avoid duplication of
effort in reporting requirements;

(c) Be kept informed on progress made in the implementation of the
Convention;

{(d) Exchange information with the Meeting of the Parties to the
Convention, and consider the possibilities for joint action with it;

(e) Seek, where appropriate, the services of relevant bodies of the

Economic Commission for Europe and of the Regional Committee for Europe of the
World Health Organization;

(£) Establish the modalities for the participation of other competent
international governmental and non-governmental bodies in all meetings and

other activities pertinent to the achievement of the purposes of this
Protocol;

(g) Consider the need for further provisions on access to information,
public participation in decision-making and public access to judicial and
administrative review of decisions within the scope of this Protocol, in the
light of experience gained on these matters in other international forums;
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(h) Establish a programme of work, including projects to be carried out
jointly under this Protocol and the Convention, and set up any bodies needed
to implement this programme of work;

(i) Consider and adopt guidelines and recommendations which promote the
implementation of the provisions of this Protocol;

" {j) At the first meeting, consider and by consensus adopt rules of
procedure for their meetings. These rules of procedure shall contain provision

to promote harmonious cooperation with the Meeting of the Parties to the
Convention;

(k) Consider and adopt proposals for amendments to this Protocol;
{1) Consider and undertake any additional action that may be required
for the achievement of the purposes of this Protocol.
Article 17
SECRETARIAT
1. The Executive Secretary of the Economic Commiasion for Europe and the
Regional Director of the Regional Office for Europe of the World Health
Organization shall carry out the following secretariat functions for this
Protocol:

{(a) The convening and preparing of meetings of the Parties;

(b) The transmission to the Parties of reports and other information
received in accordance with the provisions of this Protocol;

{(c)} The performance of such other functions as may be determined by the
Meeting of the Parties on the basis of available resources.

2. The Executive Secretary of the Economic Commission for Europe and the
Regional Director of the Regional Office for Europe of the World Health
Organization shall:

{a) Set out details of their work-sharing arrangements in a Memorandum
of Understanding, and inform the Meeting of the Parties accordingly;

(b) Report to the Parties on the elements of, and the modalities for
carrying out, the programme of work referred tc in article 16, paragraph 3.
Article 18
AMENDMENTS TO THE PROTOCOL
1. Any Party may propose amendments to this Protocol.

2. Proposals for amendments to this Protocol shall be considered at a
meeting of the Parties.

3. The text of any proposed amendment to this Protocol shall be submitted in
writing to the secretariat, which shall communicate it to all Parties at least
ninety days before the meeting at which it is proposed for adoption.

4, An amendment to this Protocol shall be adopted by consensus of the

representatives of the Parties present at the meeting. The adopted amendment
shall be communicated by the secretariat to the Depositary, who shall
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circulate it to all Parties for their acceptance. The amendment shall enter
into force for the Parties which have accepted it on the ninetieth day after
the date on which two thirds of those Parties have deposited with the
Depositary their instruments of acceptance of the amendment. The amendment
shall enter into force for any other Party on the ninetieth day after the date
on which that Party deposits its instrument of acceptance of the amendment.

Article 19
RIGHT TO VOTE

1. Except as provided for in paragraph 2 of this article, each Party shall
have one vote,

2. Regional economic integration organizations, in matters within their
competence, shall exercise their right to vote with a number of votes equal to
the number of their member States which are Parties. Such organizations shall

not exercise their right to vote if their member States exercise theirs, and
vice versa.

Article 20
SETTLEMENT OF DISPUTES

1. If a dispute arises between two or more Parties about the interpretation
or application of this Protocol, they shall seek a solution by negotiation or

by any other means of dispute settlement acceptable to the parties to the
dispute,

2. When signing, ratifying, accepting, approving or acceding to this
Protocol, or at any time thereafter, a Party may declare in writing to the
Depositary that for a dispute not resolved in accordance with paragraph 1 of
this article, it accepts one of the following means of dispute settlement as
compulsory in relation to any Party accepting the same obligation:

(a} Where the Parties are Parties to the Convention, and have. accepted
as compulsory in relation to each other one or both of the means of dispute
settlement provided in the Convention, the settlement of the dispute in
accordance with the provisions of the Convention for the settlement of
disputes arising in connection with the Convention;

(b) In any other case, the submission of the dispute to the
International Court of Justice, unless the Parties agree to arbitration or
some other form of dispute resolution.

Article 21
SIGNATURE

This Protocol shall be open for signature in London on 17 June 1999 on
the occasion of the Third Ministerial Conference on Environment and Health,
and thereafter at United Nations Headquarters in New York until 18 June 2000,
by States members of the Economic Commission for Europe, by States members of
the Regional Committee for Europe of the World Health Organization, by States
having consultative status with the Economic Commission for Europe pursuant to
paragraph 8 of Economic and Social Council resolution 36 (IV) of
28 March 1947, and by regional economic integration organizations constituted
by sovereign States members of the Economic Commission for Europe or members
of the Regiocnal Committee for Europe of the World Health Organization to which
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their member States have transferred competence over matters governed by this

Protocol, including the competence to enter into treaties in respect of these
matters.

Article 22
RATIFICATION, ACCEPTANCE, APPROVAL AND ACCESSION

1. This Protocol shall be subject to ratification, acceptance or approval by
signatory States and regional economic integration organizations.

2. This Protocol shall be open for accession by the States and organizations
referred to in article 21.

3. Any organization referred to in article 21 which becomes a Party without
any of its member States being a Party shall be bound by all the obligations
under this Protocol. 1In the case of such organizations, one or more of whose
member States is a Party, the organization and its member States shall decide
on their respective responsibilities for the performance of their obligations
under this Protocol. In such cases, the organization and the member States
shall not be entitled to exercise rights under this Protocol concurrently.

4. In their instruments of ratification, acceptance, approval or accession,
the regional economic integration organizations referred to in article 21
shall declare the extent of their competence with respect to the matters
governed by this Protocol. These organizations shall also inform the
Depositary of any substantial modification to the extent of their competence.

5. The instruments of ratification, acceptance, approval or accession shall
be deposited with the Secretary-General of the United Natioms.

Article 23
ENTRY INTO FORCE

1. This Protocol shall enter into force on the ninetieth day after the date
of deposit of the sixteenth instrument of ratification, acceptance, approval
or accession.

2. For the purposes of paragraph 1 of this article, any instrument deposited
by a regional economic integration organization shall not be counted as
additional to those deposited by States members of such an organization.

3. For each State or organization referred to in article 21 which ratifies,
accepts or approves this Protocol or accedes thereto after the deposit of the
sixteenth instrument of ratification, acceptance, approval or accession, the
Protocol shall enter into force on the ninetieth day after the date of deposit

by such State or organization of its instrument of ratification, acceptance,
approval or accession.

‘Article 24
WITHDRAWAL
At any time after three years from the date on which this Protocol has
come into force with respect to a Party, that Party may withdraw from the
Protocol by giving written notification to the Depositary. Any such

withdrawal shall take effect on the ninetieth day after the date of its
receipt by the Depositary.
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Article 25

DEPOSITARY
The Secretary-General of the United Nations shall act as the Depositary
of this Protocol.

Article 26

AUTHENTIC TEXTS

The original of this Protocol, of which the English, French, German and
Russian texts are equally authentic, shall be deposited with the
Secretary-General of the United Nations.

IN WITNESS WHEREOF the undersigned, being duly authorized thereto, have
signed this Protocol.

DONE in London, this 17th day of June one thousand nine hundred and
ninety-nine.
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PROTOCOLE SUR L'EAU ET LA SANTE
A LA CONVENTION DE 1992
SUR LA PROTECTION ET L’UTILISATION
DES COURS D’EAU TRANSFRONTIERES
ET DES LACS INTERNATIONAUX

Les Parties au présent Protocole,

Sachant que I’eau est essentielle a la vie et que la disponibilité d’eau
en quantité et d’une qualité suffisantes pour répondre aux besoins
fondamentaux de ’homme est indispensable aussi bien pour une
amélioration de la santé que pour un développement durable,

Reconnaissant les avantages pour la santé et le bien—étre de ’homme
_qu’offrent une eau salubre et propre et un milieu aquatique harmonieux et
fonctionnant correctement,

Conscientes du fait que les eaux superficielles et les eaux
souterraines sont des ressources renouvelables ayant une capacité limitée &
se remettre des impacts préjudiciables, sur le plan quantitatif et qualitatif,
des activités humaines et du fait que tout non—respect de ces limites peut
avoir des effets préjudiciables, & court et 4 long termes, sur la santé et le
bien—étre des personnes qui dépendent de ces ressources et de leur qualité,
et qu’en conséquence une gestion durable du cycle hydrologique est
indispensable tant pour répondre aux besoins de I’homme que pour
protéger 1I’environnement,

Conscientes également des conséquences sur la santé publique des

déficits d’eau en quantité et d’une qualité suffisantes pour répondre aux
besoins fondamentaux de I’homme, et des graves effets de tels déficits,

en particulier sur les personnes vulnérables, défavorisées ou socialement
exclues,

Conscientes du fait que prévenir, combattre et faire reculer les
maladies liées & 1’eau sont des tAches importantes et urgentes qui ne
peuvent étre menées 4 bien que par une coopération renforcée a tous les



niveaux et entre tous les secteurs, aussi bien au sein des pays qu’entre les
Etats,

Conscientes également du fait que la surveillance des maladies liées
a Peau et la mise en place de systémes d’alerte rapide et d’intervention
sont des aspects importants de I’action & mener pour prévenir, combattre et
faire reculer ces maladies,

Se fondant sur les conclusions de la Conférence des Nations Unies
sur ’environnement et le développement (Rio de Janeiro, 1992),
notamment sur la Déclaration de Rio sur I’environnement et le
développement et le programme Action 21, ainsi que sur le programme
relatif & la poursuite de la mise en oeuvre d’Action 21 (New York, 1997)
et sur la décision concernant a la gestion durable des eaux douces, prise en

conséquence par la Commission du développement durable (New York,
1998),

S’inspirant des dispositions pertinentes de la Convention de 1992 sur
la protection et I’utilisation des cours d’eau transfrontiéres et des lacs
internationaux et soulignant la nécessité a la fois d’encourager une
application plus large de ces dispositions et de compléter ladite convention
par d’autres mesures visant a renforcer la protection de la santé publique,

Notant la Convention de 1991 sur I’évaluation de ’impact sur
I’environnement dans un contexte transfrontiére, la Convention de 1992 sur
les effets transfrontiéres des accidents industriels, la Convention des
Nations Unies de 1997 sur le droit relatif aux utilisations des cours d’eau
internationaux a des fins autres que la navigation et la Convention de 1998
sur ’accés 4 I’information, la participation du public au processus
décisionnel et I’accés a la justice en matiére d’environnement,

Notant en outre les principes, buts et recommandations pertinents de
la Charte européenne de ’environnement et de la santé de 1989, la
Déclaration d’Helsinki de 1994 sur I’environnement et la santé, et les
déclarations ministérielles, les recommandations et les résolutions adoptées
dans le cadre du processus "Un environnement pour 1’Europe",



Reconnaissant le bien—fondé et I'utilité d’autres initiatives,
instruments et processus liés & I’environnement en Europe et notant
également |’élaboration et la mise en oeuvre de plans d’action nationaux
pour ’environnement et la santé et de plans d’action nationaux pour
I’environnement,

Notant avec satisfaction les mesures déja prises par la Commission
économique des Nations Unies pour I’Europe et par le Bureau régional de
I’Europe de I’Organisation mondiale de la santé pour renforcer la .
coopération bilatérale et multilatérale en vue de prévenir, de combattre et
de faire reculer les maladies liées a 1’eau,

Encouragées par les nombreux exemples de résultats positifs obtenus
par les Etats membres de la Commission économique des Nations Unies
_pour P’Europe et par les Etats membres du Comité régional de I’Europe de
I’Organisation mondiale de la santé pour ce qui est d’atténuer la pollution
et de maintenir ou de rétablir des milieux aquatiques & méme de favoriser
la santé et le bien—étre de I’homme,

Sont convenues de ce qui suit :

Article premier

OBJET

Le présent Protocole a pour objet de promouvoir & tous les niveaux
appropriés, aussi bien a I’échelon national que dans un contexte

transfrontiére et international, la protection de la santé et du bien~étre de
I’homme, tant individuels que collectifs, dans le cadre d’un développement

durable, en améliorant la gestion de 1’eau, y compris la protection des

écosystémes aquatiques, et en s’employant & prévenir, 4 combattre et &
faire reculer les maladies liées a 1’eau.



Article 2
DEFINITIONS

Aux fins du présent Protocole,

1.  L’expression "maladie liée a I’eau” désigne tout effet
préjudiciable important sur la santé de I’homme (décés, incapacité, maladie
ou troubles) causé directement ou indirectement par ’état de I’eau ou par
une modification quantitative ou qualitative de celle—ci;

2. L’expression "eau potable" désigne toute eau qui est utilisée ou
qui est destinée & €tre utilisée par I’homme pour la consommation, pour la
cuisson et la préparation des aliments, pour I’hygiéne corporelle ou & des

fins similaires;

3. L’expression "eau souterraine” désigne toute eau présente sous
la surface du sol dans la zone de saturation et en contact direct avec le sol
ou le sous—sol;

4.  L’expression "eaux fermées" désigne toute masse d’eau
artificielle séparée des eaux douces superficielles ou des eaux cotiéres,
qu’elle soit située a I’intérieur ou a ’extérieur d’un bétiment;

5.  L’expression "eaux transfrontiéres" désigne toutes les eaux
superficielles ou souterraines qui marquent les frontiéres entre deux Etats
ou plus, les traversent ou sont situées sur ces frontiéres; dans le cas des
eaux transfrontiéres qui se jettent dans la mer sans former d’estuaire, la
limite de ces eaux est une ligne droite tracée a travers leur embouchure
entre les points limites de la laisse de basse mer sur les rives;

6.  L’expression "effets transfrontiéres des maladies liées a I’eau”
désigne tout effet préjudiciable important sur la santé de I’homme (décés,
incapacité, maladie ou troubles) dans une zone relevant de la juridiction
d’une Partie, causé directement ou indirectement par 1’état des eaux dans
une zone relevant de la juridiction d’une autre Partie, ou par une



modification quantitative ou qualitative de ces eaux, que cet effet constitue
ou non un impact transfrontiére;

7.  L’expression "impact transfrontiére” désigne tout effet
préjudiciable important qu'une modification de 1’état des eaux
transfrontiéres causée par une activité humaine dont I’origine physique se
situe entiérement ou en partie dans une zone relevant de la juridiction
d’une Partie produit sur I’environnement d’une zone relevant de la
juridiction d’une autre Partie. Cet effet sur I’environnement peut prendre
plusieurs formes : atteinte a la santé et & la sécurité de ’homme, a la flore,
a la faune, au sol, 4 I’air, 4 I’eau, au climat, au paysage et aux monuments
historiques ou autres constructions, ou interaction de plusieurs de ces
facteurs; il peut s’agir aussi d’une atteinte au patrimoine culturel ou aux
conditions socioéconomiques résultant de modifications de ces facteurs;

8. Le terme "assainissement"” désigne la collecte, le transport, le
traitement et 1’élimination ou la réutilisation des excréta humains ou des
eaux usées ménagéres au moyen de systémes collectifs ou d’installations
desservant un seul foyer ou une seule entreprise;

9. L’expression "systéme collectif" désigne :

a)  Tout systtme d’approvisionnement en eau potable desservant
un certain nombre de foyers ou d’entreprises et/ou

b) Tout systéme d’assainissement desservant un certain nombre de
foyers ou d’entreprises et, au besoin, assurant également la collecte, le

transport, le traitement et I’élimination ou la réutilisation des eaux usées
industriclles,

que ce systéme soit mis en place par un organisme public, par une
entreprise privée ou dans le cadre d’un partenariat entre les deux secteurs;

10. L’expression "plan de gestion de I’eau” désigne tout plan de
mise en valeur, de gestion, de protection et/ou d’utilisation de I’eau dans



une zone territoriale ou une nappe souterraine, englobant la protection des
écosystémes correspondants;

11. Le terme "public” désigne une ou plusieurs personnes
physiques ou morales et, conformément & la 1égislation ou 4 la coutume du
pays, les associations, organisations ou groupes constitués par ces
personnes;

12. L’expression "autorité publique" désigne :

a) L’administration publique a I’échelon national ou régional ou &
un autre niveau;

b) Les personnes physiques ou morales qui exercent, en vertu du
droit interne, des fonctions administratives publiques, y compris des tiches,
activités ou services particuliers en rapport avec I’environnement, la santé

publique, 1’assainissement, la gestion de 1’eau ou I’approvisionnement en
eau;

¢) Toute autre personne physique ou morale assumant des
responsabilités ou des fonctions publiques, ou fournissant des services
publics, sous ’autorité¢ d’un organe ou d’une personne entrant dans les
catégories visées aux alinéas a) et b) ci—dessus;

d) Les institutions de toute organisation d’intégration économique
régionale visée & I’article 21 qui est Partie au présent Protocole;

La présente définition n’englobe pas les organes ou institutions agissant
dans I’exercice de pouvoirs judiciaires ou législatifs;

13. Le terme "local/locaux" désigne tous les échelons territoriaux
pertinents situés au—dessous de I’échelon de I’Etat:

14. Le terme "Convention" désigne la Convention sur la protection
et 'utilisation des cours d’eau transfrontiéres et des lacs internationaux,
signée a Helsinki le 17 mars 1992;



15. L’expression "Réunion des Parties 4 la Convention" désigne
’organe établi par les Parties 4 la Convention conformément & P'article 17
de cet instrument;

16. Le terme "Partie" désigne, sauf indication contraire dans le
texte, tout Etat ou toute organisation d’intégration économique régionale
mentionné(e) a I’article 21 qui a consenti a étre lié(e) par le présent
Protocole et a I’égard duquel/de laquelle le présent Protocole est entré en
vigueur;

17. L’expression "Réunion des Parties" désigne I’organe établi par
les Parties conformément a {’article 16.

Article 3
CHAMP D’APPLICATION
Les dispositions du présent Protocole s’appliquent :
a)  Aux eaux douces superficielles;
b)  Aux eaux souterraines;
¢)  Aux estuaires;

d) Aux caux cbtiéres utilisées a des fins récréatives, ou pour
I’aquaculture ou la conchyliculture;

€) Aux caux fermées généralement disponibles pour la baignade;

f)  Aux eaux au cours des opérations de prélévement, de iransport,
de traitement ou d’approvisionnement;

g) Aux eaux usées tout au long des opérations de collecte, de
transport, de traitement et de rejet ou de réutilisation.



Article 4

DISPOSITIONS GENERALES

1. Les Parties prennent toutes les mesures appropriées pour prévenir,
combattre et faire reculer les maladies liées & 1’eau dans le cadre de
systémes intégrés de gestion de I’eau visant & assurer une utilisation
durable des ressources en eau, une qualité de ’eau dans le milieu ambiant
qui ne mette pas en danger la santé de I’homme et la protection des
écosystemes aquatiques.

2.  Les Parties prennent, en particulier, toutes les mesures appropriées
pour assurer : ‘

a)  Un approvisionnement adéquat en eau potable salubre et
exempte de micro—organismes, de parasites ou de substances qui, en raison
de leur nombre ou de leur concentration, constituent un danger potentiel
pour la santé de ’homme, y compris par la protection des ressources en
eau utilisées pour I’approvisionnement en eau potable, par le traitement de
’eau et par la mise en place, I’amélioration et le maintien de systémes
collectifs;

~

b)  Un assainissement adéquat d’une qualité propre & permettre
de protéger suffisamment la sant€ de I’homme et ’environnement grace
en particulier & la mise en place, a I’amélioration et au maintien de
systémes collectifs;

c)  Une protection efficace des ressources en eau utilisées
pour 1’approvisionnement en eau potable et des écosystémes aquatiques
correspondants contre la pollution due & d’autres causes, notamment a
I’agriculture, 4 Iindustrie et aux autres rejets et émissions de substances
dangereuses. Cette protection visera a réduire et a éliminer effectivement
les rejets et émissions de substances jugées dangereuses pour la santé de
I’homme et pour les €cosystémes aquatiques;



d)  Une protection suffisante de la santé de I’homme contre les
maladies lides a I’eau qui sont dues a ['utilisation d’eau & des fins
récréatives, a ’utilisation d’eau pour I’aquaculture et la conchyliculture,
a I'utilisation d’eaux usées pour I’irrigation ou & [’utilisation de boues
d’épuration dans 1’agriculture ou ’aquaculture;

e) La mise en place de systémes efficaces pour surveiller les
situations risquant d’entrainer des épisodes ou des incidents de maladies
liées 4 I’eau et pour intervenir en cas d’épisodes et d’incidents, ou de
risque d’épisodes et d’incidents, de telles maladies.

3. Toute mention ultérieure dans le présent Protocole des expressions
"eau potable" et "assainissement" se rapporte 4 1’eau potable et 4
I’assainissement qui sont nécessaires pour remplir les conditions requises au
paragraphe 2 du présent article.

4.  Les Parties fondent toutes ces mesures sur une évaluation de chaque
mesure proposée eu égard a ’ensemble de ses incidences, y compris de ses
avantages, de ses inconvénients et de son cofit pour :

a) La sant¢ de ’homme;
b) Les ressources en eau; et
c¢) Le développement durable,

compte tenu des nouveaux impacts, différents selon les secteurs de
Penvironnement, .de la mesure proposée.

S.  Les Parties prennent toutes les mesures appropriées pour instituer des
cadres législatif, administratif et économique stables et porteurs, au sein
desquels les secteurs public, privé et associatif puissent chacun contribuer
a améliorer la gestion de ’eau afin de prévenir, de combattre et de faire
reculer les maladies liées a I’eau.



6.  Les Parties exigent des autorités publiques qui envisagent de prendre
des mesures ou d’approuver 1’adoption, par d’autres, de mesures
susceptibles d’avoir un impact important sur I’environnement de toute
masse d’eau visée par le présent Protocole, qu’elles tiennent diment
compte de tout impact potentiel de ces mesures sur la santé publique.

7.  Lorsqu'une Partie est également Partie a la Convention sur
I’évaluation de I’impact sur I’environnement dans un contexte
transfrontiére, I’obligation énoncée au paragraphe 6 du présent article en ce
qui concerne toute mesure proposée est satisfaite si les autorités publiques

de cette Partie respectent les prescriptions de ladite convention a 1’égard de
cette mesure.

8.  Les dispositions du présent Protocole ne portent pas atteinte aux
droits des Parties de maintenir, d’adopter ou d’appliquer des mesures plus
rigoureuses que celles qui sont énoncées dans le présent Protocole.

9. Les dispositions du présent Protocole ne portent pas atteinte aux
droits ni aux obligations des Parties au présent Protocole découlant de la
Convention ou d’un autre accord international existant, sauf lorsque les
prescriptions découlant du présent Protocole sont plus rigoureuses que les
prescriptions correspondantes découlant de la Convention ou de cet autre
accord international existant.

Article S
PRINCIPES ET ORIENTATIONS
Lorsqu’elles adoptent des mesures en application du présent
Protocole, les Parties sont guidées en particulier par les principes et
orientations ci—aprés : )
a) Le principe de précaution, en vertu duquel elles ne différent
pas la mise en oeuvre de mesures destinées a prévenir, combattre ou faire

reculer les maladies liées & I’eau au motif que la recherche scientifique n’a
pas pleinement démontré I’existence d’un lien de causalité entre le facteur
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visé par ces mesures, d’une part, et une éventuelle contribution de ce
facteur & la prévalence de maladies liées a I’eau et/ou & un impact
transfrontiére, d’autre part;

b)  Le principe pollueur—payeur, en vertu duquel les cofits des
mesures de prévention, de maitrise et de réduction de la pollution sont & la
charge du pollueur;

¢) Conformément a la Charte des Nations Unies et aux principes
du droit international, les Etats ont le droit souverain d’exploiter leurs
propres ressources selon leur politique d’environnement et de
développement, et ils ont le devoir de faire en sorte que les activités
exercées dans les limites de leur juridiction ou sous leur contrdle ne
causent pas de dommages a ’environnement dans d’autres Etats ou dans
Qes zones ne relevant d’aucune juridiction nationale;

d) Les ressources en eau sont gérées de maniére a répondre
aux besoins de la génération actuelle sans compromettre la capacité
des générations futures de satisfaire leurs propres besoins;

e) Des mesures préventives devraient étre prises pour éviter les
épisodes et incidents de maladies liées & I’eau et protéger les ressources
en eau utilisées pour I’approvisionnement en eau potable car ces mesures
sont plus efficaces et peuvent présenter un meilleur rapport coiit—efficacité
que les mesures curatives;

f)  Les mesures relatives a la gestion des ressources en eau
devraient étre prises a 1’échelon administratif approprié le plus bas;

g) L’eau a une valeur sociale, une valeur économique et une
valeur environnementale et il faudrait donc la gérer de maniére 4 combiner
le plus durablement et de la fagon la plus acceptable possible ces
différentes valeurs;

h)  L’exploitation efficace de 1’eau devrait étre encouragée au
moyen d’instruments économiques et d’activités de sensibilisation;
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i)  L’acces a Pinformation et la participation du public au
processus décisionnel concernant ’eau et la santé sont nécessaires,
notamment pour améliorer la qualité¢ des décisions et leur application,
sensibiliser le public aux problémes, lui donner la possibilité d’exprimer
ses préoccupations et permettre aux autorités publiques de tenir diment
compte de ces préoccupations. Cet accés et cette participation devraient étre
complétés par un accés approprié & une procédure de recours Judlclau'e et
administratif contre les décisions en question;

j)  Les ressources en eau devraient étre gérées, dans toute la
mesure possible, d’une fagon intégrée au niveau des bassins
hydrographiques, afin de lier, d’une part, le développement social et
économique & la protection des écosystémes naturels, et, d’autre part, la
gestion des ressources en eau a des mesures réglementaires concernant
d’autres secteurs de I’environnement. Cette démarche intégrée devrait
s’appliquer a I’ensemble du bassin hydrographique, qu’il soit transfrontiére
ou non, y compris aux eaux cOtiéres concernées, a I’ensemble de la nappe
souterraine ou aux parties pertinentes de ce bassin hydrographlque ou de
cette nappe souterraine;

k)  Une attention spéciale devrait étre accordée a la protection des
personnes particuliérement vulnérables face aux maladies liées 4 I’eau;

)  Un acces équitable & I’eau, adéquat du point de vue aussi bien
quantitatif que qualitatif, devrait étre assuré a tous les habitants, notamment
aux personnes défavorisées ou socialement exclues;

m) En contrepartie des droits relatifs 4 I’eau qui leur sont garantis
par le droit privé et le droit public, les personnes physiques et morales et
les organismes du secteur public comme du secteur privé devraient
contribuer 3 la protection du milieu aquatique et a la conservation des
ressources en eau;

n) Dans le cadre de I’application du présent Protocole, il devrait
étre diiment tenu compte des problémes, besoins et connaissances locaux.
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Article 6
OBJECTIFS ET DATES CIBLES

1.  Aux fins du présent Protocole, les Parties poursuivent les buts
suivants :

a) L’accés de tous a I’eau potable;
b) L’assainissement pour tous

dans le cadre de systémes intégrés de gestion de 1’eau visant a assurer une
utilisation durable des ressources en eau, une qualité de I’eau dans le
milieu ambiant qui ne mette pas en danger la santé de ’homme et la
protection des écosystémes aquatiques.

2. A cet effet, chaque Partie fixe et publie des objectifs nationaux et/ou
locaux concernant les normes et niveaux de résultat a atteindre ou a
maintenir pour assurer un degré élevé de protection contre les maladies
liées & I’eau. Ces objectifs sont périodiquement révisés. Pour ce faire,
chaque Partie prend toutes les dispositions pratiques et/ou autres
appropriées afin d’assurer la participation du public dans un cadre
transparent et équitable et veille & ce qu’il soit diiment tenu compte des
résultats de cette participation. Sauf lorsque la situation nationale ou locale
les rend inopérants pour prévenir, combattre et faire reculer les maladies
liées a I’eau, ces objectifs portent notamment sur :

a) La qualité de 1’eau potable fournie, compte tenu des Directives
de qualité¢ pour I’eau de boisson de 1'Organisation mondiale de la santé;

b) La réduction du nombre et de ’ampleur des épisodes et
incidents de maladies liées a I’eau;

c¢) L’étendue du territoire ou la taille ou proportion des
populations qu’il faudrait desservir par des systémes collectifs
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d’approvisionnement en eau potable ou pour lesquels I’approvisionnement
en cau potable assuré par d’autres moyens devrait étre amélioré;

d) L’étendue du territoire ou la taille ou proportion des
populations qu’il faudrait desservir par des systémes collectifs
d’assainissement ou pour lesquels 1’assainissement assuré par d’autres
moyens devrait étre amélioré;

e) Les niveaux de résultat que ces systémes collectifs et ces autres
moyens d’approvisionnement en eau et d’assainissement devraient
atteindre;

f)  L’application de bonnes pratiques reconnues en ce qui concerne
la gestion de I’approvisionnement en eau et ’assainissement, y compris
la protection des eaux utilisées pour ’approvisionnement en eau potable;

g) Les éventuels rejets :
i) D’eaux usées non traitées; et
ii)  Du trop—plein d’eaux d’orage non traitées

des systémes de collecte des eaux usées dans les eaux visées par le présent
Protocole;

'h)  La qualité des eaux usées rejetées par les installations de
traitement des eaux usées dans les eaux visées par le présent Protocole;

i)  L’élimination ou la réutilisation des boues d’épuration
provenant des systémes collectifs d’assainissement ou d’autres installations
d’assainissement, et la qualité des eaux usées utilisées pour !’irrigatién,
compte tenu du Guide pour ’utilisation sans risques des eaux résiduaires
et des excreta en agriculture et aquaculture de 1’Organisation mondiale de
la santé et du Programme des Nations Unies pour 1’environnement;
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) La qualité des eaux qui sont utilisées pour 1’approvisionnement
en eau potable, qui sont généralement utilisées pour la baignade ou qui
sont utilisées pour 1’aquaculture ou la conchyliculture;

k) L’application de bonnes pratiques reconnues en ce qui concerne
la gestion des eaux fermées généralement disponibles pour la baignade;

1)  L’identification et la remise en état des terrains
particuliérement contaminés qui ont, ou risquent d’avoir, des effets
préjudiciables sur les eaux visées par le présent Protocole et qui, par
conséquent, menacent d’étre A I’origine de maladies liées & 1’eau;

m) L’efficacité des systémes de gestion, de mise en valeur, de
protection et d’utilisation des ressources en eau, y compris I’application
Sle bonnes pratiques reconnues en ce qui concerne la lutte contre la
pollution quelle qu’en soit la source;

n) La fréquence de la publication d’informations sur la qualité
de I’eau potable fournie et des autres eaux & prendre en considération
pour atteindre les objectifs mentionnés dans le présent paragraphe, dans
Pintervalle entre deux publications des informations requises au titre
du paragraphe 2 de article 7.

3.  Dans les deux ans qui suivent la date & laquelle elle devient Partie
au présent Protocole, chaque Partie fixe et publie des objectifs, comme

prévu au paragraphe 2 du présent article, ainsi que des dates cibles pour les
atteindre.

4, Lorsqu’on prévoit un long processus de mise en oeuvre pour
atteindre un objectif, on fixe des objectifs intermédiaires ou échelonnés.

5.  Pour faciliter la réalisation des objectifs mentionnés au paragraphe 2
du présent article, chaque Partie :

a) Met en place des mécanismes nationaux ou locaux de
coordination entre ses autorités compétentes;
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b)  Elabore des plans de gestion de |’eau dans un contexte
transfrontiére, dans un contexte national et/ou dans un contexte local, de
préférence au niveau de bassins hydrographiques ou de nappes souterraines.
Pour ce faire, chaque Partie prend les dispositions pratiques et/ou autres
appropriées afin d’assurer la participation du public dans un cadre
transparent et ¢quitable et veille a ce qu’il soit diiment tenu compte des
résultats de cette participation. Ces plans peuvent étre incorporés & d’autres
plans, programmes ou documents pertinents établis & d’autres fins, a
condition qu’ils permettent au public d’avoir une idée précise des
propositions destinées a permettre d’atteindre les objectifs mentionnés dans
le présent article et des dates cibles correspondantes;

¢) Met en place et maintient un cadre législatif et institutionnel
permettant de surveiller et de faire respecter les normes de qualité de I’eau
potable;

d) Met en place et maintient des mécanismes, y compris, en tant
que de besoin, des mécanismes juridiques et institutionnels, pour surveiller,
promouvoir et, si nécessaire, faire respecter les autres normes et niveaux
de résultat pour lesquels les objectifs mentionnés au paragraphe 2 du
présent article sont fixés.

Article 7

EXAMEN ET EVALUATION DES PROGRES
ACCOMPLIS

1. Chaque Partie recueille et évalue des données sur :

a)  Les progrés accomplis en vue de la réalisation des objectifs
mentionnés au paragraphe 2 de [’article 6;

b)  Des indicateurs visant & montrer dans quelle mesure ces

progrés ont contribué 4 permettre de prévenir, combattre et faire reculer les
maladies liées a I’eau.
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2. Chaque Partie publie périodiquement les résultats de ces activités de
collecte et d’évaluation des données. La fréquence de ces publications est
fixée par la Réunion des Parties.

3. Chaque Partie veille a ce que les résultats des prélévements
d’échantillons d’eau et d’effluents effectués afin de recueillir ces données
soient mis a la disposition du public.

4, Se fondant sur les activités de collecte et d’évaluation des données,
chaque Partie examine périodiquement les progrés accomplis en vue de la
réalisation des objectifs mentionnés au paragraphe 2 de 1’article 6 et publie
une évaluation de ces progrés. La fréquence de ces examens est fixée par
la Réunion des Parties. Sans préjudice de la possibilité de procéder a des
examens plus fréquents au titre du paragraphe 2 de ’article 6, chaque
Partie réexamine, dans le cadre des examens effectués au titre du présent
paragraphe, les objectifs mentionnés au paragraphe 2 de l'article 6 afin de
les améliorer a la lumiére des connaissances scientifiques et techniques.

5.  Chaque Partie remet au secrétariat visé a I’article 17, pour qu’il le
distribue aux autres Parties, un rapport récapitulant les données recueillies
et évaluées, ainsi que I’évaluation des progrés accomplis. Ces rapports sont
élaborés conformément aux orientations définies par la Réunion des Parties.
La Réunion des Parties prévoit dans ces orientations que les Parties
peuvent utiliser & cet effet des rapports contenant les informations
pertinentes établis pour d’autres instances internationales.

6. ' La Réunion des Parties évalue les progrés accomplis dans

I’application du présent Protocole en se fondant sur ces rapports
récapitulatifs.
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Article 8

SYSTEMES D’INTERVENTION

1.  Chaque Partie veille, en tant que de besoin, a ce que :

a)  Des systémes nationaux et/ou locaux complets de surveillance
et d’alerte rapide soient mis en place, améliorés ou maintenus pour :

i)

iii)

Identifier les épisodes ou incidents de maladies liées

a I’eau ou les menaces importantes de tels épisodes ou
incidents, y compris ceux résultant de pollutions de 1’eau
ou de phénoménes météorologiques extrémes;

Signaler rapidement et clairement ces épisodes, incidents
ou menaces aux autorités publiques concernées;

En cas de menace imminente pour la santé publique
imputable & une maladie liée a 1’eau, diffuser aux
membres du public qui risquent d’étre touchés toutes les
informations en la possession d’une autorité publique qui
sont susceptibles de permettre au public de prévenir ou
de limiter d’éventuels dommages;

Adresser des recommandations aux autorités publiques
concernées et, lorsqu’il y a lieu, au public au sujet
d’éventuelles mesures préventives et curatives;

b) Des plans d’urgence nationaux et locaux complets permettant
de faire face a ces épisodes, incidents et risques soient diiment élaborés en

temps opportun;

-

c) Les autorités publiques concernées disposent des moyens
nécessaires pour faire face & ces épisodes, incidents ou risques
conformément au plan d’urgence correspondant.
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2.  Les systémes de surveillance et d’alerte rapide, les plans d’urgence et
les moyens d’intervention concernant les maladies liées a I’eau peuvent étre
combinés avec ceux concernant d’autres problémes.

3.  Dans les trois ans qui suivent la date 4 laquelle elle devient Partie au
présent Protocole, chaque Partie met en place les systémes de surveillance
et d’alerte rapide, les plans d’urgence et les moyens d’intervention
mentionnés au paragraphe 1 du présent article.

Article 9

SENSIBILISATION DU PUBLIC, FORMATION
THEORIQUE ET PRATIQUE,
RECHERCHE-DEVELOPPEMENT
ET INFORMATION

1. Les Parties prennent des mesures visant 4 sensibiliser davantage tous
les secteurs de I’opinion publique :

a) A Iimportance que revétent la gestion de 1’eau et la santé
publique, et 3 leur interaction;

b)  Aux droits relatifs & I’eau que le droit privé et le droit public
garantissent aux personnes physiques et morales et aux organismes du
secteur public comme du secteur privé et aux obligations coneépondantes
qu’ils leur imposent, ainsi qu’a I’obligation morale qu’ont ces personnes et
ces organismes de contribuer & la protection du milieu aquatique et 4 la
conservation des ressources en eau.

2.  Les Parties s’emploient a faire en sorte que :
a) Les aspects de leur action relatifs a la santé publique soient

mieux compris par les responsables de la gestion de I’eau, de
I’approvisionnement en eau et de I’assainissement;
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b) Les principes de base de la gestion de I’eau, de
I’approvisionnement en eau et de I’assainissement soient mieux compris par
les responsables de la santé publique.

3. Les Parties encouragent la formation théorique et pratique des cadres
et du personnel technique nécessaires pour assurer la gestion des ressources
en eau et I’exploitation des syst¢mes d’approvisionnement en eau et
d’assainissement, ainsi que ’actualisation de leurs connaissances et
compétences et leur perfectionnement. Cette formation théorique et pratique
porte notamment sur les aspects pertinents de la santé publique.

4.  Les Parties encouragent :

a) La recherche et la mise au point de moyens et techniques d’un
bon rapport colt—efficacité pour prévenir, combattre et faire reculer les
maladies liées a 1’eau;

b) La mise au point de systémes d’information intégrés pour
traiter les informations concernant les tendances a long terme, les
préoccupations du moment ainsi que les problémes rencontrés dans le passé
et les solutions satisfaisantes qui y ont ét€ apportées dans le domaine de
I’eau et de la santé, et la communication de ces informations aux autorités
compétentes.

Article 10
INFORMATION DU PUBLIC

1.  Indépendamment de I’obligation que le présent Protocole fait

aux Parties de publier des informations ou des documents particuliers,
chaque Partie prend des mesures dans le cadre de sa législation pour mettre
a la disposition du public les informations qui sont en la possession
d’autorités publiques et dont on peut raisonnablement penser qu’elles sont
nécessaires pour éclairer le débat public sur :
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a) La fixation d’objectifs et de dates cibles pour les atteindre et
I’élaboration de plans de gestion de I’eau conformément & I’article 6;

b) La mise en place, I'amélioration ou le maintien de systémes de
surveillance et d’alerte rapide et de plans d’urgence conformément a
’article 8;

c) Les mesures visant & promouvoir la sensibilisation du public,
la formation théorique et pratique, la recherche—développement et
I’information conformément a I’article 9.

2. Chaque Partie veille 4 ce que les autorités publiques, dans le cadre
de la législation nationale, mettent a la disposition du public, dans un délai
raisonnable, les autres informations relatives & 1’application du présent
Protocole qui leur sont demandées.

3. Les Parties veillent & ce que le public puisse avoir accés aux
informations visées au paragraphe 4 de I’article 7 et au paragraphe 1 du
présent article & tout moment raisonnable et puisse en prendre connaissance
gratuitement, et elles mettent a la disposition des membres du public des
moyens suffisants pour qu’ils puissent obtenir copie de ces informations
contre paiement de frais raisonnables.

4,  Rien dans le présent Protocole n’oblige une autorité publique a
publier des informations ou & mettre des informations a la disposition du
public si :

a) L’autorité publique en question n’est pas en possession des
informations demandées;

b) La demande d’information est manifestement abusive ou
formulée en termes trop généraux; ou

¢) Les informations portent sur des documents qui sont en cours
d’élaboration ou concernent des communications internes des autorités
publiques & condition que cette exception soit prévue par le droit interne ou
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la coutume, compte tenu de I’intérét que la divulgation des informations
demandées présenterait pour le public.

5.  Rien dans le présent Protocole n’oblige une autorité publique a
publier des informations ou & mettre des informations a la disposition du
public au cas ol la divulgation de ces informations aurait des incidences
défavorables sur :

a) Le secret des délibérations des autorités publiques, lorsque ce
secret est prévu par le droit interne;

b) Les relations internationales, la défense nationale ou la sécurité
publique;

c¢) La bonne marche de la justice, la possibilité pour toute
personne d’étre jugée équitablement ou la capacité¢ d’une autorité publique
d’effectuer une enquéte d’ordre pénal ou disciplinaire;

d) Le secret commercial ou industriel lorsque ce secret est protégé
par la loi afin de défendre un intérét économique légitime. Dans ce cadre,
les informations sur les émissions et les rejets qui sont pertinentes pour la
protection de I’environnement doivent étre divulguées;

e) Les droits de propriété intellectuelle;

f)  Le caractére confidentiel des données et/ou des dossiers
personnels concernant une personne physique si cette personne n’a pas
consenti a la divulgation de ces informations au public, lorsque le caractére
confidentiel de ce type d’information est prévu par le droit interne;

g) Les intéréts d’un tiers qui a fourni les informations demandées
sans y étre contraint par la loi ou sans que la loi puisse I'y contraindre et
qui ne consent pas 3 la divulgation de ces informations; ou

h)  Le milieu sur lequel portent les informations, comme les sites
de reproduction d’espéces rares.
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Ces motifs de non—divulgation d’informations devront étre interprétés de
maniére restrictive compte tenu de I’intérét que la divulgation des
informations demandées présenterait pour le public et selon que ces
informations ont trait ou non a des émissions et rejets dans
I’environnement.

Article 11
COOPERATION INTERNATIONALE
Les Parties coopérent et, selon le cas, s’aident mutuellement :

a) - Pour mener des actions internationales & I’appui des buts du
présent Protocole;

-

b)  Sur demande, pour mettre en oeuvre des plans nationaux et
locaux aux fins du présent Protocole.

Article 12

ACTION INTERNATIONALE COMMUNE
ET COORDONNEE

En application de I’alinéa a) de I’article 11, les Parties s’emploient &
promouvoir la coopération & I’échelon international en ce qui concerne :

" a) La définition d’objectifs arrétés d’un commun accord pour les
questions mentionnées au paragraphe 2 de ’article 6;

b) La mise au point d’indicateurs aux fins de 1’alinéa b) du
paragraphe 1 de I’article 7 pour montrer dans quelle mesure P’action
entreprise pour prévenir, combattre et faire reculer les maladies liées &
I’eau a été efficace;

c) La mise en place de syst¢tmes communs ou coordonnés de
surveillance et d’alerte rapide, de plans d’urgence et de moyens
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d’intervention dans le cadre ou en complément des systémes nationaux
maintenus conformément a Iarticle 8 pour faire face aux épisodes et
incidents de maladies li€es a I’eau et aux menaces importantes de tels
épisodes et incidents, notamment A ceux résultant de pollutions de I’eau ou
de phénoménes météorologiques extrémes;

d) L’octroi d’une assistance mutuelle pour faire face aux épisodes
et incidents de maladies liées 4 I’eau et aux menaces importantes de tels
épisodes et incidents, notamment a ceux résultant de pollutions de 1’eau ou
de phénomeénes météorologiques extrémes;

e) La mise en place de systémes d’information intégrés et de
bases de données, I’échange d’informations et la mise en commun de
connaissances et de données d’expérience techniques et juridiques;

~

f)  La notification rapide et claire par les autorités compétentes

d’une Partie aux autorités compétentes des autres Parties susceptibles d’étre
touchées :

i) Des épisodes et incidents de maladies liées a I’eau et
ii)  Des menaces importantes de tels épisodes et incidents
qui ont été identifiés;

g) L’échange d’informations sur les moyens efficaces de diffuser
auprés du public des informations relatives aux maladies liées a 1’eau.

Article 13

COOPERATION CONCERNANT LES EAUX
TRANSFRONTIERES

1. Lorsque des Parties sont riveraines des mémes eaux transfrontiéres,
indépendamment de leurs autres obligations découlant des articles 11 et 12,
elles coopérent et, selon le cas, s’aident mutuellement pour prévenir,
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combattre et atténuer les effets transfrontiéres des maladies liées a 'eau.
En particulier :

a) Elles échangent des informations et mettent en commun leurs
connaissances concernant les eaux transfrontiéres et les problémes et

risques que celles—ci présentent avec les autres Parties riveraines des
mémes eaux;

b) Elles s’efforcent d’établir, avec les autres Parties riveraines des
mémes eaux transfronti¢res, des plans de gestion de I’eau communs ou
coordonnés conformément 4 1’alinéa b) du paragraphe 5 de ’article 6 ainsi
que des systémes de surveillance et d’alerte rapide et des plans d’urgence
conformément au paragraphe 1 de Iarticle 8 pour faire face aux épisodes
et incidents de maladies liées a I’eau et aux menaces importantes de tels
épisodes et incidents, notamment a ceux résultant de pollutions de I’eau ou
de phénomeénes météorologiques extrémes;

c)  Elles adaptent, sur une base d’égalité et de réciprocité, leurs
accords et autres arrangements concernant leurs eaux transfrontiéres afin
d’éliminer toute contradiction avec les principes fondamentaux du présent
Protocole et de définir leurs relations mutuelles et la conduite a tenir en ce
qui concerne les buts du présent Protocole;

d) Elles se consultent, a la demande de I'une quelconque d’entre
elles, sur I’importance de tout effet préjudiciable sur la santé de I’homme
qui peut constituer une maladie liée 4 |'eau.

2.  Lorsque les Parties concernées sont également Parties 4 la

Convention, la coopération et ’assistance en ce qui concerne les effets
transfrontiéres des maladies liées & 1’eau qui constituent un impact
transfrontire sont assurées conformément aux dispositions de la
Convention.
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Article 14

APPUI INTERNATIONAL A L’ACTION MENEE
AU NIVEAU NATIONAL

Lorsqu’elles coopérent et s’aident mutuellement pour mettre en
oeuvre des plans nationaux et locaux en application de I’alinéa b) de
I’article 11, les Parties, en particulier, étudient la fagon dont elles peuvent
le mieux contribuer & promouvoir :

a) L’élaboration de plans de gestion de I’eau dans un contexte
transfrontiére, dans un contexte national et/ou dans un contexte local, et de
programmes visant a8 améliorer 1’approvisionnement en eau et
I’assainissement;

) b)  Une meilleure formulation des projets, notamment des projets
d’infrastructure, conformément a ces plans et programmes, afin de faciliter
P’accés aux sources de financement;

c) L’exécution efficace de ces projets;

d) La mise en place de systémes de surveillance et d’alerte rapide,
de plans d’urgence et de moyens d’intervention concernant les maladies
liées a Ieau;

e) L’élaboration de la législation nécessaire pour appuyer
I’application du présent Protocole;

f) La formation théorique et pratique des cadres et du personnel
technique indispensables;

g) Larecherche et la mise au point de moyens et de techniques
d’un bon rapport cotit—efficacité pour prévenir, combattre et faire reculer
. les maladies liées & I’eau;
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h) L’exploitation de réseaux efficaces pour surveiller et évaluer la
prestation de services relatifs a I’eau et leur qualité, et la mise en place de
syst¢émes d’information intégrés et de bases de données;

i)  L’instauration d’une assurance qualité pour les activités de
surveillance, y compris en mati¢re de comparabilité interlaboratoires.

Article 15
EXAMEN DU RESPECT DES DISPOSITIONS

Les Parties examinent si les dispositions du présent Protocole sont
respectées par les Parties sur la base des examens et des évaluations
mentionnés a Iarticle 7. Pour ce faire, elles adoptent a leur premiére
réunion des arrangements multilatéraux de caractére non conflictuel, non
judiciaire et consultatif. Ces arrangements permettent une participation
appropriée du public.

Article 16
REUNION DES PARTIES

1.  La premiére réunion des Parties est convoquée dix—huit mois au plus
tard aprés la date d’entrée en vigueur du présent Protocole. Par la suite, des
réunions ordinaires se tiennent 2 intervalles réguliers fixés par les Parties,
mais au moins tous les trois ans, sauf dans la mesure ou d’autres
arrangements sont nécessaires aux fins du paragraphe 2 du présent article.
Les Parties tiennent une réunion extraordinaire si elles en décident ainsi

lors d’une réunion ordinaire, ou si 1’une d’entre elles en fait la demande
par écrit, sous réserve que cette demande soit appuyée par un tiers au
moins des Parties dans les six mois qui suivent sa communication a
I’ensemble des Parties.

2. Si possible, les réunions ordinaires des Parties se tiennent &
I’occasion des réunions des Parties 4 la Convention.
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3.  Lors de leurs réunions, les Parties suivent I’application du présent
Protocole et, en ayant cet objectif présent & I’esprit :

a) Examinent les politiques et les démarches méthodologiques
suivies pour prévenir, combattre et faire reculer les maladies liées a 1’eau,
favorisent leur convergence et renforcent la coopération transfrontiére et
internationale conformément aux articles 11, 12, 13 et 14;

b) Evaluent les progrés accomplis dans I’application du présent
Protocole en se fondant sur les informations fournies par les Parties
conformément aux orientations définies par la Réunion des Parties. Ces
orientations doivent permettre d’éviter toute redondance en ce qui concerne
les rapports a établir;

. ¢) Sont tenues informées des progrés accomplis dans 1’application
de la Convention;

d) FEchangent des informations avec la Réunion des Parties 4 la
Convention et étudient les possibilités d’action commune;

e) Sollicitent, s’il y a lieu, les services des organes compétents de
la Commission économique pour I’Europe ou du Comité régional de
I’Europe de I’Organisation mondiale de la santé;

f)  Fixent les modalités de participation d’autres organismes
internationaux gouvernementaux et non gouvernementaux compétents a

toutes les réunions et autres activités pertinentes aux fins du présent
Protocole;

g) FEtudient s’il est nécessaire d’adopter d’autres dispositions
concernant I’accés & I’information, la participation du public au prof:essus
décisionnel et ’accés du public & une procédure de recours judiciaire et
administratif contre les décisions relevant du présent Protocole i la lumiére
de I’expérience acquise en la matiére dans d’autres instances
internationales;
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h)  Etablissent un programme de travail, y compris des projets &
exécuter conjointement dans le cadre du présent Protocole et de la

Convention, et créent les organes qui peuvent étre nécessaires pour mener 3
bien ce programme de travail;

i)  Etudient et adoptent des orientations et des recommandations
propres & promouvoir 1'application des dispositions du présent Protocole;

)] A leur premiére réunion, étudient le réglement intérieur de
leurs réunions et ’adoptent par consensus. Ce réglement intérieur contient

des dispositions visant & promouvoir une coopération harmonieuse avec la
Réunion des Parties & la Convention;

k) Examinent et adoptent des propositions d’amendements au
présent Protocole;

1)  Envisagent et entreprennent toute autre action qui peut se
révéler nécessaire aux fins du présent Protocole.

Article 17
SECRETARIAT
1. Le Secrétaire exécutif de la Commission économique pour 1’Europe
et le Directeur régional du Bureau régional de I’Europe de I’Organisation
mondiale de la santé exercent, pour le présent Protocole, les fonctions de
secrétariat suivantes :

a) Ils convoquent et préparent les réunions des Parties;

b) Ils transmettent aux Parties les rapports et autres
renseignements regus en application des dispositions du présent Protocole;

¢) Ils s’acquittent des autres fonctions que la Réunion des Parties
peut leur assigner en fonction des ressources disponibles.
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2.  Le Secrétaire exécutif de la Commission économique pour I’Europe

et le Directeur régional du Bureau régional de I’Europe de I’Organisation
mondiale de la santé :

a)  Arrétent, dans un mémorandum d’accord, les modalités de
répartition des taches et informent la Réunion des Parties en conséquence;

b) Rendent compte aux Parties des éléments et des modalités
d’exécution du programme de travail mentionné au paragraphe 3 de
1’article 16.

Article 18
AMENDEMENTS AU PROTOCOLE
1.  Toute Partie peut proposer des amendements au présent Protocole.

2. Les propositions d’amendements au présent Protocole sont examinées
lors d’une réunion des Parties.

3. Le texte de toute proposition d’amendement au présent Protocole est
soumis par écrit au secrétariat, qui le communique & toutes les Parties
quatre-vingt-—dix jours au moins avant la réunion au cours de laquelle
I’amendement est proposé pour adoption.

4.  Tout amendement au présent Protocole est adopté par consensus par
les représentants des Parties présents 4 la réunion. L’amendement adopté
est communiqué par le secrétariat au Dépositaire, qui le distribue a toutes
les Parties pour acceptation. L’amendement entre en vigueur a I’égard

des Parties qui I’ont accepté le quatre—vingt—dixiéme jour qui suit la date
& laquelle les deux tiers d’entre elles ont déposé leurs instruments :
d’acceptation de I’amendement auprés du Dépositaire. L’ amendement entre
en vigueur & I’égard de toute autre Partie le quatre—vingt—dixi¢éme jour qui
suit la date a laquelle cette Partie a déposé son instrument d’acceptation de
I’amendement.
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Article 19
DROIT DE VOTE

1.  Sous réserve des dispositions du paragraphe 2 du présent article,
chaque Partie a une voix.

2.  Les organisations d’intégration économique régionale, dans les
domaines relevant de leur compétence, disposent, pour exercer leur droit de
vote, d’un nombre de voix égal au nombre de leurs Etats membres qui sont
Parties au présent Protocole. Ces organisations n’exercent pas leur droit de
vote si leurs Etats membres exercent le leur, et inversement.

Article 20
REGLEMENT DES DIFFERENDS

1. Si un différend s’éléve entre deux ou plusieurs Parties quant &
Pinterprétation ou a I’application du présent Protocole, ces Parties
recherchent une solution par voie de négociation ou par toute autre
méthode de réglement des différends qu’elles jugent acceptable.

2. Lorsqu’elle signe, ratifie, accepte, approuve le présent Protocole,
ou y adhére, ou a tout autre moment par la suite, une Partie peut signifier
par écrit au Dépositaire que, pour les différends qui n’ont pas été réglés
conformément au paragraphe 1 du présent article, elle accepte de
considérer comme obligatoire(s), dans ses relations avec toute autre Partie

acceptant Ja méme obligation, I’un des moyens de réglement des différends
ci—aprés :

a) Lorsque les Parties sont également Parties 4 la Convention et
ont accepté de considérer comme obligatoire(s) dans leurs relations
mutuelles I’un des deux ou les deux moyens de réglement des différends
prévus par la Convention, le réglement du différend conformément aux
dispositions de la Convention concernant le réglement des différends
s’élevant au sujet de la Convention;
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b) Dans tout autre cas, la soumission du différend & la Cour
internationale de Justice, 4 moins que les Parties ne conviennent de recourir
a ’arbitrage ou a un autre mode de reéglement des différends.

Article 21
SIGNATURE

Le présent Protocole est ouvert & la signature des Etats membres de
la Commission économique pour I’Europe, des Etats membres du Comité
régional de I’Europe de 1'Organisation mondiale de la santé, des Etats
dotés du statut consultatif auprés de la Commission économique pour
P’Europe en vertu du paragraphe 8 de la résolution 36 (IV) du Conseil
économique et social du 28 mars 1947, et des organisations d’intégration
économique régionale constituées par des Etats souverains, membres de
la Commission économique pour I’Europe ou membres du Comité régional
de I’Europe de I’Organisation mondiale de la santé, qui leur ont transféré
compétence pour des matiéres dont traite le présent Protocole, y compris la
compétence pour conclure des traités sur ces matiéres, & Londres,
le 17 juin 1999, a I’occasion de la troisiéme Conférence ministérielle sur
P’environnement et la santé, puis au Siége de I’Organisation
des Nations Unies & New York jusqu’au 18 juin 2000.

Article 22

RATIFICATION, ACCEPTATION, APPROBATION
ET ADHESION

1.  Le présent Protocole est soumis a la ratification, I’acceptation ou
I’approbation des Etats et des organisations d’intégration économique

régionale signataires.

2. Le présent Protocole est ouvert a I’adhésion des Etats et
organisations visés a I’article 21.
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3.  Toute organisation visée a ’article 21 qui devient Partie au présent
Protocole sans qu’aucun de ses Etats membres n’en soit Partie est liée par
toutes les obligations qui découlent du Protocole. Lorsqu’un ou plusieurs
Etats membres d’une telle organisation sont Parties au présent Protocole,
cette organisation et ses Etats membres conviennent de leurs responsabilités
respectives dans I’exécution des obligations contractées en vertu du présent
Protocole. En pareil cas, I’organisation et les Etats membres ne sont pas
habilités a exercer concurremment les droits qui découlent du présent
Protocole.

4. Dans leurs instruments de ratification, d’acceptation, d’approbation
ou d’adhésion, les organisations d’intégration économique régionale visées
a P'article 21 indiquent I’étendue de leur compétence a 1’égard des matiéres
dont traite le présent Protocole. En outre, ces organisations informent

le Dépositaire de toute modification importante de I’étendue de leur
compétence.

S. Les instruments de ratification, d’acceptation, d’approbation ou
d’adhésion sont déposés auprés du Secrétaire général de 1’Organisation
des Nations Unies.

Article 23
ENTREE EN VIGUEUR

1. Le présent Protocole entre en vigueur le quatre—vingt—dixiéme jour
qui suit la date de dép6t du seizieme instrument de ratification,
d’acceptation, d’approbation ou d’adhésion.

2. Aux fins du paragraphe 1 du présent article, I’instrument déposé par
une organisation d’intégration économique régionale ne s’ajoute pas a ceux
qui sont déposés par les Etats membres de cette organisation.

3. A l'égard de chaque Etat ou organisation visé & I’article 21 qui

ratifie, accepte ou approuve le présent Protocole ou y adhére aprés le dépdt
du seiziéme instrument de ratification, d’acceptation, d’approbation ou
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d’adhésion, le Protocole entre en vigueur le quatre—vingt—dixiéme jour qui
suit 1a date du dépot par cet Etat ou organisation de son instrument de
ratification, d’acceptation, d’approbation ou d’adhésion.
Article 24
DENONCIATION

A tout moment aprés I’expiration d’un délai de trois ans commengant
a courir 2 la date a laquelle le présent Protocole est entré en vigueur
I’égard d’une Partie, cette Partie peut dénoncer le Protocole par notification

écrite adressée au Dépositaire. Cette dénonciation prend effet le
quatre—vingt—dixiéme jour qui suit la date de réception de sa notification

par le Dépositaire.
Article 25

DEPOSITAIRE

Le Secrétaire général de I’Organisation des Nations Unies remplit les
fonctions de Dépositaire du présent Protocole.

Article 26
TEXTES AUTHENTIQUES
L’original du présent Protocole, dont les textes allemand, anglais,
frangais et russe sont également authentiques, est déposé auprés

du Secrétaire général de 1’Organisation des Nations Unies.

EN FOI DE QUOI les soussignés, a4 ce diiment autorisés, ont signé le
présent Protocole.

FAIT a Londres, le 17 juin mil neuf cent quatre—vingt—dix—neuf.
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PROTOKOLL UBER WASSER UND GESUNDHEIT 2U DEM UBEREINKOMMEN
VON 1992 2UM SCHUTZ UND ZUR NUTZUNG GRENZUBERSCHREITENDER
WASSERLAUFE UND INTERNATIONALER SEEN

VEREINTE NATIONEN
1989






PROTOKOLL UJBER WASSER UND GESUNDHEIT ZU DEM UBEREINKOMMEN
VON 1992 ZUM SCHUTZ UND ZUR NUTZUNG GRENZUBERSCHREITENDER
WASSERLAUFE UND INTERNATIONALER SEEN

Die Vertragsparteien dieses Protokolls

eingedenk degsen, daR Wasser zur Aufrechterhaltung des Lebens
unentbehrlich ist und daB die Verfigbarkeit von Wasser in den Mengen und von
der Qualitét, die zur Deckung des menschlichen Grundbedarfs ausreichen, eine
Grundvoraussetzung fir bessere Gesundheit wie fir nachhaltige Entwicklung
darstellt;

in Anerkennung des Nutzens, welcher der menschlichen Gesundheit und dem
menschlichen Wohlbefinden aus gesundheitlich unbedenklichem und sauberem
Wasser und aus einer ausgeglichenen, gut funktionierenden Wasserumwelt
erwdchst;

im BewuRtsein dessen, daft es sich bei oberirdischem Wasser und
Grundwasser um erneuerbare Vorkommen handelt, die sich von den schiddlichen
Auswirkungen menschlicher Tatigkeiten auf ihre Menge und ihre Qualitdt nur
begrenzt erholen kénnen, daf® jegliche Nichtbeachtung dieser Grenzen kurz- und
langfristig zu schiadlichen Auswirkungen auf die Gesundheit und das
Wohlbefinden der von diesen Vorkommen und deren Qualitdt abhdngigen Menschen
fuihren kann und daf folglich eine nachhaltige Bewirtschaftung des
Wasserkreislaufs sowohl zur Deckung des menschlichen Bedarfs als auch fir den
Schutz der Umwelt unabdingbar ist;

ferner im Bewuftsein der Folgen, die es fur die &ffentliche Gesundheit
haben wirde, wenn Wasser in den Mengen und von der Qualitdt, die zur Deckung
des menschlichen Grundbedarfs ausreichen, knapp wird, und der schwerwiegenden
Auswirkungen, die solche Versorgungsengpdsse vor allem auf die Schwachen, die
Benachteiligten und sozial Ausgegrenzten haben wirden;

eingedenk der Tatsache, daR die Verhilitung, Bekampfung und Verringerung
wasserbedingter Krankheiten wichtige und dringende Aufgaben sind, die nur
durch verstirkte Zusammenarbeit auf allen Ebenen und zwischen allen Bereichen
sowohl innerhalb der Lander als auch unter den Staaten zufriedenstellend
bewaltigt werden kénnen;

ferner eingedenk der Tatsache, daf die Uberwachung wasserbedingter
Krankheiten und die Einrichtung von Frihwarn- und Reaktionssystemen wichtige
Aspekte der Verhiitung, Bek&mpfung und Verringerung wasserbedingter Krankheiten
darstellen;

unter Zugrundelequng der Schluf3folgerungen der Konferenz der Vereinten
Nationen Uber Umwelt und Entwicklung (Rio de Janeiro, 199%2), insbesondere der
Erklarung von Rio Uber Umwelt und Entwicklung und der Agenda 21, sowie des
Programms zur weiteren Umsetzung der Agenda 21 (New York, 1997) und des
nachfolgenden Beschlusses der Kommission fUr nachhaltige Entwicklung utber die
nachhaltige Bewirtschaftung von SuBwasser (New York, 1998);

angeregt durch die einschligigen Bestimmungen des (bereinkommens von 1992
zum Schutz und zur Nutzung grenziuberschreitender Wasserliufe und
internationaler Seen und unter Betonung der Notwendigkeit, sowohl eine
breitere Anwendung der genannten Bestimmungen zu fo6rdern als auch das genannte
Ubereinkommen durch weitere MaBnahmen zur Starkung des Schutzes der
6ffentlichen Gesundheit zu ergéanzen;

in Kenntnis des Ubereinkommens von 1991 iiber die

Umweltvertraglichkeitspriifung im grenziiberschreitenden Rahmen, des
Ubereinkommens von 1992 fiber die grenzliberschreitenden Auswirkungen von
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Industrieunfdllen, des Ubereinkommens der Vereinten Nationen von 1997 dber das
Recht der nichtschiffahrtlichen Nutzung internationaler Wasserliufe und des
Ubereinkommens von 1998 Uber den Zugang zu Informationen, die
Offentlichkeitsbeteiligung an Entscheidungsprozessen und den Zugang zu
Gerichten in Umweltangelegenheiten;

weiterhin in Kenntnis der einschligigen Grundsitze, Ziele und
Empfehlungen der Europidischen Charta Umwelt und Gesundheit von 1989, der
Erklédrung von Helsinki von 1994 {ber Umwelt und Gesundheit und der
Ministererklarungen, Empfehlungen und Resolutionen des Prozesses "Umwelt fir
Europa";

in Anerkennung dessen, daff andere Umweltinitiativen, -instrumente und
-prozesse in Europa begrindet und zweckentsprechend sind und daf Nationale
Aktionspléne fir Umwelt und Gesundheit sowie Nationale Umweltaktionsplane
ausgearbeitet und umgesetzt werden;

in Wirdigung der von der Wirtschaftskommission der Vereinten Nationen fir
Europa und dem Regionalkomitee flir Europa der Weltgesundheitsorganisation
bereits unternommenen Anstrengungen zur Stirkung der zweiseitigen und
mehrseitigen Zusammenarbeit zur Verhiitung, Beka@mpfung und Verringerung
wasserbedingter Krankheiten;

ermutigt durch die zahlreichen Errungenschaften der Mitgliedstaaten der
Wirtschaftskommission der Vereinten Nationen fir Europa und des
Regionalkomitees fiir Europa der Weltgesundheitsorganisation bei der
Verschmutzungsbekdmpfung und der Erhaltung und Wiederherstellung einer
Wasserumwelt, die imstande ist, die menschliche Gesundheit und das menschliche
Wohlbefinden zu unterstutzen;

sind wie folgt Ubereingekommen:

Artikel 1
ZIEL

Ziel dieses Protockolls ist es, durch die Verbesserung der
Wasserbewirtschaftung, einschlieflich des Schutzes der Wasserdkosysteme, und
durch die Verhiitung, Bekampfung und Verringerung wasserbedingter Krankheiten
auf allen geeigneten Ebenen im innerstaatlichen, grenzlberschreitenden und
internationalen Rahmen sowie im Rahmen einer nachhaltigen Entwicklung den
Schutz der Gesundheit und des Wohlbefindens jedes einzelnen wie der gesamten
menschlichen Gemeinschaft zu fOrdern.

Artikel 2
BEGRIFFSBESTIMMUNGEN

Im Sinne dieses Protokolls

1. bedeutet "wasserbedingte Krankheit" alle betr&chtlichen schidlichen
Auswirkungen auf die menschliche Gesundheit wie Tod, Behinderung, Krankheit
oder Stdrungen, die unmittelbar oder mittelbar durch den Zustand oder durch
Veranderungen in der Menge oder Qualit3t von Gewdssern verursacht werden;

2. bedeutet "Trinkwasser" Wasser, das von Menschen zum Trinken, zum

Kochen, fir die Nahrungszubereitung, die persénliche Hygiene oder &hnliche
Zwecke genutzt wird oder fir diese Nutzung zur Verfiigung stehen soll;



3. bedeutet "Grundwasser" alles unterirdische Wasser in der
sadctigungszone, das in unmittelbarer Berihrung mit dem Boden oder dem
Untergrund steht;

4, bedeutet "gefaftes Wasser" kuinstlich geschaffene, von oberirdischem
SuRBwasser oder Kistengewissern getrennte Wasserkdrper innerhalb oder auferhalb
von Gebduden;

5, bedeutet *grenziberschreitende Gewldsser" oberirdisches Wasser oder
Grundwassex, das die Grenzen zwischen zwei oder mehr Staaten kennzeichnet,
Uberguert oder sich an diesen Grenzen befindet; wo grenziberschreitende
Gewdsser unmittelbar ins Meer fliefien, enden diese grenziberschreitenden
Gewdsser an einer geraden Linie, die Uber ihre jeweiligen Mindungen zwischen
Punkten auf der Niedrigwasserlinie ihrer Ufer verlauft;

6. bedeutet "grenziberschreitende Auswirkungen wasserbedingter
Krankheiten" alle betrachtlichen schadlichen Auswirkungen auf die menschliche
Gesundheit wie Tod, Behinderung, Krankheit oder Stérungen in einem Gebiet
unter der Hoheitsgewalt einer Vertragspartei, die unmittelbar oder mittelbar
durch den Zustand oder durch Veranderungen in der Menge oder Qualitat von
Gewassern unter der Hoheitsgewalt einer anderen Vertragspartei verursacht
werden, wobei es unerheblich ist, ob solche Auswirkungen eine
grenziberschreitende BeeintraAchtigung darstellen oder nicht;

7. bedeutet "grenzilberschreitende Beeintrachtigung" jede betrachtliche
schidliche Auswirkung auf die Umwelt in einem Gebiet unter der Hoheitsgewalt
einer Vertragspartei des Ubereinkommens aufgrund einer durch menschliche
Tatigkeiten verursachten Veranderung des Zustands grenziuberschreitender
Gewidsser, deren naturlicher Ursprung sich ganz oder zum Teil innerhalb eines
Gebiets unter der Hoheitsgewalt einer anderen Vertragspartei des
Ubereinkommens befindet. Zu diesen Auswirkungen auf die Umwelt z&hlen
Auswirkungen auf die menschliche Gesundheit und die Sicherheit des Menschen,
auf die Pflanzen- und Tierwelt, auf Boden, Luft, Wasser, Klima, Landschaft und
geschichtliche Denkmdler oder andere natiirliche Bauwerke oder eine
Wechselwirkung zwischen mehreren dieser Faktoren; hiexrzu zahlen auBerdem
Auswirkungen auf das kulturelle Erbe oder auf wirtschaftlich-soziale
Bedingungen infolge von Veranderungen dieser Faktoren;

8. bedeutet "Abwasserbeseitigung" die Sammlung, den Transport, die
Aufbereitung und die Entsorgung oder Wiederverwendung menschlicher
Ausscheidungen oder hiuslichen Abwassers entweder durch kollektive Systeme

oder durch Anlagen, die einen Einzelhaushalt oder ein Einzelunternehmen
versorgen;

9. bedeutet “"kollektives System" .

a) ein System flir die Trinkwasserversorgung mehrerer Haushalte oder
Unternehmen und/oder

b) ein System fir die Beseitigung des Abwassers mehrerer Haushalte oder
Unternehmen und gegebenenfalls auch fiir die Sammlung, den Transport, die
Aufbereitung und die Entsorgung oder Wiederverwendung von Industrieabwigsern,

wobei es unerheblich ist, ob es durch ein Organ des 6ffentlichen Sektors, ein
Untexrnehmen des Privatsektors oder durch gemeinschaftliches Tatigwexrden beider
Sektoren bereitgestellt wird;

10. bedeutet "Gewdsserbewirtschaftungsplan" einen Plan flr die
Entwicklung, die Bewirtschaftung, den Schutz und/oder die Nutzung der Gewisser
innerhald eines Gebiets oder eines Grundwasserleiters, einschlieflich des
Schutzes der damit in Verbindung stehenden Okosysteme;
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11. bedeutet "0ffentlichkeit" eine oder mehrere natlirliche oder
juristische Personen und, in Ubereinstimmung mit innerstaatlichen
Rechtsvorschriften oder innerstaatlicher Praxis, deren Vereinigungen,
Organisationen und Gruppen;

12. bedeutet "8ffentliche Instanz"
a) Regierung auf nationaler, regionaler und anderer Ebene;

b) natidrliche oder juristische Personen, die aufgrund innerstaatlichen
Rechts Aufgaben der &dffentlichen Verwaltung wahrnehmen, darunter bestimmte
Aufgaben, Tatigkeiten oder Dienste im Zusammenhang mit der Umwelt, der
6ffentlichen Gesundheit, der Abwasserbeseitigung, der Gewésserbewirtschaftung
oder der Wasserversorgung;

c) sonstige natGrliche oder juristische Personen, die unter der
Kontrolle eines unter Ziffer a) oder Ziffer b) genannten Organs oder einer
dort genannten Person &ffentliche Zustindigkeiten haben, dffentliche Aufgaben
wahrnehmen oder 8ffentliche Dienste erbringen;

d) die Institutionen aller in Artikel 21 ndher bestimmten

Organisationen der regionalen Wirtschaftsintegration, die Vertragsparteien
sind.

~

Diese Begriffsbestimmung umfaRt keine Gremien oder Institutionen, die in
gerichtlicher oder gesetzgebender Eigenschaft tdtig sind;

13. bezieht sich "ortlich" auf alle relevanten Ebenen von
Gebietseinheiten unterhalb der staatlichen Ebene;

14. bedeutet "Ubereinkommen" das am 17. Marz 1992 in Helsinki

beschlossene Ubereinkommen zum Schutz und zur Nutzung grenziberschreitender
Wasserldufe und internationaler Seen;

15. bedeutet "Tagung der Vertragsparteien des Ubereinkommens" das von
den Vertragsparteien des Ubereinkommens nach dessen Artikel 17 eingesetzte
Gremium;

16. bedeutet "Vertragspartei", soweit sich aus dem Wortlaut nichts
anderes ergibt, in Artikel 21 ndher bestimmte Staaten oder Organisationen der
regionalen Wirtschaftsintegration, die zugestimmt haben, durch dieses

Protokoll gebunden zu sein, und fir die dieses Protokoll in Kraft getreten
ist;

17. bedeutet "Tagung der Vertragsparteien" das von den Vertragsparteien
nach Artikel 16 eingesetzte Gremium.
Artikel 3
GELTUNGSBEREICH
Dieses Protokoll findet Anwendung auf
a) oberirdisches SiRwasser;
b) Grundwasser;

c) den Gezeiten ausgesetzte Gewdssermindungen;



d) Kistengewdsser, die zu Erholungszwecken dienen oder fir die
Aquakultur beziehungsweise flr die Zucht oder das Einholen von Schalentieren
genutzt werden;

e) allgemein fir Badezwecke zur Verfigung stehendes gefaftes Wasser;

£) Wasser im Zuge der Gewinnung, des Transports, der Aufbereitung oder
der Versorgung;

g) Abwasser im Zuge der Sammlung, des Transports, der Aufbereitung, der
Entsorgung oder der Wiederverwendung.

Artikel 4
ALLGEMEINE BESTIMMUNGEN

1. Die Vertragsparteien treffen alle angemessenen Maffnahmen zur Verhiitung,
Bekampfung und Verringerung wasserbedingter Krankheiten im Rahmen von
sektorlibergreifenden Wasserbewirtschaftungssystemen, die auf die nachhaltige
Nutzung von Wasservorkommen, eine die menschliche Gesundheit nicht gefahrdende
Qualitdt des in der Umwelt vorhandenen Wassers und den Schutz der
Wagserdkosysteme abzielen.

2. Die Vertragsparteien treffen insbesondere alle angemessenen Mafinahmen, um
folgendes sicherzustellen:

a) eine bedarfsgerechte Versorgung mit gesundheitlich unbedenklichem
Trinkwasser, das keine Mikroorganismen, Parasiten und Stoffe enthidlt, die
aufgrund ihrer Menge oder Konzentration eine mdgliche Gefdhrdung fur die
menschliche Gesundheit darstellen. Dazu gehdrt der Schutz der fir
Trinkwasserzwecke genutzten Wasservorkommen, die Aufbereitung des Wassers und
die schaffung, Verbesserung und Erhaltung kollektiver Systeme;

b) eine bedarfsgerechte Abwasserbeseitigung, durch welche die
Gesundheit des Menschen und die Umwelt hinlanglich geschitzt werden. Dies
geschieht vor allem durch die Schaffung, Verbesserung und Erhaltung
kollektiver Systeme;

c) einen wirksamen Schutz der fir Trinkwasserzwecke genutzten
Wasservorkommen und ihrer entsprechenden Wasser&kosysteme vor Verschmutzung

aus anderen Quellen, einschlieflich der Landwirtschaft, der Industrie und
anderer Einleitungen und Emissionen von Gefahrstoffen. Ziel ist es,

Einleitungen und Emissionen von Stoffen, die als gefdhrlich fir die

menschliche Gesundheit und fir Wasserdkosysteme eingestuft werden, wirksam zu
verringern und zu beseitigen;

d) einen ausreichenden Schutz der menschlichen Gesundheit vor
wasserbedingten Krankheiten, die durch die Nutzung von Gewdssern fir
Erholungszwecke, fir die Aquakultur, fir die Zucht oder das Einholen von
Schalentieren oder durch die Nutzung von Abwasser fur die Bewasserung oder von
Kl&rschlamm in der Landwirtschaft oder in der Aquakultur ausgeldst werden;

e) wirksame Systeme zur Uberwachung von Situationen, die
voraussichtlich zu Ausbriichen oder zum Auftreten wasserbedingter Krankheiten
fihren, sowie zur Reaktion auf solche Ausbriche und ein solches Auftreten und
auf das Risiko ihres Vorkommens.

3. Im folgenden bedeuten "Trinkwasser" und "Abwasserbeseitigung” in diesem
Protokoll Trinkwasser und Abwasserbeseitigung, die zur Erfiillung der in
Absatz 2 genannten Erfordernisse notwendig sind.
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4. Die Vertragsparteien stitzen alle diese Mafnahmen auf eine Bewertung
aller Folgen der vorgeschlagenen Mafinahmen, einschliefflich der Vor- und
Nachteile und der Kosten, fur

a) die menschliche Gesundheit,

b) die Wasservorkommen und
c) eine nachhaltige Entwicklung;

bei dieser Bewertung werden die unterschiedlichen neuen Auswirkungen aller
vorgeschlagenen Mafinahmen auf die verschiedenen Umweltmedien bericksichtigt.

5. Die Vertragsparteien treffen alle angemessenen Mafnahmen zur Schaffung
stabiler und zum Handeln ermichtigender rechtlicher, verwaltungsmdfiger und
wirtschaftlicher Rahmenbedingungen, die es dem &ffentlichen, privaten und
freiwilligen Sektor ermdglichen, ihren Beitrag zur Verbesserung der
Wasserbewirtschaftung zu leisten, um wasserbedingte Krankheiten zu verhiiten,
zu bekampfen und zu verringern.

6. Die Vertragsparteien ersuchen die &ffentlichen Instanzen, die Mafnahmen
erwigen oder die Mafnahmen anderer genehmigen, die gegebenenfalls
betrichtliche Auswirkungen auf die Umwelt eines in den Geltungshereich dieses
Protokolls fallenden Gewassers haben, alle denkbaren Auswirkungen dieser
Mafnahmen auf die 8ffentliche Gesundheit gebihrend zu berilicksichtigen.

7. Ist eine Vertragspartei auch Vertragspartei des Ubereinkommens uber die
Umweltvertraglichkeitsprifung im grenziberschreitenden Rahmen, so muff die
Erfillung der Bedingungen des Ubereinkommens in bezug auf eine vorgeschlagene
Mafnahme durch die Offentlichen Instanzen dieser Vertragspartei der in
Abgsatz 6 genannten Bedingung in bezug auf diese Mafnahme gentgen.

8. Dieses Protokoll 1aRt das Recht der Vertragsparteien unberiihrt, strengere
als die in dem Protokoll festgelegten Mafnahmen beizubehalten, anzunehmen oder
zu ergreifen.

9. Dieges Protokoll 148t die Rechte und Pflichten der Vertragsparteien
dieses Protokolls aus dem Ubereinkommen oder einer anderen bestehenden
vdlkerrechtlichen Ubereinkunft unberihrt, es sei denn, die Erfordernisse
aufgrund dieses Protokolls sind strenger als die entsprechenden Erfordernisse

aufgrund des Ubereinkommens oder der anderen bestehenden vdlkerrechtlichen
Ubereinkunft.

Axrtikel S
GRUND- UND LEITSATZE

Bei Mafnahmen zur Durchfiihrung dieses Protokolls gehen die
Vertragsparteien insbesondere von folgenden Grund- und Leitsétzen aus:

a) dem Vorsorgeprinzip, wonach Mafnahmen zur Verhiitung, Bekdmpfung oder
Verringerung wasserbedingter Krankheiten nicht deshalb verzdgert werden
dirfen, weil fir den urséchlichen Zusammenhang zwischen dem Faktor, auf den
diese MaBnahmen abzielen, und dem mdéglichen Beitrag dieses Faktors bei der
Verbreitung wasserbedingter Krankheiten und/oder grenziiberschreitender

Beeintrdchtigungen ein vollstdndiger wissenschaftlicher Beweis nicht erbracht
worden ist;

b) dem Verursacherprinzip, wonach die Kosten fir die Verhiitung,
Bekdmpfung und Verringerung der Verschmutzung vom Verursacher zu tragen sind.
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c) Die Staaten haben nach der Charta der Vereinten Nationen und den
Grundsitzen des Vdlkerrechts das souverine Recht, ihre eigenen Naturschatze
gemaf ihrer eigenen Umwelt- und Entwicklungspolitik 2zu nutzen, sowie die
Pflicht, dafir zu sorgen, daf durch Tatigkeiten, die innerhalb ihres
Hoheitsbereichs oder unter ihrer Kontrolle ausgelbt werden, der Umwelt in

anderen Staaten oder in Gebieten auferhalb der nationalen Hoheitsbereiche kein
Schaden zugeflgt wird.

d) Wasservorkommen sind so zu bewirtschaften, daR der Bedarf der
heutigen Generation gedeckt werden kann, ohne kinftigen Generationen die
FAihigkeit zu nehmen, ihren eigenen Bedarf zu decken.

e) Zur Vermeidung von Ausbrichen wasserbedingter Krankheiten und ihres
Auftretens und zum Schutz der fir Trinkwasserzwecke genutzten Wasservorkommen
sollen vorbeugende Mafnahmen ergriffen werden, da solche Mafinahmen den Schaden
wirksamer entgegenwirken und kostenwirksamer sein kénnen als Abhilfemafnahmen.

f) Mafnahmen zur Bewirtschaftung der Wasservorkommen sollen auf der
untersten dafir angemessenen Verwaltungsebene exgriffen werden.

g) Wasser hat einen sozialen, einen wirtschaftlichen und einen
umweltbezogenen Wert und soll deshaldb so bewirtschaftet werden, daffi diese

Werte auf verninftigste und nachhaltigste Art und Weise miteinander verbunden
werden. -~

h) Die effiziente Nutzung von Wasser soll durch wirtschaftliche
Mechanismen und bewuBtseinsbildende Mafnahmen gefdrdert werden.

i) Der Zugang zu Informationen und die Offentlichkeitsbeteiligung an
Entscheidungsprozessen in bezug auf Fragen, die Wasser und Gesundheit
betreffen, sind notwendig, um unter anderem die Qualitdt und die Umsetzung der
Entscheidungen zu verbessern, das ProblembewuRtsein der Offentlichkeit zu
scharfen, der Offentlichkeit die Mdglichkeit zu geben, ihre Anliegen zum
Ausdruck zu bringen, und es den &ffentlichen Instanzen zu ermdglichen, diese
Anliegen geblhrend zu bericksichtigen. Dieser Zugang und diese Beteiligung
sollen durch einen angemessenen Zugang zur gerichtlichen und
verwaltungsmifigen Uberpriifung einschldgiger Entscheidungen erginzt werden.

3) Wasservorkommen sollen auf der Grundlage von Einzugsgebieten
méglichst sektorlibergreifend bewirtschaftet werden mit dem Ziel, die soziale
und wirtschaftliche Entwicklung mit dem Schutz natiirlicher Okosysteme zu
verknipfen und die Bewirtschaftung der Wasservorkommen mit regulatorischen
MaSnahmen in bezug auf andere Umweltmedien zu verbinden. Ein derartiges
sektoribergreifendes Konzept soll fir ein ganzes grenziberschreitendes oder
nicht grenziberschreitendes Einzugsgebiet, einschlieflich des mit diesem in
Verbindung stehenden Kistengewidssers, filir einen ganzen Grundwasserleiter oder
fir die relevanten Teile eines derartigen Einzugsgebiets oder
Grundwasserleiters gelten.

k) Besondere Bericksichtigung soll der Schutz der fir wasserbedingte
Krankheiten besonders Anfalligen finden.

1) Alle Teile der Bevdlkerung, vor allem diejenigen, die unter
Benachteiligung oder sozialer Ausgrenzung leiden, sollen einen
gleichberechtigten und sowohl in quantitativer als auch in qualitativer
Hinsicht bedarfsgerechten Zugang zu Wasser erhalten.

m) Natlirliche und juristische Personen und Institutionen im
bffentlichen wie im privaten Sektor sollen daflir, daf® sie privatrechtliche und
O0ffentlich-rechtliche Rechte und Anspriche auf Wasser haben, einen Beitrag zum
Schutz der Wasserumwelt und zur Erhaltung der Wasservorkommen leisten.
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n) Bei der Durchfihrung dieses Protokolls sollen &rtliche Probleme und
Bedlrfnisse und das auf dieser Ebene vorhandene Wissen gebihrend
bericksichtigt werden.

Artikel 6
ZIELE UND ZIELDATEN

1. Um das Ziel dieses Protokolls zu erreichen, streben die Vertragsparteien
folgendes an:

a) den Zugang zu Trinkwasser fur jedermann,
b) eine fir jedermann bereitstehende Abwasserbeseitigung

im Rahmen von sektoriibergreifenden Wasserbewirtschaftungssystemen, die auf
eine nachhaltige Nutzung der Wasservorkommen, eine die menschliche Gesundheit
nicht gefiahrdende Qualitat des in der Umwelt vorhandenen Wassers und den
Schutz der Wasserdkosysteme abzielen.

2. Fir diese 2wecke setzt sich jede Vertragspartei nationale und/oder
drtliche Ziele flr die Normen und das jeweilige Leistungsniveau, die zu
erreichen oder zu halten sind, um einen hohen Grad an Schutz vor
wasserbedingten Krankheiten zu erzielen, und gibt diese bekannt. Diese Ziele
werden in bestimmten Absténden Uberprift. Bei allen diesen Ma®nahmen treffen

die Vertragsparteien angemessene praktische und/oder sonstige Vorkehrungen fir
die Offentlichkeitsbeteiligung in einem transparenten und gerechten Rahmen;

ferner stellen sie sicher, daR das Ergebnis der Offentlichkeitsbeteiligung
geblhrend bericksichtigt wird. Sofern diese Ziele nicht aufgrund nationaler
oder Ortlicher Umstdnde fir die Verhitung, Bekampfung und Verringerung
wasserbedingter Krankheiten ohne Belang sind, umfassen sie unter anderem

a) die Qualitdt des bereitgestellten Trinkwassers unter
Berlcksichtigung der von der Weltgesundheitsorganisation aufgestellten
Leitlinien flir die Trinkwasserglte;

b) die Verringerung des Umfangs von Ausbrichen und des RAuftretens
wasserbedingter Krankheiten;

c) den Teil des Hoheitsgebiets oder die Grofie oder den Anteil der
Bevdlkerungsgruppen, die durch kollektive Trinkwassersysteme versorgt oder
deren sonstige Trinkwasserversorgung verbessert werden sollen;

d) den Teil des Hoheitsgebiets oder die Grdfle oder den Anteil der
BevOlkerungsgruppen, die durch kollektive Abwassersysteme versorgt werden
sollen oder deren sonstige Abwasserbeseitigung verbessert werden soll;

e) das jeweilige Leistungsniveau, das durch diese kollektiven Systeme
und durch sonstige Mittel der Wasserversorgung und Abwasserbeseitigung
erreicht werden soll;

£) die Anwendung einer anerkannten guten Praxis auf das Management der
Wasserversorgung und Abwasserbeseitigung, einschliefflich des Schutzes der flr
Trinkwagserzwecke genutzten Gewasser;

g) vorkommende Einleitungen von

i) unbehandeltem Abwasser und

ii) unbehandelten Regenwasseriberliufen
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aus Abwassersammelsystemen in Gewdsser, die in den Geltungsbereich dieses
Protokolls fallen;

h) die Qualitdt von Abwassereinleitungen aus Klaranlagen in Gewisser,
die in den Geltungsbereich dieses Protokolls fallen;

i) die Entsorgung oder Wiederverwendung von Kl&rschlamm aus kollektiven
Abwasserbeseitigungssystemen oder anderen Abwasserbeseitigungsanlagen und die
Qualitit des zu Bewdsserungszwecken verwendeten Abwassers unter
Bericksichtigung der von der Weltgesundheitsorganisation und dem
Umweltprogramm der Vereinten Nationen aufgestellten Leitlinien fir die
gefahrlose Nutzung von Abwasser und Ausscheidungen in der Landwirtschaft und
in der Aquakultur;

3) die Qualitdt der fir Trinkwasserzwecke genutzten Gewidsser und der
allgemein zum Baden, fir die Aquakultur oder flir die Zucht oder das Einholen
von Schalentieren genutzten Gewisser;

k) = die Anwendung einer anerkannten guten Praxis auf die Bewirtschaftung
von allgemein zum Baden zur Verfigung stehendem gefafiten Wasser;

1) die Ermittlung und Sanierung besonders verunreinigter Stellen, die
sich schiddlich auf die in den Geltungsbereich dieses Protokolls fallenden
GewaAsser auswirken oder bei denen die Wahrscheinlichkeit solcher Auswirkungen
besteht, so daf sich dadurch die Gefahr des Auftretens wasserbedingter
Krankheiten ergibt;

m) die Wirksamkeit von Systemen fir die Bewirtschaftung, die
Entwicklung, den Schutz und die Nutzung von Wasservorkommen, einschlieflich
der Anwendung einer anerkannten guten Praxis auf die Bekdmpfung der
Verschmutzung jeglicher Herkunft;

n) die Hdufigkeit der Verdffentlichung von Informationen Uber die
Qualitat des bereitgestellten Trinkwassers und anderer Wasserarten, die fur
die Ziele dieses Absatzes von Belang sind, zwischen den nach Artikel 7
Absatz 2 erforderlichen Verdffentlichungen dieser Informationen.

3. Innerhalb von zwei Jahren, nachdem sie Vertragspartei geworden ist, legt
jede Vertragspartei Ziele nach Absatz 2 sowie Zieldaten fir deren
Verwirklichung fest und gibt sie bekannt,

4, Ist fir die Verwirklichung eines Ziels eine lange Umsetzungsphase
vorgesehen, 80 werden mittelfristige oder gestaffelte Zielvorgaben
festgesetzt.

5. Um die Verwirklichung der Ziele nach Absatz 2 zu fdérdern,

a) trifft jede Vertragspartei nationale oder &rtliche Vorkehrungen zur
Koordinierung der Arbeit ihrer zustandigen Behérden;

b) stellt jede Vertragspartei im grenziberschreitenden, nationalen
und/oder &rtlichen Rahmen Gewisserbewirtschaftungspline auf, und zwar
vorzugsweise auf der Grundlage von Einzugsgebieten oder Grundwasserleitern.
Dabei treffen die Vertragsparteien angemessene praktische und/oder sonstige
Vorkehrungen fir die Offentlichkeitgbeteiligung in einem transparenten und
gerechten Rahmen; ferner stellen sie sicher, daf das Ergebnis der
Offentlichkeitsbeteiligung geblhrend berficksichtigt wird. Diese Pline kénnen
in andere einschligige Pléne, Programme oder Dokumente aufgenommen werden, die
fliir sonstige 2wecke erarbeitet werden, vorausgesetzt, sie ermdglichen es der
Offentlichkeit, deutlich zu erkennen, wie und bis zu welchen Zieldaten die in
diesem Artikel genannten Ziele jeweils verwirklicht werden sollen;
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c) schafft jede Vertragspartei einen rechtlichen und institutionellen
Rahmen fir die Uberwachung und Durchsetzung von Qualitdtsnormen fir
Trinkwasger und erhdlt ihn aufrecht;

d) trifft jede Vertragspartei Vorkehrungen, gegebenenfalls auch
rechtlicher und institutioneller Art, fir die Uberwachung, die Fdérderung der
Erreichung und erforderlichenfalls fir die Durchsetzung der sonstigen Normen
und des jeweiligen Leistungsniveaus, fir welche Ziele nach Absatz 2
aufgestellt werden, und erhdlt diese Vorkehrungen aufrecht.

Artikel 7

UBERPRUFUNG UND BEWERTUNG VON FORTSCHRITTEN

1. Jede Vertragspartei erhebt und bewertet Daten Uber

a) ihre Fortschritte bei der Verwirklichung der Ziele nach Artikel 6
Absatz 2;

b) Indikatoren, die zeigen sollen, inwieweit diese Fortschritte der

Verhiitung, Bekidmpfung oder Verringerung wasserbedingter Krankheiten gedient
haben.

-

2. Jede Vertragspartei verdffentlicht in bestimmten Abstinden die Ergebnisse
dieser Datenerhebung und -bewertung. Durch die Tagung der Vertragsparteien
wird festgelegt, wie hdufig diese Veréffentlichungen erfolgen.

3. Die Vertragsparteien stellen sicher, daff die Ergebnisse von Wasser- und
Abwasserproben, die filir diese Datenerhebung genommen werden, der
Offentlichkeit zur Verfligung stehen.

4. Auf der Grundlage dieser Datenerhebung und -bewertung lberprift jede
Vertragspartei in regelmidfigen Abstdnden die Fortschritte, die bei der
Verwirklichung der in Artikel 6 Absatz 2 genannten Ziele gemacht wurden, und
verdffentlicht eine Bewertung dieser Fortschritte. Durch die Tagung der
Vertragsparteien wird festgelegt, wie hidufig diese Uberprifungen stattfinden.
Unbeschadet der Mdglichkeit haufigerer Uberpriifungen nach Artikel 6 Absatz 2
beinhalten die UberpriGfungen nach diesem Absatz auch eine Uberprifung der
Ziele nach Artikel 6 Absatz 2 in der Absicht, sie unter Berlcksichtigung
wissenschaftlicher und technischer Erkenntnisse zu verbessern.

5. Jede Vertragspartei reicht bei dem in Artikel 17 genannten Sekretariat
einen zur Weitergabe an die anderen Vertragsparteien bestimmten Bericht ein,
der eine Zusammenfassung der erhobenen und bewerteten Daten sowie die
Bewertung der erzielten Fortschritte enthdlt. Diese Berichte entsprechen den
von der Tagung der Vertragsparteien festgelegten Leitlinien. Diese Leitlinien
sehen vor, dal’ die Vertragsparteien fiir diesen Zweck einschlagige
Informationen enthaltende Berichte nutzen kdnnen, die fir andere
internationale Foren erstellt wurden.

6. Die Tagung der Vertragsparteien bewertet die bei der Durchfihrung dieses

Protokolls gemachten Fortschritte auf der Grundlage dieser zusammenfassenden
Berichte.

Artikel 8
REAKTIONSSYSTEME

1. Jede Vertragspartei stellt gegebenenfalls sicher,
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a) daf umfassende nationale und/oder drtliche Uberwachungs- und

Frihwarnsysteme eingerichtet, verbessert oder aufrechterhalten werden, durch
die

i) Ausbriiche oder das Auftreten wasserbedingter Krankheiten oder eine
betridchtliche Gefahr solcher Ausbriiche oder eines solchen Auftretens
festgestellt werden, unter anderem dann, wenn sie auf Wasserverschmutzung oder
auf extreme Wetterverhdltnisse zurlickzufihren sind;

ii) den zustidndigen &dffentlichen Instanzen solche Ausbriche, ein solches

Auftreten oder solche Gefahren umgehend und zweifelsfrei gemeldet
werden;

iii) im Fall einer unmittelbaren Bedrohung der &ffentlichen Gesundheit
durch wasserbedingte Krankheiten der mdglicherweise betroffenen
Offentlichkeit alle éiner &ffentlichen Instanz vorliegenden
Informationen, welche die Offentlichkeit dabei unterstiitzen kdnnten,
Schaden zu verhiiten oder zu mildern, zur Verfligung gestellt werden;

iv) den zustdndigen 6ffentlichen Instanzen und gegebenenfalls der
Offentlichkeit Empfehlungen ilber Verhiitungs- und AbhilfemaBnahmen
gegeben werden;

b) dal rechtzeitig grindliche und umfassende nationale und ortliche
Notfallpline ausgearbeitet werden, um auf solche Ausbriche, ein solches
Auftreten und solche Risiken reagieren zu kénnen;

c) daR die zustindigen &ffentlichen Instanzen iiber die notwendigen
Kapazitdten verfligen, um auf solche Ausbriche, ein solches Auftreten oder
solche Risiken in Ubereinstimmung wmit dem einschldgigen Notfallplan reagieren
zu kdnnen.

2. Uberwachungs- und Frihwarnsysteme, Notfallplane und Reaktionskapazititen
in bezug auf wasserbedingte Krankheiten kénnen mit denjenigen verbunden
werden, die andere Angelegenheiten betreffen.

3. Innerhalb von drei Jahren, nachdem sie Vertragspartei geworden ist, hat
jede Vertragspartei die in Absatz 1 genannten Uberwachungs- und
Frithwarnsysteme, Notfallpléne und Reaktionskapazitdten geschaffen.

Artikel 9

BEWUSSTSEIN DER OFFENTLICHKEIT, AUS- UND FORTBILDUNG,
FORSCHUNG UND ENTWICKLUNG UND INFORMATION .

1. Die Vertragsparteien unternehmen Schritte, die dazu bestimmt sind, in
allen Bereichen der Offentlichkeit das BewuBtsein zu schirfen fir

a) die Bedeutung von Wasserbewirtschaftung und dffentlicher Gesundheit
und den Zusammenhang zwischen ihnen;

b) die Rechte und Anspriche auf Wasser und die entsprechenden
privatrechtlichen und 6ffentlich-rechtlichen Verpflichtungen von natiirlichen
und juristischen Personen und Institutionen im &ffentlichen wie im privaten
Sektor sowie deren moralische Verpflichtung, zum Schutz der Wasserumwelt und
zur Erhaltung der Wasservorkommen beizutragen.

2, Die Vertragsparteien férdern

-12-



a) bei den fir die Gewdsserbewirtschaftung, die Wasserversorgung und
die Abwasserbeseitigung Zustdndigen das Verstdndnis fur die Aspekte ihrer
Arbeit, die sich auf die &ffentliche Gesundheit beziehen, und

b) bei den fir die &6ffentliche Gesundheit Zustdndigen das Verstédndnis
fir die wesentlichen Grundsitze der Gewdsserbewirtschaftung, der
Wasserversorgung und der Abwasserbeseitigqung.

3. Die Vertragsparteien fdrdern die Aus- und Fortbildung der Fachkrafte und
technischen Mitarbeiter, die £ir die Bewirtschaftung der Wasservorkommen und
fir den Betrieb der Wasserversorgungs- und Abwasserbeseitigungssysteme
erforderlich sind, und fdérdern Mafnahmen, die bewirken, daf ihre Kenntnisse
und Fidhigkeiten auf dem neuesten Stand gehalten und verbessert werden. Diese
Aus- und Fortbildung umfaft einschldgige gesundheitswissenschaftliche Aspekte.

4. Die Vertragsparteien férdern

a) die Forschung und Entwicklung in bezug auf kostenwirksame
Instrumente und Verfahren zur Verhiitung, Bekdampfung und Verringerung
wasserbedingter Krankheiten;

b) die Entwicklung sektorilibergreifender Informationssysteme zur
Handhabung von Informationen Uber Langzeittrends, aktuelle Anliegen sowie in
der Vergangenheit aufgetretene Probleme und deren erfolgreiche Lésung und die
Weitergabe dieser Informationen an die dafir zustdndigen Behdrden.

Artikel 10
UNTERRICHTUNG DER OFFENTLICHKEIT

1. Ergdnzend zu der den Vertragsparteien durch dieses Protokoll auferlegten
Verpflichtung, bestimmte Informationen oder Dokumente zu verdffentlichen,
ergreift jede Vertragspartei im Rahmen ihrer Rechtsvorschriften Schritte, um
der Offentlichkeit die 8ffentlichen Instanzen vorliegenden Informationen zur
Verfigung zu stellen, die flir eine sinnvolle &ffentliche Debatte der folgenden
Punkte notwendig sind:

a) die Aufstellung von Zielen und Zieldaten flir deren Verwirklichung
sowie die Entwicklung von Gewésserbewirtschaftungspldnen nach Artikel 6;

b) die Einrichtung, Verbesserung oder Erhaltung von Uberwachungs- und
Frihwarnsystemen und Notfallpldnen nach Artikel 8;

c) die Scharfung des Bewufitseins der Offentlichkeit und die Forderung
der Aus- und Fortbildung, Forschung und Entwicklung und Information nach
Artikel 9.

2. Jede Vertragspartei stellt sicher, daff die &éffentlichen Instanzen im
Rahmen innerstaatlicher Rechtsvorschriften der Offentlichkeit sonstige fir die
Durchfihrung dieses Protokolls relevante Informationen auf Ersuchen innerhalb
einer angemessenen Frist zur Verfigung stellen.

3. Die Vertragsparteien stellen sicher, daf® die in Artikel 7 Absatz 4 und in
Artikel 10 Absatz 1 genannten Informationen der Offentlichkeit zu jedem
angemessenen Zeitpunkt kostenlos zur Einsicht zur Verfigung stehen, und bieten
der Offentlichkeit angemessene Méglichkeiten, wvon den Vertragsparteien gegen
Bezahlung einer angemessenen Gebilihr Kopien dieses Materials zu erhalten.

4. Aufgrund dieses Protokolls ist eine 6ffentliche Instanz dann nicht dazu

verpflichtet, Informationen zu verdffentlichen oder sie der Offentlichkeit zur
Verfigung zu stellen,
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a) wenn die Informationen der &ffentlichen Instanz nicht vorliegen;

b) wenn das Ersuchen um Informationen offengichtlich unangemessen oder
zu allgemein gehalten ist oder

c) wenn die Informationen Materialien betreffen, die noch
fertiggestellt werden missen, oder wenn sie die interne Kommunikation zwischen
6ffentlichen Instanzen betreffen, sofern eine derartige Ausnahme nach
innerstaatlichem Recht vorgesehen ist oder gdngiger Praxis entspricht, wobei
das &ffentliche Interesse an der Herausgabe dieser Informationen zu
bertcksichtigen ist.

5. Aufgrund dieses Protokolls ist eine dffentliche Instanz dann nicht dazu
verpflichtet, Informationen zu verdffentlichen oder sie der Offentlichkeit zur
Verfigung zu stellen, wenn die Herausgabe dieser Informationen negative
Auswirkungen hatte

a) auf die Vertraulichkeit von Vorgdngen bei &6ffentlichen Instanzen,
sofern eine derartige Vertraulichkeit nach innerstaatlichem Recht vorgesehen
ist;

b) auf internationale Beziehungen, die nationale Verteidigung oder die
6ffentliche Sicherheit;

c) auf laufende Gerichtsverfahren, die Méglichkeit einer Person, ein
faires Verfahren zu erhalten, oder die M&glichkeit einer &ffentlichen Instanz,
Untersuchungen strafrechtlicher oder disziplinarischer Art durchzufihren;

d) auf die Vertraulichkeit gewerblicher oder wirtschaftlicher
Informationen, sofern eine derartige Vertraulichkeit zum Schutz eines
begrindeten wirtschaftlichen Interesses rechtlich geschiitzt ist. In diesem
Rahmen werden Informationen uber Emissionen und Einleitungen, die fir den
Schutz der Umwelt von Belang sind, herausgegeben;

e) auf Urheberrechte;

f) auf die Vertraulichkeit personenbezogener Daten und/oder Akten in
bezug auf eine natiirliche Person, sofern diese der Herausgabe dieser
Informationen an die Offentlichkeit nicht zugestimmt hat und sofern eine
derartige Vertraulichkeit nach innerstaatlichem Recht vorgesehen ist;

g) auf die Interessen eines Dritten, der die gewlinschten Informationen
zur Verfiigung gestellt hat, ohne hierzu rechtlich verpflichtet zu sein oder
verpflichtet werden zu kénnen, sofern dieser Dritte der Herausgabe des
Materials nicht zustimmt, oder .

h) auf die Umwelt, auf die diese Informationen Bezug nehmen, wie zum
Beispiel die Brutstitten seltener Tierarten.

Die genannten Grinde fur die Nichtherausgabe von Informationen sind restriktiv
auszulegen, wobei das 8ffentliche Interesse an der Herausgabe dieser
Informationen sowie ein etwaiger Bezug der Informationen zu Emissionen und
Einleitungen in die Umwelt zu berilicksichtigen.sind.
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Artikel 11
INTERNATIONALE ZUSAMMENARBEIT
Die Vertragsparteien arbeiten zusammen und helfen einander gegebenenfalls

a) bei internationalen Mafnahmen zur Unterstitzung der Ziele dieses
Protokolls;

b) auf Ersuchen bei der Umsetzung nationaler und értlicher Pline
aufgrund dieses Protokolls.

Artikel 12

GEMEINSAME UND AUFEINANDER ABGESTIMMTE INTERNATIONALE MASSNAHMEN

Nach Artikel 11 Buchstabe a fdrdern die Vertragsparteien die
Zusammenarbeit bei internationalen Mafnahmen in bezug auf

a) die Entwicklung von vereinbarten Zielen fir die in Artikel 6
Absatz 2 genannten Angelegenheiten;

b) die Entwicklung von Indikatoren fur die Zwecke des Artikels 7
Absatz 1 Buchstabe b, um zu zeigen, inwieweit Mafnahmen zur Verhlitung,
Bekdmpfung und Verringerung wasserbedingter Krankheiten erfolgreich waren;

c) die Schaffung von gemeinsamen oder aufeinander abgestimmten
Uberwachungs- und Frithwarnsystemen, Notfallplinen und Reaktionskapazitdten als
Teil oder zur Erganzung der nach Artikel 8 aufrechterhaltenen nationalen
Systeme, um auf Ausbriiche und das Auftreten wasserbedingter Krankheiten und
auf betrichtliche Gefahren solcher Ausbriiche und eines solchen Auftretens,
insbesondere dann, wenn sie auf Wasserverschmutzung oder auf extreme
Wetterverhdltnisse zurtickzufihren sind, reagieren zu kénnen;

d) gegenseitige Rilfe bei der Reaktion auf Ausbriiche und das Auftreten
wasserbedingter Krankheiten und auf betrédchtliche Gefahren solcher Ausbriiche
und eines solchen Auftretens, insbhesondere dann, wenn sie auf Fille von
Wasserverschmutzung oder auf extreme Wetterverhdltnisse zurlckzuflhren sind;

e) die Entwicklung von sektoriibergreifenden Informationssystemen und
Datenbanken, den Austausch von Informationen und von technischen und
juristischen Kenntnissen und Erfahrungen;

£) die umgehende und zweifelsfreie Benachrichtigung durch die
zustidndigen Behdrden einer Vertragspartei von entsprechenden Behdrden anderer
mdglicherweise betroffener Vertragsparteien von

i) Ausbriichen und dem Auftreten wasserbedingter Krankheiten und

ii) der betrachtlichen Gefahr solcher Ausbriche und eines solchen
Auftretens,

die festgestellt wurden;

g) den Austausch von Informationen tber wirksame Méglichkeiten,
Informationen lber wasserbedingte Krankheiten an die Offentlichkeit
weiterzugeben.
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Artikel 13
ZUSAMMENARBEIT IN BEZUG AUF GRENZUBERSCHREITENDE GEWASSER

1. Sind Vertragsparteien Anrainer desselben grenziiberschreitenden Gewassers,
so arbeiten sie ergdnzend zu den sonstigen ihnen aufgrund der Artikel 11 und
12 auferlegten Verpflichtungen zusammen und helfen einander gegebenenfalls, um
die grenzlberschreitenden Auswirkungen wasserbedingter Krankheiten zu
verhiiten, zu bekdmpfen und zu verringern. Insbesondere

a) tauschen sie mit den anderen Vertragsparteien, die Anrainer
degselben Gewdssers sind, Informationen und Kenntnisse Uber das

grenziberschreitende Gewdsser und liber die mit ihm verbundenen Probleme und
Risiken aus;

b) bemihen sie sich darum, mit den anderen Vertragsparteien, die
Anrainer desselben grenziiberschreitenden Gewdssers sind, gemeinsame oder
aufeinander abgestimmte Gewdsserbewirtschaftungspléne nach Artikel 6 Absatz 5
Buchstabe b sowie gemeinsame oder aufeinander abgestimmte Uberwachungs- und
Frihwarnsysteme und Notfallpldne nach Artikel 8 Absatz 1 2zu schaffen, um auf
Ausbriiche und das Auftreten wasserbedingter Krankheiten und die betrichtliche
Gefahr solcher Ausbriche und eines solchen Auftretens, insbesondere dann, wenn
sie auf Wasserverschmutzung oder auf extreme Wetterverhdltnisse zurilckzufihren
sind, reagieren zu kénnen; :

c) passen sie auf der Grundlage der Gleichberechtigung und
Gegenseitigkeit ihre Ubereinkinfte und sonstigen Vereinbarungen in bezug auf
ihre grenziberschreitenden Gewdsser an, um Widerspriiche zu den wesentlichen
Grundsitzen dieses Protokolls zu beseitigen und ihre gegenseitigen Beziehungen
und ihr Verhalten in bezug auf die Ziele dieses Protokolls festzulegen;

d) konsultieren sie einander auf Ersuchen einer Vertragspartei
hinsichtlich der Bedeutung jeder schiadlichen Auswirkung auf die menschliche
Gesundheit, die eine wasserbedingte Krankheit darstellen kann.

2. Sind die betreffenden Vertragsparteien auch Vertragsparteien des
Ubereinkommens, so findet die Zusammenarbeit und Hilfe beziglich der
grenziberschreitenden Auswirkungen wasserbedingter Krankheiten, die

grenziberschreitende Beeintrichtigungen darstellen, in Ubereinstimmung mit dem
Ubereinkommen statt.

Artikel 14
INTERNATIONALE UNTERSTUTZUNG FUR NATIONALE MASSNAHMEN.
Bei der Zusammenarbeit und bei der gegenseitigen Hilfe zur Umsetzung

nationaler und S6rtlicher Pldne nach Artikel 11 Buchstabe b prifen die

Vertragsparteien insbesondere, wie sie am besten dazu beitragen koénnen,
folgendes zu fdérdern:

a) die Erarbeitung von Gewdsserbewirtschaftungsplanen im
grenzuberschreitenden, nationalen und/oder Ortlichen Rahmen und von Programmen
zur Verbesserung der Wasserversorgung und Abwasserbeseitigung;

b) die bessere Ausarbeitung von Projekten, vor allem von
Infrastrukturprojekten, in Ausfihrung dieser Plane und Programme, um die

ErschliefRung von Finanzierungsquellen zu erleichtern;

c) die wirksame Durchfihrung dieser Projekte;
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d) die Schaffung von Uberwachungs- und Frihwarnsystemen sowie
Notfallplanen und Reaktionskapazitdten in bezug auf wasserbedingte
Krankheiten;

e) die Erarbeitung von Rechtsvorschriften, die zur Unterstitzung der
Durchfihrung dieses Protokolls bendétigt werden;

T f) die Aus- und Fortbildung von leitenden Fachkridften und von
technischem Personal;

g) die Forschung und Entwicklung in bezug auf kostenwirksame
Instrumente und Verfahren zur Verhiitung, Bekadmpfung und Verringerung
wasserbedingter Krankheiten;

h) den Betrieb wirksamer Netze, um die Bereitstellung und die Qualitdt
von wasserbezogenen Diensten und den Aufbau sektoribergreifender
Informationssysteme und Datenbanken Gberwachen und bewerten zu kénnen;

i) die Verwirklichung der Qualitdtssicherung far
Uberwachungstatigkeiten, einschlieflich der Laborvergleichbarkeit.

Artikel 15
UBERPRUFUNG DER EINHALTUNG DES PROTOKOLLS

Die Vertragsparteien Uberprifen auf der Grundlage der in Artikel 7
genannten Uberprifungen und Bewertungen die Einhaltung dieses Protokolls durch
die Vertragsparteien. Die Vertragsparteien verstdndigen sich auf ihrer ersten
Tagung mehrseitig lber eine Auseinandersetzungen vermeidende,
aufergerichtliche und auf Konsultationen beruhende Vorgehensweise bei der
Uberpriifung der Einhaltung des Protokolls. Diege Vereinbarungen lassen eine
angemessene Offentlichkeitsbeteiligung zu.

Artikel 16
TAGUNG DER VERTRAGSPARTEIEN

1. Die erste Tagung der Vertragsparteien wird spétestens achtzehn Monate
nach Inkrafttreten dieses Protokolls einberufen. Danach finden ordentliche
Tagungen in bestimmten von den Vertragsparteien festzulegenden Absténden
statt, jedoch mindestens alle drei Jahre, soweit zur Verwirklichung der Ziele
des Absatzes 2 keine andere Regelung notwendig ist. Die Vertragsparteien
halten eine auferordentliche Tagung ab, wenn sie dies im Verlauf einer
ordentlichen Tagung beschliefen oder wenn eine Vertragspartei schriftlich
darum ersucht; allerdings muff dieses Ersuchen innerhalb von sechs Monaten,
nachdem es allen Vertragsparteien mitgeteilt wurde, von mindestens einem
Drittel @der Vertragsparteien unterstitzt werden.

2. Ordentliche Tagungen der Vertragsparteien werden méglichst in Verbindung
mit den Tagungen der Vertragsparteien des Ubereinkommens abgehalten.

3. Auf ihren Tagungen Oberpriifen die Vertragsparteien stédndig die
Durchfihrung dieses Protokolls; vor diesem Hintergrund

a) prifen sie ihre Verfahren und methodischen Konzepte zur Verhitung,
Bekdmpfung und Verringerung wasserbedingter Krankheiten, férdern die
Konvergenz dieser Verfahren und Konzepte und stdrken die grenziberschreitende
und internationale Zusammenarbeit in Ubereinstimmung mit den Artikeln 11, 12,
13 und 14;
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b) bewerten sie die bei der Durchfihrung dieses Protokolls erzielten
Fortschritte auf der Grundlage von Informationen, die von den Vertragsparteien
in Ubereinstimmung mit den von der Tagung der Vertragsparteien festgelegten
Leitlinien zur Verfligung gestellt wurden. Durch diese Leitlinien wird
doppelter Aufwand in bezug auf die Erfiillung der Berichtspflichten vermieden;

c) sind sie Uber die bei der Durchfuhrung des Ubereinkommens erzielten
Fotrtschritte zu unterrichten;

d) tauschen sie mit der Tagung der Vertragsparteien des Ubereinkommens
Informationen aus und prifen die Méglichkeiten gemeinsamer Mafinahmen;

e) erbitten sie gegebenenfalls die Dienste der einschliagigen Gremien
der Wirtschaftskommission der Vereinten Nationen fir Europa und des
Regionalkomitees fir Europa der Weltgesundheitsorganisation;

f) legen gie die Modalitdten fliir die Beteiligung sonstiger zustindiger
internationaler staatlicher und nichtstaatlicher Gremien an allen Tagungen und

sonstigen Tatigkeiten im Zusammenhang mit der Erflllung des Zwecks dieses
Protokolls fest;

g) prifen sie unter Berilicksichtigung der Erfahrungen, die iiber diese
Angelegenheiten in anderen internationalen Foren gewonnen wurden, inwieweit
weitere Bestimmungen lber den Zugang zu Informationen, die
Offentlichkeitsbeteiligung an Entscheidungsprozessen und den &ffentlichen

Zugang zur gerichtlichen und verwaltungsmafigen Uberpriifung von Entscheidungen
im Geltungsbereich dieses Protokolls notwendig sind;

h) legen sie ein Arbeitsprogramm fest, einschliefflich der im Rahmen
dieses Protokolls und des Ubereinkommens gemeinsam durchzufihrenden Projekte,

und setzen alle zur Umsetzung dieses Arbeitsprogramms benétigten Gremien ein;

i) prifen sie Leitlinien und Empfehlungen, welche die Durchfihrung
dieses Protokolls fdérdern, und nehmen sie an;

3) beraten sie auf der ersten Tagung die Geschaftsordnung fir ihre
Tagungen und beschliefen sie durch Konsens. Diese Geschidftsordnung enthilt
Bestimmungen zur Forderung einer harmonischen Zusammenarbeit mit der Tagung
der Vertragsparteien des Ubereinkommens;

k) priifen sie Vorschlige zur Anderung dieses Protokolls und nehmen sie
an;

1) prufen und treffen sie zusadtzliche Mafnahmen, die sich zur Erfullung
des Zwecks dieses Protokolls als notwendig erweisen kdnnten. .

Axrtikel 17

SEKRETARIAT
1. Der Exekutivsekretdr der Wirtschaftskommission der Vereinten Nationen fir

Europa und der Regionaldirektor des Regionalbliros fir Europa der

Weltgesundheitsorganisation erflillen folgende Sekretariatsaufgaben fir dieses
Protokoll:

a) Sie berufen die Tagungen der Vertragsparteien ein und bereiten sie
vor;

b) sie lbermitteln den Vertragsparteien Berichte und sonstige
Informationen, die sie aufgrund dieses Protokolls erhalten haben;
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c) sie nehmen sonstige ihnen von den Vertragsparteien auf der Grundlage
verfigbarer Mittel zugewiesene Aufgaben wahr.

2. Der Exekutivsekretdr der Wirtschaftskommission der Vereinten Nationen fir
Europa und der Regionaldirektor des Regionalbiliros fir Europa der
Weltgesundheitsorganisation

T a) legen in einer Vereinbarung die Einzelheiten ihrer Arbeitsteilung

fest und setzen die Tagung der Vertragsparteien entsprechend davon in
Kenntnis;

b) berichten den Vertragsparteien {ber die Bestandteile des in Artikel

16 Absatz 3 genannten Arbeitsprogramms und lber die Modalitéiten seiner
Umsetzung.

Artikel 18
ANDERUNGEN DES PROTOKOLLS
1. Jede Vertragspartei kann Anderungen dieses Protokolls vorschlagen.

2. Vorschlage zur Anderung dieses Protokolls werden auf einer Tagung derxr
Vertragsparteien geprift.

3. Der Wortlaut einer vorgeschlagenen Anderung dieses Protokolls wird dem
Sekretariat schriftlich vorgelegt; dieses Ubermittelt ihn allen
Vertragsparteien spdtestens neunzig Tage vor der Tagung, auf der er zur
Beschluffassung vorgeschlagen wird.

4. Eine Anderung dieses Protokolls wird von den Vertretern der auf der
Tagung anwesenden Vertragsparteien durch Konsens beschlossen. Die beschlossene
Anderung wird vom Sekretariat an den Verwahrer ibermittelt, der sie an alle
Vertragsparteien zur Annahme weiterleitet. Die Anderung tritt fir die
Vertragsparteien, die sie angenommen haben, am neunzigsten Tag nach dem
Zeitpunkt in Kraft, zu dem zwei Drittel dieser Vertragsparteien ihre Urkunde
dber die Annahme der Anderung beim Verwahrer hinterlegt haben. Fir jede andere
Vertragspartei tritt die Anderung am neunzigsten Tag nach dem Zeitpunkt in
Kraft, zu dem diese Vertragspartei ihre Urkunde ilber die Annahme der Anderung
hinterlegt hat.

Artikel 19

STIMMRECHT
1. Sofern nicht in Absatz 2 etwas anderes bestimmt ist, hat jede
Vertragspartei eine Stimme.
2. Organisationen der regionalen Wirtschaftsintegration dben in

Angelegenheiten ihrer 2Zusténdigkeit ihr Stimmrecht mit der Anzahl von Stimmen
aus, die der Anzahl ihrer Mitgliedstaaten entspricht, welche Vertragsparteien
sind. Diese Organisationen iUben ihr Stimmrecht nicht aus, wenn ihre
Mitgliedstaaten ihr Stimmrecht ausuben, und umgekehrt.
Artikel 20
BEILEGUNG VON STREITIGKEITEN

1. Entsteht eine Streitigkeit zwischen zwei oder mehreren Vertragsparteien
Uber die Auslegung oder Anwendung dieses Protokolls, so bemihen sich diese,
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durch Verhandlung oder andere den Streitparteien annehmbare Mittel der
Streitbeilegung eine L&sung herbeizufihren.

2. Bei der Unterzeichnung, der Ratifikation, der Annahme oder der
Genehmigung dieses Protokolls oder beim Beitritt zu ihm oder jederzeit danach
kann eine Vertragspartei dem Verwahrer schriftlich erkldren, da sie fir eine
nicht nach Absatz 1 beigelegte Streitigkeit eines der folgenden Mittel der
Streitbeilegung gegeniber jeder anderen Vertragspartei, welche dieselbe
Verpflichtung tbernimmt, als obligatorisch anerkennt:

a) Sind die Vertragsparteien auch Vertragsparteien des Ubereinkommens
und haben sie untereinander eines oder beide der im Ubereinkommen vorgesehenen
Mittel der Streitbeilegung als obligatorisch anerkannt, so erfolgt die
Beilegung der Streitigkeit nach den Restimmungen des Ubereinkommens fir die
Beilegung von Streitigkeiten, die im Zusammenhang mit dem Ubereinkommen
entstehen;

b) in allen anderen Fillen wird die Streitigkeit dem Internationalen
Gerichtshof vorgelegt, sofern die Vertragsparteien nicht ein Schiedsverfahren
oder eine andere Form der Streitbeilegung vereinbaren.

Artikel 21

UNTERZEICHNUNG

Dieses Protokoll liegt anlaflich der Dritten Ministerkonferenz {ber
Umwelt und Gesundheit am 17. Juni 1999 in London und danach bis zum 18. Juni
2000 am Sitz der Vereinten Nationen in New York fir die Mitgliedstaaten der
Wirtschaftskommission fiir Europa, fir die Mitgliedstaaten des Regionalkomitees
fir Europa der Weltgesundheitsorganisation, fur Staaten, die nach Nummer 8 der
EntschliefBung 36 (IV) des Wirtschafts- und Sozialrats vom 28. Marz 1947 bei
der Wirtschaftskommission fiir Europa beratenden Status haben, und fur
Organisationen der regionalen Wirtschaftsintegration, die aus souverinen
Staaten, welche Mitglieder der Wirtschaftskommission fir Europa oder des
Regionalkomitees flOr Europa der Weltgesundheitsorganisation sind, gebildet
werden und denen ihre Mitgliedstaaten die Zustdndigkeit fir die von dem
Protokoll erfaften Angelegenheiten, einschliefilich der Zustindigkeit, Uber
diese Angelegenheiten Vertrdge zu schliefen, Ubertragen haben, zur
Unterzeichnung auf.

Artikel 22
RATIFIKATION, ANNAHME, GENEHMIGUNG UND BEITRITT

1. Dieses Protokoll bedarf der Ratifikation, Annahme oder Genehmigung durch
die Unterzeichnerstaaten und die Organisationen der regionalen
Wirtschaftsintegration.

2. Dieses Protokoll steht fir die in Artikel 21 genannten Staaten und
Organisationen zum Beitritt offen.

3. Jede in Artikel 21 genannte Organisation, die Vertragspartei wird, ohne
da einer ihrer Mitgliedstaaten Vertragspartei ist, ist durch alle
Verpflichtungen aus dem Protokoll gebunden. Sind ein oder mehrere
Mitgliedstaaten einer solchen Organisation Vertragspartei, so entscheiden die
Organisation und ihre Mitgliedstaaten Uber ihre jeweiligen
Verantwortlichkeiten hinsichtlich der Erfiullung ihrer Verpflichtungen aus dem
Protokoll. In diesen Fdllen sind die Organisation und die Mitgliedstaaten
nicht berechtigt, die Rechte aufgrund des Protokolls gleichzeitig auszuliben.
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4. In ihren Ratifikations-, Annahme-, Genehmigungs- oder Beitrittsurkunden
erklaren die in Artikel 21 genannten Organisationen der regionalen
Wirtschaftsintegration den Umfang ihrer Zustadndigkeiten in bezug auf die durch
dieses Protokoll erfaften Angelegenheiten. Diese Organisationen teilen dem

Verwahrer auch jede wesentliche Anderung des Umfangs ihrer Zustandigkeiten
mit.

5. Die Ratifikations-, Annahme-, Genehmigungs- oder Beitrittsurkunden werden
beim Generalsekretdr der Vereinten Nationen hinterlegt.

Artikel 23
INKRAFTTRETEN
1. Dieses Protokoll tritt am neunzigsten Tag nach dem Zeitpunkt der
Hinterlegung der sechzehnten Ratifikations-, Annahme-, Genehmigungs- oder
Beitrittsurkunde in Kraft.
2. Fir die Zwecke des Absatzes 1 zdhlt eine von einer Organisation der
regionalen Wirtschaftsintegration hinterlegte Urkunde nicht als zusitzliche
Urkunde zu den von den Mitgliedstaaten der Organisation hinterlegten Urkunden.
3. Fir alle in Artikel 21 genannten Staaten oder Organisationen, die nach
Hinterlegung der sechzehnten Ratifikations-, Annahme-, Genehmigungs- oder
Beitrittsurkunde dieses Protokoll ratifizieren, annehmen oder genehmigen oder
ihm beitreten, tritt das Protokoll am neunzigsten Tag nach dem Zeitpunkt der
Hinterlegung der Ratifikations-, Annahme-, Genehmigungs- oder Beitrittsurkunde
durch den Staat oder die Organisation in Kraft.
Artikel 24
RUCKTRITT
Eine Vertragspartei kann jederzeit nach Ablauf von drei Jahren nach dem
Zeitpunkt, zu dem dieses Protokoll fir sie in Kraft getreten ist, durch eine
an den Verwahrer gerichtete schriftliche Notifikation von dem Protokoll
zurdcktreten. Der Rucktritt wird am neunzigsten Tag nach dem Eingang der
Notifikation beim Verwahrer wirksam.
Artikel 25
VERWAHRER .
Der Generalsekretdr der Vereinten Nationen nimmt die Aufgaben des
Verwahrers dieses Protokolls wahr.
Artikel 26
VERBINDLICHE WORTLAUTE
Die Urschrift dieses Protokolls, dessen deutscher, englischer,
franzdsischer und russischer Wortlaut gleichermafen verbindlich ist, wird beim

Generalsekretdr der Vereinten Nationen hinterlegt.

Zu UrxUND DESSEN haben die hierzu gehbérig befugten Unterzeichneten dieses
Protokoll unterschrieben.

GESCHEHEN zu London am 17 Juni 1999.
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IIPOTOKOJI 110 ITPOBJIEMAM BOJbI H 3TOPOBbJ K KOHBEHIIMH
I1IO OXPAHE H HCIIOJIb30BAHHIO TPAHCTPAHHMYIHBLIX BOJTOTOKOB

H MEXIYHAPOJHBIX O3EP 1992 TOJIA

Opragmsanpsa O0nemuHeHRbIX Hanmit
1999






IIPOTOKOIJI IO IMPOBJIEMAM BOJKI K 3[IOPOBBA K KOHBEHITNH
O OXPAHE H HCIIOJIIb30OBAHHIO TPAHCTPAHHYHBIX BOJIOTOKOB

H MEXTYHAPOIHBIX O3EP 1992 I'OJIA

I H (3) () s

OTIaBas ce6e OTUYET B TOM, UTO BOJA HEOGXOXHMA JUIS MOIKEPIKAHAS
JKH3HY ¥ YTO HaJHYHE BOXLI B TAKHX KOJNHYECTBAX H TAKOrO Ka4ecTsa, KOTOPEIC
JXOCTATOYHBI ISl YIOBJICTBOPEHHAS OCHOBHBIX INOTPeOHOCTEHR YeNOBEKa,
ABNAETCS ONHOM U3 npennocunox xax YKpeIUIeHBS 300POBRA Mioneil, Tak H
YCTORYMBOrO PA3BUTHUS,

OPW3HABAA NONL3Y M 3XOPOBA M GIArOmONyYNsa YeNOBEKa, KOTOPYIO
NPHHOCHT YHCTAS BOJA XOPONIEro KaJecTBa M rapMOHHYHAA W HaJJIEIKAIAM
oﬁpasom d)YHKI].HOHHpYIOI]I&X BOAHAA Cpena,

YUATHIBASA, YTO MOBEPXHOCTHBIE H IIOA3EMHBIC BOABI IPEACTABANIOT cOBOMH
BO300OHOBNAEMBIE PECYPCHI ¢ OTPAHMYCHHEOM CIIOCOGHOCTBIO K BOCCTAHOBICHHIO B
ciy4yae He6GIaronpHSITHOTO BO3XEHCTBHS YEJIOBEYECKOR KESTCABHOCTH HA HX
KOJNHYECTBO B KaYeCTBO, YTO JNo6oe HecoOMONeHAe COOTBETCTRYIONIHX NpPEREIOB
MOJXKET IIPHBECTH K HeONaronpHATHHIM KaK KPAaTKOCPOYHEIM, TaK ¥ JOJTOCPOYHBIM
TIOCIIEACTBHSAM IJIA 3MOPOBhA ¥ GNATONONYYNS TeX, KTO 3aBHCHT OT HAJININA

STHX peCypPCOB 1 HX Ka4€CTBa, X 4YTO B HTOIC YCTOﬁ‘IKBOe YIIDABICHHEC
THAPONOTHYECKHNM IIHUKIIOM ABNSACTCSA neothommnm Kax Jia YJIOBJIOTBOPQHHK
norpe6GHOCTe YeIOBEKa, TAK ¥ A OXPaHBI OKPYXKAIOMEH Cpemkl;

YUYMTBHIBAS TAKIXKE IIOCIEIHCTBHA IJIA 3M0POBhA HACCIICHHS, BOSHHKAIOHINE B
PE3YIbTATE HEXBATKH BOIBI B TAKHX KOJHYECTBAX H TAKOI'0O Ka4ecTsa, KOTOPBIC
JOCTATOYHBI ANA YOAOBJICTBOPCHHN OCHOBHBIX HOTpeﬁlIOCTeﬁ YeNnoBeKa, H
Cephe3HbIC NOCIHCACTBHA TAKOH HEXBATKH OCOOEHHO N YA3BHMBIX,
HaXOXAIIMXCA B HEGJIATONPHUATHOM ITOJNIOXEGHHH M JXKHBYIIUX B YCIOBHAX
COLIMAJIFPHOI'O OTUYXIEHHS I'DYIII JIOKes;

CO3HaBad, YTO IIPEeNOTBPAlleHNEe, OTPAHMYCHHME H COKPAICHHE CTEIICHH
pacopocTpaneHus 3a60JIeBaHMI, CBSA3aHHLIX C BOJOW, ABIAIOTCH BAXHBIMH H
HEOTNIOXHBIMH 33J1a4aMH, KOTOPhIe MOTYT GBITh YAOBJICTBOPHTEILHEIM 06pasoM
pelleHH! JHIUb Ha OCHOBE 6olee TECHOTO COTPYNHHMYICCTBA HA BCEX YPOBHAX H
MEXJy BCEMH CEKTOPAMH K&K B IPEJeNax OTHCIBHEIX CTPaH, TaK B MEXNY
roCylapCTBAMH;

CO3HABAS TAKXKE, YTO HAJ30P B OTHOIICHHHA 3a60JIeBaHMI, CBA3AHHLIX C
BOJIOM, ¥ CO3JaHME CHCTEM PAHHETO NPENYNPEXACHAS H CHCTEM PCATHPOBAHMA
SIBJIAIOTCS. BAXHLIMH ACIEKTAMMA KX NPEJOTBPAINCHHN, OrPAHHYCHHS ¥ COKPAIMCHAS
CTENEHH MX PACHPOCTPAHEHHS,



DYKOBONCTBVsIch BrIBogaMH Kordepernuu Opranmsanun O6neauHEHHBIX
Hamuit mo oxpyxarommei cpefe 1 passaTrio (Pro-me-2Kanekpo, 1992 roxn), B
YaCTHOCTH PHo-Ie-2KaHelpCKOH meKiapanmued 0 OKPYXAKIIEH cpele N PasBUTHIO
n IMosectxoit nus Ha XXI Bek, a TakXKe NporpaMMoi JalbHeKIIEro
ocymecrBienus [osectku mua Ba XXI Bex (Heio-Hopk, 1997 rox) m mociemyonmmm
pemieRneM KOMHCCHH N0 YCTORUHBOMY Pa3BHTHIO 00 YCTOMYHMBOM YIIpPaBICHHH
npecusiMi Bopami (Heio-Hopk, 1998 rox);

DYKOBONCTBYRCH COOTBETCTBYIONTHMY NonoxeHnsIMA KoHBeHIIMM 10 OXpaHe
H HCIIOJB30BAHMIO TPAHCTPAHMYHBIX BOJOTOKOB H MEXAYHAPOTHRIX 03D
1992 rona u momuepxuBas HeOGXOMHMOCTH KaK CONEHACTBOBATh Goliee IMHPOKOMY
INPAMEHCHHIO STHX IOJIOXKECHHH, TaK B NOUONHATH KOHBeHIHIO HAJIEHSHIIMMHA
MepaMF IO YKPeIlIeHHIO OXPaHb! 3M0POBbSA HACCHEHAA;

DpMBEMaa BO BEMMaHve KoHBEHINIO 06 ONeHKe BO3NEHCTBHES Ha
OKpPYyXAIOINyio CPpeRy B TPaHCTPaHMIHOM KOHTekcTe 1991 roma, KonseHnmio o
TPaHCTPAHWYIHOM BO3NEHCTBEM NMPOMBIILICHHBIX aBapmii 1992 roga, Konsenmmo
Opranusanmuu O6negnueansrx Hanwit o mpape HeCyXOXOMHBIX BHIOB
HCTIONB30BAHNS MEXIYHapOaHBIX BOXoTOXKOB 1997 rona u Konsennmio o gocryne
K nHbOpMANHAH, YIaCTHH 0OIECTBEHHOCTHA B NIPONECCe NPHHATHA DEINCHHH H

IOCTYyIIEe K IPABOCYAHIO BO BOOPOCAM, KAaCAIOIIMMCA OKPy=Kalomel cpensl,
1998 roma;

OPHHMMAA BO BHAMAHKE TAKXKE COOTBETCTBYIOLINE IPHHIIHIE!, LEIH A
DPEKOMEHIALMH, cofepxKamuecs B EBponeickof XapTHH MO OKpYXaomei cpene u
sapaBooxpaHeHHIo 1989 rona, B XeabCHHKCKOM JeKNApallHA 10 OKpyXalomei
cpene H 3npasooxpaHenmio 1994 ropa m B MeKnapanuax, peKOMeHEANAAX H
PE30MIONAAX MHHECTPOB 110 nponeccy "Oxpyxaiomiasn cpena mis Esporsr”;

IPH3HABaA 060CHOBAHHOCTh H YMECTHOCTP APYIHX SKOJOIHYeCKHX
MHMIMATHAB, JOKYMEHTOB H NpOLeccOB 8 EBpone, a TakKXKe NOJrOTOBKH H
OCYIIECTBJICHHA HAMOHANGHBIX INIAHOB JeHMCTBHHA B 06JIaCTH OKPYXAIOMmEeH CPEAbI
H 3APABOOXPaHEHHS M HAIIMOHAJIBHBIX INIAHOB NEHACTBHI B 0GJACTH OKpYyXKalomei
CpenbI;

BLICOKO OICHHBAS YCIIIHSH, KOTOPHIE YXKe IpeANnpHHUMaloTcs Epponelickoi
SKOHOMHUYecKoH KomHuccuelr Opranusanuy O6veamaenHbIx Hanmit u EBpone#ickum
PEerrOHANBHLIM 610p0 BceMupHO# OpraHHM3andH 3XPaBOOXPAHCHHS RIS
YKPEIUICHHS OBYCTODOHHEr0 M MHOTOCTOPDOHHErO COTPYXHHYESCTBA B LIENIAX
NpeNOTBPAICHAS, OTPAHMYEHUA ¥ COKPAIIEHUS CTENCHH PACIIpOCTPaHeHHS
3a60eBaHAM, CBA3aHHBIX C BOIOMH;



BOONVIIEBJCHHEIC MHOTOYHCISHHBIMHA IpUMEPAMH MOJOKHUTCIBHBIX
Pe3yALTATOB, MOCTHTHYTBIX rOCyHapcTBaMH - uieHaMH Esponefckon
sKOoHOMMuYecKol Komuccu Opramusanmn O6rnenunennsix Hamuit # Esponeiickoro
PETHOHATBHOT'O KOMHTeTa BceMHpPHOT OPTraHM3anMK 3APABOOXPAHCHHA B
o6sacTH 60pp0BI C 3arpA3HEHACM H MOJACPXKAHAA H BOCCTAHOBJICHAS BOXHOH
cpepbl, KOTOPas MOXKET CIIOCOGCTBOBATh COXPAHEHHIO 3MOPOBb U Glaronoryauio
monen;

JOr'OBODMIHCH 0 HIDKECIEAYIOIIEM.

Crathg 1

HEJIb

Ilens macrosmero IIporokoia 3akmodYaeTcs B TOM, YTO6LI COMEACTBOBATD
Ha BCEX COOTBETCTBYIOIMMUX YPOBHAX, T.€. B ofmerocynapcreeaaoM MacmrraGe, a
TAKXE B TPAHCTPAHHYHOM M MEXIYHAPOXHOM KOHTEKCTE, OXPaHE 3M0POBBA M
6IaronoyYns 4YelloBeKa, KaK H4A WHAWBHIYANHHOM, TAK X HA KOJUIEKTHBHOHR
OCHOBE, B paMKaX YCTOMYHMBOTO PA3BHTHA IIYTEM COBEPILICHCTBOBAHUA
YIIpaBIeHUS BOMOXO3AACTBEHHON AEATENHHOCTHIO, BKIIOYas OXPAHY BOXHEIX
SKOCHCTEM, H NPENOTBPAINEHNS, OrPAHHYEHHA ¥ COKPAIIeHHUS CTeeHH
pacnpoCTpaHCHHA 3a60nenannﬁ, CBA3aHHBIX C BOJIOfI.

Cratpsa 2
OIIPEIRIIEHHA A
s neneit macrosmero IIporokoia:

1. "3a6omeBaHus, CBI3aHHEIE C BOIOM" O3HAUaeT mMO6bIE CYIeCTBEHHEEIE
OTDHIIATENbHBIE IMMOCIENCTBUA IS 3MOPOBLS UeNOBEXa, TAKHE, KAK CMEpTh,
HHBAJIMIHOCTH, 6OJIE3Hb MIIH PACCTPOMCTBA, HEIIOCPEICTBEHHO MK

ONOCPEXOBAHHO BBI3BAHHBIC COCTOAHHCM HIIH H3IMCHCHHSIMH B KOJIMYECTBE HITH
K&4eCTBE JIIOGBIX BOA,

2. "TInTheBas BOOA" O3HAYACT BOLY, KOTODASI HCIIONB3YETCH MITH
NnpeHa3sHaYeHa NI ynoTpeOleHns YeI0BEeKOM B KAYECTBE ITUTheBOH BOIBI, JJIS
06pa6GOTKH ¥ IPHI'OTOBJICHUS IIHINH, JPIS JIMYHOA FHTHEHEI WM B AHANOTHYHBIX
TeTX.



3. "IlomseMunle BOOBLI" 03HAYAET JIOGLIE BOMBI, HAXONSIMHECS HIKE
MOBEPXHOCTH 3¢MJIH B 30HE BIATHIBAHMS H B HEMOCPEICTBEHHOM KOHTAKTE C
TIOUBON HMJIH TIONIIOYBOM.

4.  "3aMKHyTHIC BOABI" 03HAUaeT HCKYCCTBEHHO CO3JAHHEIE BOJOEMEI,
OTHeJCHHBIE OT ITOBEPXHOCTHBIX NMPECHBIX HIIM NpHOpPEXHBIX BOJX, KaK BHYTPH, TAK
H 3a IpefelaMH 3JaHUS.

5. "TpaHCTpPaHMYHEIC BOALI" 03HAYAET JIOOHIC MOBEPXHOCTHLIE MIIH
MOI3eMHEIE BOIBI, KOTODhle 0603HAYAIOT HIIM MEPECEKAIOT IPAHHIBI MEXIY MBYMS
niIn 6onee rocygapcrsaMy MM PACNONOXEHBI HA TAKHX IPAHHMIIAX; B TE€X
CIy9asX, KOTJA TPAHCTPAHMYHBIE BOABI BOANAIOT HEIOCPENCTREHHO B MOPE,

TIpeIeNkl TAKAX TPAHCTPAHHYHBIX BOJ OTPAHHYHBAIOTCH NPAMOH JWBHCH,
fepeceKalomell NX yCThe MeXIY TOYKaMH, PACIIONOXEHHEIME Ha JIMHHH MaJOH BOXbI
Ha ux Geperax.

6. "TpancrpaBAYHbIe NOCHEICTBAA 3a60JIeBaHMH, CBA3AHHBIX C BOJOH"
O3Havaer JIIOGLIC 3HAYNTEIJIbHbBIC BPEJIHBIC IIOCICHACTBHA NJIA 3J0POBBA YENOBEKA,
TaKHe, K&K CMEPTh, HHBATMIHOCTD, 60Je3Hh MITH PACCTPOMCTBA, BOSHHKAIOIIME B
pafioHe, HaXOAAIIeMcs TIOJ IOpUCHUKIHeH oxHOH CTODOHBI, H BRI3hIBaEMBIE
HEMOCPENCTBEHHO MM OHOCDEXOBAHHO COCTOSHHUEM MM M3IMEHEHHIMH B
KOJIMYECTBE MM KAYeCTBE BOX B palioHe, HaXOASMIEMCH IION, IOPACAUKITHEH
npyroii CTODOHBI, HE3RBHCHMO OT TOTO, ABIAIOTCS JIX TAKHME IMOCIEHCTBHA
TPAHCIPAHHUYHBIM BO3JEHCTBHEM.

7. "TpaHcrpanHYHOe BO3neicTBre" 0O3HAYaeT MOOhIe 3HAYNTENIBHBIE
BPEIHBIE MOCIEICTBHSA, BOSHHKAIONINE B Pe3ylIbTaTe H3MEHEHHS COCTOSHMAS
TPaHCTPaHUYHBIX BOJ, BBI3bIBAEMOTO NEATEIFHOCTHIO YeNOBeKa, PU3NYESCKHI
HCTOYHHK KOTOPOH PACIOJIOXEH NMOMHOCTHIO MM YACTHYHO B pailoHe,
HaXOmAIeMcs IIof, IopHcIHKNMel ToH uinH HHo CtopoHB! KoHBeHIHH, M
OKpYXXAIOIell Cpefsl B paioHe, HAXOMAIHEMCS 10K IOpUCIMKIAeH npyroi CTOpOHE!
Komsennun. K wmcltly Taxux IDOCHENCTBHEHA I OKPYXalOMIeH cpelbl OTHOCITCS
TIOCIIEOCTBHA JJIA 3M0POBbA H 6€30IIaCHOCTH YENIOBEKa, (IIOPHI, payHhl, MOYBSI,
BO3[yXa, BOJ, KJIAMAaTa, JTaHTadTa ¥ UCTOPHIESCKHX MAMATHHAKOB HIIN APYTHX
MaTepHANBHBIX 06BEKTOB HIN B3aHMONEHCTBHE 3THX (AKTOPOB, K MX IHCIY
TAXIKE OTHOCATCA MOCIACHCTBHA UL KYJILTYPHOrO HACISHHS WM CONHANBHO-
SKOHOMHMYECKHX YCIOBHIA, BOSHHKAIOINHE B pe3yabTaTe H3MEHEHHA 3THX
daxTopoOB.



8. "CaumTapHo-mpodmiakTHUYecCKHe MEPONPHATHA" 03HaYaeT c6op,
TPAHCIIOPTHPOBKY, 06paGoTKY M yiuajleHUe WM ITOBTOPHOE HCIIONL30BAHHE
OTXOHOB XH3HENCATEILHOCTH Ye)IOBeKa MM GBITOBBIX CTOYHBIX BOX NHGO 4Yepes
NMOCPEACTBO KONIEKTHBHBIX CHCTEM, IH60 C IIOMOMIBIO YCTAHOBOK,
06CIyKHBAIOIIAX OTACIbHEIC JOMAIIHME XO3AMCTBa HIN MPEIPHITHA.

9. "KonmexTHBHaA cHCTeMa" 03HAYAET:

a) CHCTeMY s CHaGXXeHHMA NUThEBOA BONOM PANA NOMAIIHWX XO3ANCTB
HIIH OPeRUPHATHIA W/HIH

b) cucTeMy AN NPOBENCHHUS CAHUTAPHO-NPOGHIAKRTHYECKHX
MEPONPHATHMN, KOTOpas 06CIYKABACT PAYN HOMALIHAX XO3AACTB HIIH NPEIIPUATHR
N, IpHU HeoOGXOOMMOCTH, TaKXKe obecednBaeT ¢c60p, TPAHCIIOPTHPOBKY, OYHCTKY
H YaJICHHE HIIA ITOBTOPHOE HMCIIONL30BaHHE IIPOMEIIIICHHBIX CTOYHBIX BOA, H
YHKIIAOHAPOBaHNE KOTOPON 0GecneYrnBaeTC OPraHOM rOCYyAapPCTBEHHOrO
CEeKTOpA, NPENIPAATAEM YaCTHOrO CEKTOPA WIH IOCPENCTBOM HAPTHEPCTBA
MEXIy STUMH JOBYMSA CEKTOpaMH.

10. "IInau yrpaBlieHHs BOTOXO3AMCTBEHHOH MEATENHHOCTHIO" 03HAYAET
NJIaH OCBOEHHS, SKCILIYaTAI[HH, OXPAHbI H/HIH MCIIONB30BAHKS KOHKPETHBIX
BOJHBIX PeCypcoB H OOBEKTOB B IIpefeiiaX TEPPATOPHANBHOIO PaiOHa HIIH 30HBI
MONUTHIBAHUSA ITOX3EMHBIX BOJI, BKIIOY4sS OXPAHY AX SKOCHCTEM.

11. "O6uecTBEeHHOCTS" 03HAYAET OHO MM HECKONBLKO (DH3NYECKUX HIH
JOPHAHYECKHUX JIHI H, B COOTBETCTBHH ¢ HAIIHOHANBHBIM 3aKOHOJATENLCTBOM MM
TPAKTHKON, ¥X acCCONHAIINY, OPTaHH3AIMA M TPYIINkL.

12. "T'ocymapcTBeHHBIH OpraH" 03HAYAET:
a) . aFMMHMCTDAIIMIO HA HAIIMOHANLHOM, PErHOHANBHOM M JDYTHX YPOBHSX;

b) bH3MYECKUX WIH IOPHUAMYSCKMX JIMI, BHITONHSIIONIAX TOCYIAPCTBEHHEIE
AIMAHUCTPATABHBIC (GYHKUIMH B COOTBETCTBHH ¢ HAIlHOHAJIBHBIM

38KOHONATEIBCTBOM, BKIIOYasd KOHKpETHBIE 06GA3aHHOCTH, AeATeNLHOCTL WK
YCIYTH, HMEIONIMe OTHOIIEHHE K OKPYXAIoImel cpele, 3ApaBoOXpaHEHHIO,
CA&HHTapHO-NPOGIIAKTHYECKAM MEPOIIPHSTHSM, YIPABIECHAIO BOJOX03AMCTBCHHOM
REATENBHOCTHIO HITH BOOCHAGKEHHIO;



¢)  mOOBIX APYTHX PU3MYECKHUX MM IOPHAWIECKUX JIHI, BLITONHAIONIHX
rocyapcTBeHHEBIe 0643aHHOCTH MU GYHKIIMHM MM OKA3BIBAIOMINX HACEJICHHIO

YCIYTH 1IoJ, KOHTPOJIEM OpraHa HIIM JIHIIA, YKa3aHHOTO B IOANYHKTAX a) WiIH b)
BBIIIIE;

d) yupexmenus mo6oi ynmoMsaHyTO# B cTaThe 21 perHoHanpHOM
OpraHH3aN{HA SKOHOMHYECKOH HHTErpamuy, Koropas spiuseTcad CTOpOHOM.

DTO omnpesicIeHHE He BKIIOYAET OPraHEBl MM YUpEeXIeHus, NeHCTBYIOIIHE B
cyme6HOM MIIM 3aKOHONATENLHOM KadecTBeE,

CA)

13. "MecTHBIA" OTHOCHTCA KO BCEM COOTBETCTBYIOLIMM YPOBHSM
TEPPATOPHANLHBIX EJMHHI, HIXE TOCYJAPCTBEHHOrO YPOBHA.

14. "Konrennug" o3navdaer KOHBEeHNUWIO IO OXpaHe M UCIONL30BAHUIO

TPAHCIPAHAYHBIX BOTOTOKOB H MEXIYHADOJHEIX 03€p, anHa'rylo B XeNsCHHKH
17 mapra 1992 ropa.

~

15. "Copemanme Ctopon KoHBeHmHH" O3HaYEeT OpPraH, YYpeXKICHHLIH
CroporaMu KoHBEHIIH B COOTBETCTBHH C €€ CTaThei 17.

16. "CropoHa", eciIH B TEKCTE He YKA3aHO MHOE, O3HAYaeT rocyJapcTBo
HIIM YIIOMAHYTYIO B CTaThe 21 perrOHAJIBHYIO OPraHH3anyIo0 SKOHOMHYECKOM
MHTErpaliii¥, CO CTOPOHBI KOTOPOTO MJH KOTOPOM GBLIO JAaHO COTIacHe OBITH

CBSI3aHHBIM HIHU CBA3aHHOH THM IIpOTOKONIOM M /I KOTOPOrO MIH JJIS KOTOPOH
5ToT JIPOTOKON BCTYIHN B CHIIY.

17. "Cosemanme CTOpoH" 03Ha4yaeT OpraH, yupeXaeHHbIA CTOpOHAMH B
COOTBETCTBHH CO CTaThei 16.

Crartpg 3
COEPA NENCTBHA
ITonoxennsa Hacrosamero IIpoTokona NIpUMEHAIOTCA K:
a) MOBEPXHOCTHRIM MPECHHIM BOJAM;
b) Dom3eMHEIM BOJAM;

C)  SCTyapHsIM;



d) mpubpexXHLIM BONAM, KOTOPBIe HUCIIONB3YIOTCS IUIS peKpeard@OHHbIX
Henedl MITH NS IPOM3BOACTBA PRIOBHI METONOM aKBaKYJIBTYDhI MM IIPOM3BOJCTBA
Wi ¢60pa MOJIIIOCKOB M paKo0GpasHbIX;

€) 3aMKHYTBIM BOAAaM, OOIMIENOCTYIHLIM JUIt KYIIAHHS,

f) BOJIaM B mpolecce 3a60pa, TPAHCHOPTHPOBKH, OMHCTKH MIIH
CHaGXeHHs;

g) CTOYHBIM BOJaM B mpoilecce c60pa, TPAHCIIOPTHPOBKH, OYHCTKH H
c6poca HIIH NOBTOPHOTO HMCIIONB30BAHMS.

Cratex 4
OBIUE ITOJIOKEHHA

1.  CTOpOHBI NPHHHMAIOT BCE COOTBETCTBYIOIDHE MephI AJIA NpeHOTBPAIlcHHT,
OTpaHMMEHHS M COKPAllleHAs CTENEeHM pacHpocTpaHeHus 3aboneBanwii,
CBA3aHHBIX C BOJOH, B paMKaX KOMIUIEKCHBIX CHCTEM YIIPaBIeHHUS

" BOMOXO3AMCTBEHHON NEATENHHOCTHIO, LEJIBI0 KOTOPBHIX ABIAIOTCA YCTOMIHBOE
HMCIIOJIB30BAHAE BONHEBIX PECYPCOB, 06ecIHeYeHHe TAKOrO Kav4eCTBa BOIBI B
OKDYXAloIeil cpeyie, KOTOPOE He YIPOIK4eT 3MOPOBRIO YeIOBEKa, H OXPaHa
BOIHBIX DKOCHUCTEM.

2. CTOpOHEI, B YaCTHOCTH, IPHHAMAIOT BCE COOTBETCTBYIOIIHE MEPH B I[€JIAX
obecriedeHus:

a)  aJIeKBaTHOro cHa(XeHHT IMMTHEBON BOJOH XOpOIIEro xayecrsa, He
cojepxaned Kakux-1a60 MUKpPOOPraHA3MOB, Iapa3uTOB M BEMECTB, KOTOPBIE H3-
32 HX KOJIHYECTBA HJIM KOHUEHTPAIHH IMPERCTABIAIOT COO0 NOTEHIHAIBHYIO
YyIpO3y IS 3MOpPOBBS YEJIOBEKA. DTO BKIIOUAET OXPAaHY BOXHEIX PECYPCOB,
KOTODBIE HCIIONB3YIOTCS B KA9eCTBE HCTOYHHMKOB MHTHEBOM BOXEI, OYMCTKY BOABI
M CO3JIaHHE, COBEPIIIEHCTBOBAHNE ¥ OOCIIYXUBAHNE KOJUIEKTHBHEIX CUCTEM;

b)  amexBaTHBIX CAHUTAPHO-TIPODHIAKTHYESCKHX MEPOIPUITHIL,
COOTBETCTBYIOMNX TAKOMY CTaHIADTY, KOTOPBIA obecrieunBaeT JOCTATOYHBIN
YPOBEHb OXPAHL! 3MOPOBLS UYeJIOBEKA U OKDPYKAIOMEH cpefpl. DTO JOCTHTAETCS B
OCHOBHOM IIOCPEJCTBOM CO3IAHM, COBEDHICHCTBOBAHUS B OOCIYXKMBaAHUSA
KOJNEKTHBHEIX CHCTEM,



¢) 5bderTEBHON OXpaHBl BOXHBEIX PECYPCOB, HCIIONB3YEMBIX B Ka4eCTBE
HCTOYHHKOB IINTHEBOM BOJABI, H HX COOTBECTCTBYIOIINX BOOHBLIX 9KOCHCTCM OT
3arpA3HEeHUA H3 APYIUX MCTOYHHKOB, BKIIOYAS CeIbCKOE XO3AUCTRBO,
NPOMBINLIEHHOCTh ¥ APYTHe c6pOCHl ¥ BHIOPOCH! ONMacHBIX BemecTs. OHa
HalnpaBJIeHa Ha 3(¢peKTHBHOE COKpaIlleHHe H ycTpaHeHHe cOpocoB U BhIOpOCOB
BEIICCTB, pacCMaTpPHBACMBIX KaK OIIaCHBIC AJIA 3OPOBBA YCIOBCKAa B BOOTHBIX
DKOCHCTEM;

d) pmOCTaTOvYHBIX Mep IO OXpPaHe 3MOPOBbA YEJIOBEKAa OT CBA3aHHBIX C
BOHOM 3a60lIeBaHU, BOSHAKAIONINX B PE3YJILTATE MCIIONB30BAHHUA BOXBI IS
PEKPEaIlAOHHBIX Ielieil HCIOMb30BAHMSA BOXBI IS AKBAKYJILTYDHI,
HCHONb30BaHHE BOXBI JJIA IPOU3BOACTBA H c60pa MOILIIOCKOB M PaKOOOPa3HBIX,
HCITOJIL30BaHAA CTOMHBIX BOJ JUIA HPPHUTrali¥¥ WIIH MCIIOJb30BaHASL OTXOHOB
06paGOTKY CTOYHBIX BOX B CEIBCKOM XO3AHCTBE MIM aKBaKYIbTYpE;

e¢) 5bdexTHBHEIX CHCTEM NI OTCIEXHUBAHUA CHTYaIMHd, KOTOPBIE MOTYT
NPHBOXHTE K BCIBIIIKAM HIIM CIy9asM BOSHHKHOBCHHA 3a60j1eBaHMM, CBA3aHHBIX
C BOJIOH, W JUIA DEarrpOBaHMS HA TaKWe BCHBIIIKH H CIy9ad H Ha HX yrpoasy.

3. B npanpHeilineM npu ynoMunauwy B HactoseM IIporokone "muTeeBoit Boper”
¥ "CAaHUTAPHO-NPODUIAKRTUYECKUX Meponpasruil" MMeIoTes B BUNY ITHUTHEeBas
BOJA ¥ CAHHUTAPHO-NIPODUIARTHYECKHE MEPOIIPHSITUS, KOTOPEIE JOJIKHBI

COOTBETCTBOBATH TPeGOBAHKAM IYHKTA 2 HACTOAIICH CTATHH.
4.  CTOpOHBI IPHHHMAIOT BCE TAKHME MEPhI Ha OCHOBE OLIEHKH JI0GOMH
npepnnaraeMoi Mepsl Ha IIpeiMeT BCEX €€ IOCIEeACTBHM, BKIOYAs NPEHMYIIECTEa,
HEJOCTATKH M H3AEPKKH IS

a)  3ROPOBbS YeIIOBEKa,

b) . BOTHBIX pecypcoB H

C)  YCTOMYHBOTO Pa3BHTHS,

B pPaMEKaX KOTOPOil YYHTBIBAIOTCA pa3HO0o6GpasHble HOBBIC BHUEI BO3MECHCTBHA
mo60i mpemIaraeMoit Mephl Ha Pa3IHdIHbIe Chephl OKPYXKAIOMEHA CPENBI.



5. CTopoHH NpEeNNPHHEMAIOT BCE COOTBETCTBYIOIIUE NEHCTBHA IJIS CO3NAHUSA
NPaBOBBIX, AIMUHHCTPATHBHBIX H SKOHOMHYECKHX YCIOBHIA, KOTODbIE ABIAIOTCS
YCTOMYHBLIMH M CTHMYJIHPYIOT Pealld3alldI0 HMEIOMIMXCA BOSMOXKHOCTEH M B pPaMKAaX
KOTODBIX TOCYIapCTBEHHBIH, YaCTHBIA M MOGPOBONBHBIA CEKTOPEl MOTYT BHOCHTD,
KaXJIBIi B CBOEM COOCTBEHHOM Ka4eCTBE, CBOH BKJIAJ B COBEDIIEHCTBOBAHHE
YIIpaBIICHHA BOJOXO03AMCTBEHHON NEATEIHHOCTBIO B HEJISX NPEJOTBPAIICHHUSA,
OrpaHHYEeHHNS H COKPAIICHHSN CTENEHH PAacIpOoCTpaHeHHA 3a60lieBaHHI,

CBSI3AHHLIX ¢ BOJOHM.

6. CropoHH! TPeOYIOT OT roCyXapCTBEHHBIX OPraHOB, PACCMATPHUBAIONIAX
BO3MOJKHOCTH IIPHEATAS Mep HIM OTOODAIONIUX IPHMHATHE MEP IPYTHMH
cyO'beKTaMH, KOTOPhIE MOTYT MMETh CYNIECTBEHHOE BO3meicTBHEe Ha no6yro
BONHYIO cpely, MOANANAIONIYIO Nox chepy HeiicTBHA HacToamero IIpoTokona,
JIOMKHBIM 06pa30M YYHTHIBATH JI000€ MTOTEHIUAIBHOE BO3NEHCTBHE STHX Mep Ha
3IOPOBBE JIONCH.

7. Korma Cropona sisasiercs Croponoit Konpenuum o6 oueHke BO3IEHCTBHSA
Ha OKDYXAIOIOYIO Cpely B TPAHCI'PAHMYHOM KOHTEKCTE, COOIMIONeHHe
TOCYAapCTBEHHBIMH OpraHaMu 3Toi CTopoHbI TpeGoBaRMil 310 KOHBEHIHUH B
OTHOILICHUH IIIAaHHUPYEMOH Meph! JOJIKHO YIOBIETBOPATH B TPeGOBAHHUIO B
OTHOLIEHHH DTOH MepbI, NPEAYCMOTPEHHOMY B IIYHKTe 6 HACTOAIMIEH CTATHH.

8. Tlomoxennsa nacrosmero IIpoTokona He 3aTparmsaioT mpas CTopoH
MPONOJEXATE OCYIIECTBIATh, IPHHAMATh WM BBOTUTE B JeicTBHE GoJee
CTpPOTrHE€ MEPpbI, YEM TC, KOTOPBIC H3JIOZKCHBI B HACTOAILOECM l'IpO'roxone.

9, ITonmoxenus Hacrosmero IIpoToxona He 3aTparvBalOT OpaB ¥ 0613aHHOCTER
mo60i Croponsl Hacrosimero IIpoToxona, BhTexaronmx u3 Konsennuu uny moboro
IpPYTOro CyIECTBYIOIMIEr0 MEXIYHapOJHOIO COrJallleHHs, 3a HCKIIOYEHHEM TeX
clly4yaes, KOrna TpeGOBaHHMs, NPEeAYCMOTPEHHBIE HACTOMIIHUM IIpoTOKOIOM,
ABNAIOTCA GoNee CTPOTMMH, YEM COOTBETCTBYIONIME TpeSOBaHMS,

npenaycMoTpenHbie KoHBeHIIHEH MK APYTHM BhIlieyKa3aHHBIM CYIIECTBYIOIIHM
MeXAYHapOTHBIM COrIAlICHHEM.

Crateg 5
ITPHUHITUTIEI H TIOXObI

IIpH NpHHSTHH Mep IO OCYIIecTBIeHHI0 HacTosAmero IIpoTokona CTopons:
PYKOBOJACTBYIOTCS, B YaCTHOCTH, CIEIYIOIMMH ITPUHIIHIIAMY H IIOXXOXAMH:



a) TIPHHIAIOM NPHHATHA Mep IIPEeAOCTOPOXKHOCTH, B COOTBETCTBHH C
KOTODBIM MephI IO NPEeKOTBPAIIeHAIO, OTPAHHYEHHIO M COKDAINECHHUIO CTENeHH
pacopocTpaHeHH 3a060jIeBaHHIA, CBA3aHHBIX C BOJOH, HE JONKHbI
OTKIAgbIBATHCSA Ha TOM OCHOBaHHH, YTO HAYYHBIC HCCIICHOBAHNA HC YCTaAaHOBHIIHN
B DOJIHOM Mepe IPHYHHHO-CIECICTBEHHON CBA3K MeXHy ($akKTOpPOM, Ha KOTOPHIH
HaUENEeHbI STH MePbl, ¢ OTHOW CTOPOHEI, H MOTEHIUAILHLIM BEKIAJOM STOTO
daxTopa B pacrpocTpaHeHHe 3a60JIeBaHHM, CBA3aHHBIX C BOXOM, W/HIIHN €ro
TPaHCTPAHUYHBIM BO3JICHCTBUEM - C IPYTOMH;

b) npHALUNOM "3arpA3SHATENs INIATHT", B COOTBETCTBHH C KOTOPHIM
pacXonnl, CBI3aHHEBIE ¢ MEpaAMH 10 NPEXOTBPANIEHHIO, OTPAHNYEHHNIO ¥ COKPAIMESHHIO
3arpfA3HEHHS, HOKPRIBAIOTCA 3arpA3HHTEIIEM;

C) B COOTBETCTBHH ¢ YcTaBoM Opranmsanum OOGneguHeHHEBIX Hamuit u
TPUHIOHIAME MeXIYHApOMXHOIro IpaBa rocyJapcTBa HMEIOT CYBEpeHHOE IPaBo
pa3pabaThIBaTh CBOM COGCTBEHHBIE PECYPCHI COIJIACHO CBOEH MOJIMTHKE B
001acTH OKPYKAIOIIel Cpexbl M Pa3BUTHA H HECYT OTBETCTBEHHOCTH 3a
o6ecricueHne TOro, YTo6sl AeATEIBLHOCTh B PAMKAaX MX IOPHCHIHKIINY FIIH
KOHTPOJIS He HAaHOCHNA ymlep6a OKpPYXaIOIiei cpelie APYTUX FOCYHapcTs M
- pPaOHOB 3a MpeleNaMH JefcTBAY HANMOHANBHOM IOPHCAHKIIHY;

d) ynpaBneHue BOZHBIMM PECYPCAMH OCYIIECTBIIAETCA TaKMM o6pazoM,
yT0OB MOTPeGHOCTH HBIHEIIHEro IIOKOJNEHKS yAOBIETBOPSUIHCH Oe3 ymep6a misd

BO3MOXKHOCTH OyIYIINX ITOKONCHUH yIOBJICTBOPSTh CBOM COGCTBEHHEBIE
noTpeSHOCTH;

€) chefyeT NPUHUMATH NMPOGUIAKTHYECKHE MepHI INs IPeIOTBPALUEHUS
BCIBIIIIEK M CIIyYaeB PACIpoCTpaHCHMA 3a60NeBaHMIl, CBS3aHHBIX C BOXOMH, M JJIs
OXpaHbl BOXHEIX PECYPCOB, HCIIOJNB3YEMBIX B Ka4eCTBE MCTOYHHKOB IIUTHEBOM
BOJBI, IOCKOJIEKY TaKHe Mepbl SBAAIOTCA 60Jlee MeHCTBEHHBIMH B OTHOLICHHH
BPEMHBIX TIOCHEINCTBHA B MOTYT 6BITE Goslee 3aTpaToa¢hdeKTHBHBIMHM, YeM MEDHI 110
HMCOPABICHHIO IONOXKCHH,

f)  Meps! IO yIpaBlIeHHIO BOTHEIMH PeCypcaMu cleiyeT OCYIIeCTBISATEH Ha
CaMOM HH3KOM COOTBETCTBYIONIEM agMHHHCTPATHBHOM YDOBHE;

g) BOHAa MMEEeT CONHAIHHYIO, SKOHOMHYECKYIO H SKOJOTHYECKYIO
LIEHHOCTh, H II0DTOMY VIIpaBlIeHHEE BOJOXO3SHCTBEHHON JeATEIBHOCTHIO
cHeAyeT OCYIIEeCTBIATEL TAKMM 00pa3oM, YToO6nl oGeciedATh Hanbonee
MpHAEMIIEMOE H YCTOHYHBOE COYETAHME DTHX LIEHHOCTEH;
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h) 3¢derTHBHOMY HCIONB3OBAHHIO BOXBI CHEAYET CIIOCOGCTBOBATD C
IOMOINBI0 SKOHOMHYECKHMX MHCTPYMEHTOB H NOBBIIIEHHS HHGOPMEPOBAHHOCTH,

i) JIoCcTyn K HHGOpPMAILMH H yJacTHe OOIIECTBEHHOCTH B IIpolecce
NPUHATHS PEllIEHHH 110 BOIPOCAM BOIBI M 3M0POBhS HEOGXOAMMEI, CPEIH IIPOYEro,
B NEeNsX YIYYHICHUSA Ka4ecTBa MPUHUMAEMEIX PellIeHHH B CONEHCTBHA HX
OCYILIECTBICHHIO, ofecredeHs OCBEXOMIEHHOCTH OBINEecTBEHHOCTH O
COOTBETCTBYIOIINX BOIPOCAX, NPENOCTABICHHUS OOIMIECTBEHHOCTH BO3MOXHOCTH
BBIPaXaTh CBO¢ GECIIOKOMCTBO M MpENOCTaBICHHS BO3SMOXHOCTH
rocygapcTBEHHBIM OpraHaM JOJDKHBIM 06pa3oM YYHTHIBATEH Takoe GecroKOACTBO.
Takoit HOCTYII K TAKOE YYACTHE CHERYET MONONHITE COOTBETCTBYIONTHM

JIOCTYNIOM K CyneGHOMY M aIMHHHCTPATHBHOMY IIePECMOTPY COOTBETCTBYIOIIHX
PClLICHUMR;

i) yIIpaBJIeHHEe BOXHEIMH PEeCypCaMH CJIEXYET, II0 Mepe BO3MOXHOCTH,
OCYIIIECTBIIATh KOMIUIEKCHBIM 00Da30M Ha OCHOBE BOXOCOOPHBIX MIOINANEH B
neiax obecnedeHUs TECHOM CBA3K MEXJY COLHMAIBHO-DKOHOMHYECKHM
Pa3BUTHEM H OXpaHOH IIPUPOSHBIX HKOCHCTEM, & TAKIKE YBA3BIBAHHA YIIPABJIICHHA
BOIHLIMH PeCypcaMM C 3aKOHOJATEILHBIMH MepaMH II0 PETYIMPOBAHHUIO KaYeCTBa
IPYTHX ACTIEKTOB OKpyXatomeil cpenpl. Taxoi XOMIUTeKCHBIHR NMOAXON CIEXyeT
IPUMEHATH Ha BCeH TEPPUTOPHUH BOXOCOOPHOM ILTOIMIANH, HE3aBUCHMO OT TOTO,
SABNSETCA OHA TPAHCTPAHWYHOM MIH HET, BKIIIOYAfd CBA3aHHbIE ¢ Hed NpubOpeKHbIe
BOJBI, BCIO COBOKYIIHOCTb 30HbI HOANKTHIBAHKMSA MOJ3SMHBIX BOJ, HIIH
COOTBETCTBYIOIIHNE YaCTH Taxoro Bonocﬁopa I 30HLI IIOOITUTHIBAHAA
TIOJ3eMHBIX BOJH;

k) oco6oe BHUMaHME CIEAYET YACIATh 3aIIHUTE TeX, KTO 0COOEHHO
YSA3BHM K 3a60JIeBAHMAM, CBA3AHHBIM C BOTOM;

1)  paBHONpPAaBHBIN JOCTYI K BOAE KaK C TOYKH 3pPEHHS aJeKBATHOTO
KOJIMYECTBa, TaK M aJleKBATHOTO KauyecTBa, CIEHYeT NPEeIOCTaBIATh BCEM
qjeHaM o6IecTBa, 0COGEHHO TeM, KTO HAXOOUTCSA B HeGIaronpuATHOM
ITOJIOZKECHHVH HMJIK cTpaxaeT OT COIMAJIBHOT'O OTUYVIXKICHWS

m) [PH OCYLIECTBICHUH CBOHX IIPaB ¥ [IPABOMOYHI1 B OTHOLUCHHY BOJBI,
3aKpEIUICHHBIX B YaCTHOM M NyCIIMYHOM IIpaBe, (GDH3HMYECKHM H IOPHIMYECCKEM
JMIAM M YUYPEXIESHHSIM, KaK B rOCYIapCTBEHHOM, TA&K H B YaCTHOM CEKTOpE,
cleayer B IOPSAXE OTBETHOM Mephl CONEHCTBOBATH OXpPaHe BOXHON Cpenbl M
COXpaHEHHMIO BOTHBIX PECYPCOB, M

n) B Opouecce BHIIOIHEHHA HacToAmiero IIpoToxona KOIDKHBIM 06pa3oM
CIIERYET YINTHIBATH MECTHEBIC ITPOGIEMBI, TIOTPEOHOCTH ¥ 3HAHKI.
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Cratea 6
ITBJIEBBLIE ITIOKASATEIIM ¥ KOHTPOJIbHBIE CPOKH

' 1.  na pocTHxeHus nenu Hacrosmero IIporokona Croponsl [Iporokona
XO6GHBAIOTCS:

a) JmocTyna K MIATHEBOH BOJE IJIA BCEX;

b) peamm3anuH CaHHTAPHO-OPOGHIAKTHUESCKHIX MEPOIPHATHH B
OTHOINEHUH BCeX

B paMKaX KOMIIMICKCHBIX CHCTEM YIIDaABIICHUSA BOJIOXOBHﬁCTBeHBOﬁ
HeATeIBHOCTBIO, IeIbI0 KOTOPHIX SBISETCS YCTOHYMBOE MCIIONB30BAHHE BOMHBIX
pecypcoB, oGecrieyeHre TAKOTO Ka4ecTBa BOALI B OKPYXAIOmIeH cpelie, KOTopoe
HE YTPOXXaeT 3J0POBBIO YCIIOBCKA, H OXPaHA BOJAHBIX DKOCHCTECM.

2. B s1ex menax Kaxmas H3 CTOpPOH yCTaBABJIHBAET U NMyOIHKYET
HATMOHAJILHbIE H/AIM MECTHBIC IIeieBble TOKA3ATENN B OTHOICHUH HOPM M
YPOBHEH pe3yIhTaTHBHOCTH, KOTOPhle HEOOXOAMMO HOCTHTATh AIIK
HOIUepPXKABATh I 00ecreyeHnA BhICOKOI'O YPOBHA 3aIOUTHI OT 3aGoneBanmii,
CBS3aHHBIX C BOJOH. DTH IejieBblc MOKA3ATECIH NEPHORHICCKHE
1epecMaTpABalOTCA. [IpH STOM OHH NPEIyCMATPHBAIOT COOTBETCTBYIONIIHE
IIpaKTHYEeCKHe H/HIM JPYTHE MEDH! IS YIACTHA OGIIEeCTBEHHOCTH Ha
TPAaHCIIAPEHTHOM ¥ CIPaBeIHBOM OCHOBE M 0G€CIIeYHBAIOT JOJIKHEIA y4yeT
Pe3yNBTATOB YYACTHSA OOGINMECTBEHHOCTH. 3a HCKIIIOYEHHEM TeX CydaeB, KOrma
obmerocynapcTBeHHbIE MW MeCTHBIE OGCTOSTENBCTBA HeNIaloT UX HEeHYXXHBEIMH
IS TIPEHOTBpAlCHAN, OTPAHMYICHAS B COKPAICHHA CTENCHH PACHPOCTpAHEHHS
3a00JIcBaHAH, CBA3aHHBIX C BOHOW, TaKHe NeleBhIe IOKA3aTeNH, CpeH IIpodero,
OXBAaTBIBAIOT:

a) Ka4ecTBO CHabXaeMOW NMUTHEBOH BOJEI C y4eTOM PYKOBOXCTBaA 1O
KOHTDOJIO KauyecTBa IMUTHEBOM BONbI, pa3paGoTanHOro BeeMupHoii
opraHu3anueil 3MpaBoOXpaHEHNS;

b) coxpamenue MacIoTaGOB BCHBIIIEK H CIyyaeB 3a6ojeBaHmy,
CBSI3aHHBIX C BOUOH;

€) PpadOH HX TEPPHTOPHH MM YUCIECHHOCTHh HIIA JOJIO IPYIIN HaceleHMH,
KOTOpBIE JIOJKHBI 0GCIyXKHBATECS KOMICKTHBHBIME CHCTEMaMH CHAaGXeHHS

IIUTHEBON BOJOM HIH IS KOTOPBIX HeOGXOOMMO YIYYIIHTh cHaGXeHWE NMUTHEBON
BONOHR APYTMMH CPeICTBAMH;
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d) paiioH TeppHTOPHM WIH YHCIEHHOCTb MJIM JOJIIO TPYII HACEJIEHHA,
KOTODBIC HOJI2XHBI OGCJI]DKKB&TBC}[ KONJICKTHBHBIMH CHCTCMaM¥ CAHHUTApHO-
npoduIaKTHISCKAX MEPONPHATHI WIH JUIS KOTOPhIX HEOGXOIHMO YAYUIIIHTS
CHCTEMY CAHMTAPHO-NIPOGHIAKTHYESCKMX MEPOIPHATHA ¢ MOMOMIBIO APYTHX
CPENCTB;

e¢) ypopEH 3dGdEKTHBROCTH, KOTOPhIE NOJMKHEBI JOCTHTATHCH TAKHMH
KOJINIEKTHBHEIMH CHCTEMAMH H COOTBETCTBEHHO JPYTHMH TAKWUMH CPeECTBAMH
BOXOCHAaGXEHHA ¥ CHCTEMaMH CAHATAPHO-IIPOGHIAKTHYECKUX MEPOIIPHUATHIA;

f) OpHMEHeHHe IPU3HAHHOM HajjieKalled NPaKTHKY B 00nacTH
YIIpaBJICHMS BOXOCHa6XeHneM U CHCTeMOH CAHMTAPHO-NIPOGUNAKTHIECKHX

MEPOUPHATHH, BKJIOYAs OXpaHy BOJ, HCIIONb3YEMBIX B KaYeCTBE HCTOYHHUKOB
NHTHEBOH BONDI,

g)  4acTOTHOCTH cOpPOCOB:
i) Heo6pabOTaHHBIX CTOYHBIX BOJ, U
il) Heo6paGoTaHHBIX HOTOKOB JIMBHEBHIX CTOYHBIX BOX

M3 KOMJNEKTOPHBIX CHCTEM ]I CTOYHBIX BOJ B BOJBI, ITONNIANAIONINAE YO XeHCTBHE
gacroamero IIporokona;

h) kadecTBO C6POCOB CTOUHBIX BOJ H3 YCTAHOBOK ITO OYHCTKE CTOYHBIX
BOJ, B BOABI, TIONIAKAIOMIME O], AeikcTBHe HacTosmero [IpoTokona; ’

i) yaaJdeHHE MM IIOBTOPDHOE HMCNOJB30BaAHHE 0CAKa CTOYHBIX BOJ H3
KOJJIEKTHBHBIX CACTEM CAaHUTAPHO-TIPOGOHIIARTHYECKHX MEPOIPHATHH HIH JPYTHX
YCTAHOBOK JJISI CAHMTAPHON OYHCTKHM ¥ KAYECTBO CTOYHBIX BOJK, MCIONB3YEMBIX
IIS OPOIIIEHHS, C y4eTOM PyKoBOISINUX MONOXKEHMIT 110 6€30IaCHOMY

VICIIOJIH30OBAHHNIO CTOYHBIX BOJ B OTXOJ0B XHM3HCHACATCIABPHOCTH YCIIOBEKA B
CEeNBCKOM XO3ANCTBEe H aKBaKyJIbType BceMHpDHOM opraHrA3aliH

agpaBooxpareHns ¥ IIporpaMmer Opranusanun O0nepmEeRHbIX Hamui 110
OKpYyXalolme# cpeje;

j)  KavecTBO BOJ, KOTOPbIEe MCIIOJB3YIOTCA KAK MCTOYHAKHA IHTHEBOMN
BOMBI, KOTOPhIE 0GIIEXOCTYITHE! JUIA KYIIAHAS HIH MCIIONb3YIOTCS Js
AKBaKyNbTYPH! MM DPa3BeICHHA HIH c60pa MOJUIIOCKOB H PaKOOGPa3HEBIX;

k) mprMeHenme IMpU3HAHHON HamIeXauleld MPAKTHKH B 06NaCTH
YTIPABJICHAS 3aMKHYTHIMH BOJAMH, OGIEHOCTYHBIMA JJIA KyNaHAS;
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1)  BHIZBIEHMe M NPHBEAEHHE B MOPANOK 0c060 3arpA3HEHHBIX MECT,
KOTOPbIC OKA3BIBAIOT HIIN MOIYT OKa3aTh He6naronpnx'moe BO3fICHICTBHEC HA
BOJHBbIC Pecypchl B 00BEKTHI, IOAMNANAOMIAe IIOX AeHCTBHE HACTOAMIETO
IIpoTokona, H TakuM 06pa30oM SABIAIOTCA UCTOYHHKAMM YrpPO3bl BOZHUKHOBEHHUA
3a60NIeBaHHUIl, CBI3aHHBLIX C BOIOI;

m) 3¢hdEeKTHBHOCT CACTEM PAIWOHANBHON SKCINIyaTalHH, pa3paGoTKH,
OXpPaHBI H HCIIOJB30BAaHUA BOIHBIX PECYPCOB, BKIIOYAS IIPHMEeHEHNE MPU3HAHHON

HajreXxamieil NpakTHKH B obmacTu OIPaHNYCHUA 3arpA3HCHHSA N3 HCTOYHHUKOB
BCEX BAIOB,

n) IEPUOTUYHOCTh MyOIMKALMHM MH(GOPMam|H O KavecTBe CHaGxaeMoid
NATHEBOH BONBI M ADYTHX BOJ, OTHOCAIIENCS K 1IeJIeBBIM ITOKA3ATENIAM,
YKa3aHHBEIM B BTOM IYHKTe, B MEpUON MeXay mybnukauuei madopMaummy,
NPeIyCMOTPEHHOM B NMyHKTE 2 CTATHH 7.

3. B TeueHMe ABYX JieT ¢ MOMeHTa IIprOGpeTenns cratyca CTOPOHBI
Iporokoena xaxmas CTopoHa YCTaHABIHBAaeT M IMyOIHMKYeT IelieBbIe IIOKA3ATEIH,

YOOMSHYTBIC B ITYHKTE 2 HacTOSINEH CTATHM, 4 TAKXKeE KOHTPOJIbHBIE CPOKH MX
JOCTHOKCHHA.

4, B TOM ciydae, eClIHM JIIS MOCTHIKCHHSA IIeJeBOr0 IOKasaTeld TpebyeTca
JUTMTENEHBIA IPONECC OCYIIECTRICHHS, YCTAHABIMBAIOTCS IPOMEXYTOVHEIE HIH
IIO®TAIIHBIC LEJICBhIC IIOKA3aTEIN.

5. B menax coleficTBHA NOCTHXEHHIO IIEJIEBBIX IIOKa3aTellel, YKa3aHHBIX B
NYHKTe 2 HACTOSMIEH CTATBH, Xaxpuas U3 CTOpOH:

a) CO3JaeT HAa HAIIXROHAJIBHOM HJIH MCCTHOM YDOBHEC MCXAHHM3MBbI NJIA
KOOpIOHHaIuN pa60'rb1 CBOHX KOMIICTCHTHBIX OPraHoOB,

b) - paspabaTeiBaeT Ha TPaHCTPAHMYHOM, HAIIHOHAJNLHOM H/MIH MECTHOM
YPOBHE, IPERNOYTHTENHFHO OPHEHTHPYACH HA BOFOCOOPHBIE IUIDIIAIHY M 30HEI
TIONNATHEIBAHUS ION3EMHBIX BOJI, IIaHbI YIIPaBICHUA BOXOXO3SAHCTBEHHOR
IeSTeNbHOCTRI0. [IDH 5TOM OHH NpeIyCMATPHBAIOT COOTBETCTBYIONIHEE
DPAaKTHYECKHE H/HITH APYTHE MEPHI I YIACTHA OOIMIECTBEHHOCTH Ha
TPaHCIIAPEHTHOM U CIIPaBeIJIMBOA OCHOBE M 00ECIIeUMBAIOT JOJIXHBIA y4eT
Pe3YIBTATOB YUaCTHS OOMIECTBEHHOCTH. Takue IUIaHBI MOTYT GLITH COCTABHOH
94CTHIO APYIHX COOTBETCTBYIOMIMX ILIAHOB, IIPOrPaMM HIIHM HOKYMEHTOB, KOTODhIE
paspabaThIBAIOTCS B APYTHX LENAX, IPH YCIOBMH YTO OHH 00eCneYmMBaioT
O6IIEeCTBEHHOCTH IOJIHYIO OCBEOMIEHHOCTS O IPEMIOXEHHIX 10 JOCTIKCHHIO
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LEeXeBRIX IOKA3aTeNeH, YIIOMAHYTRIX B HACTOAIIEH CTaThe, H O COOTBETCTBYIOIIMX
KOHTPOJXBHBIX CPOKAX;

C)  CcO3JaeT M IONNEPXKHMBAET NPABOBYIO H OPraHH3ALMOHHYIO OCHOBY JJIS
KOHTpONA ¥ obecredeHnst COGMONEHHS CTaHNAPTOB KAaYeCTBa IIHTHEBOH BOMLL;

d) cospmaer M momAEepKMBAET MEXAHU3MBI, BKIIOYAA B COOTBETCTBYIOIMX
clIy4asxX NpaBOBble M MHCTHTYIHMORAIbHBIE MEXAHM3MBI B 1€JIX KOHTPOJIA,
OKA3aHMA CONCHCTBAA JOCTHXEHHUIO H NIPH HeOOXOTUMOCTH obecrneuenus
coOiroeHUs APYTHX HOPM H YPOBHEH pe3yIFTATHBHOCTH, II0 KOTOPBIM
YCTaHOBJICHBI LIeJIEBBIe IOKA3aTENH, YIOMAHYTHIEC B IYHKTS 2 HACTOAMEH CTATHH.

Cratps 7
OB30P H OIIEHKA ITPOI'PECCA
1.  Kaxmag u3 CTopoH ocymecTsaseT ¢c60p ¥ OIEHKY BAHHLIX, KACAIOMIUXCS:

a) CBOCI0 IIporpecca B HallpaBJICHHH NOCTHXCHHUSA HEICBBIX
TIOKa3aTeliel, YIIOMAHYTHIX B IYHKTE 2 CTaThH O;

b) mokaszaTeiei, NO3BONLIOIUX OIICHUBATE TO, B KAKOH MEpe 3TOT
MPOrpece CrIoCOGCTBOBAN NMPENOTBPAIEHHIO, OTPAHHYEHUIO MK COKPAIIECHHIO
CTENEeHH PacHpoCTPaHeHus 3a60/IeBaHMi, CBA3AHHBIX ¢ BOXOM.

2. Kaxnpas n3 CTopoH nepnogudecKH NyOIHKYET Pe3yJIbTATHI TIPOBOIHMOIO €10

cOopa H OLIEHKM JAHHBIX. [lepHONMUYHOCTH TAKMX MyGNMKRAnui ycTaHaBIUBAETCH
CosemanueM CTOPOH.

3. Kaxnasa ua Cropon obecrieunBaeT, YTOOBI Pe3yIbTAThI B3ATHA Op0o6 BOJABI M

CTOKOB, IIPOBOJAMOTI0 B LeJAX c60pa TAKHX MAHHBIX, OBLIH JOCTYIMHBI NS
06IecTBEHHOCTH.

4, Ha ocHoBe cGopa ¥ OIEHKHM TaKHX JAaHHRIX Kaxuas CTopoHa mepHOOUYecKH
IPOH3BOIHT 0030p Iporpecca B JOCTHXKEHHM HelIeBBIX ITOKAa3aTelIeH,
YIIOMAHYTBIX B IIYHKTE 2 CTaThH 6, M IyGIHKyeT OIEHKY STOTO IpOrpecca.
TlepuoaudnaocTs TAKKUX 0630poB ycraHasnupaeTca CopelmanmeM Cropod. Bes
yimep6a IIg BOZMOXHOCTH NpoBeneHHAd Goyee 94acThIX 0630pPOB, B COOTBETCTBHH
€ IYHKTOM 2 CTaThH 6, 0630pHI, YIOMAHYTEIE B 3TOM IYHKTE, BKIIOYAIOT 0630p
HeJIEBBIX IIOKa3aTeliell, YIIOMIHYTEIX B YRKTE 2 CTATHH 6, B IIOpANKE MX
YTOYHEHHA B CBeT¢ HAYYHBIX H TeXHHYECKHX 3HAHHUH.
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5. Kaxnas CTopoHa npeacTaBlfeT CEKpEeTapHATY, YIIOMAHYTOMY B crathe 17,
A pacnpocrpaHenus cpenn apyrux CTOpOH KpaTKHil MOKJAN, CORXEepXKanmi
co6paHHLIC M NPOAHANM3APOBAHHEIE JAHHLIC, & TAKXKE OIEHKY NOCTHTHYTOTO

. mporpecca. Taxkue HOoKnaabl MOJDKHBI COOTBETCTBOBATH PYKOBOMSIIMM
IPHHIAIIAM, YCTAHOBICHHBIM CoBemanneM CTOPOH. DTH PyKOBOSAIIME NPHHIHIBI
NPEAYCMATPHBAIOT, YTO CTOPOHBI MOTYT HCIIOJB30BATh MR DTOH LENH XOKIAHABI,
OXBATHIBAIONINE COOTBETCTBYIOMIYIO HMHIOpMANHIO, NONTOTOBICHHYIO NS APYTHX
MEXIAYHAPOXHBIX GHOpPYMOB.

6. Cosemarue CTOPOH NPOBOXHT OMEHKY IIPOTpecca, JOCTHTHYTOTO B
OCYIIECTBJICHHH HacToAmero IIpoToxona, Ha OCHOBe TAKHMX KDATKHX NOKJIAMOB.

Crateg 8
CHCTEMBI PEATHPOBAHHA
1. Kaxpmas n3 Cropon HajnexamuM o6pa3oM 00ecrieqnBaeT:

a) co3jmaHHe, COBEPIICHCTBOBAaHAE HNH 0GCHyXXKHBaHHE KOMILICKCHAIX
HAIIMOHANLHLIX W/ MECTHBIX CHCTEM HAN30Pa H PAHHETO MpeaynpeXIeHus mIq:

i) BBIABIICHHSA BCIBIICK HIH CIIy4aeB 3a60NeBaHM, CBA3AHHBIX C
BONOM, HIIY 3HAYHTENBHON Yrpo3kl TAKHX BCIBIIICK KA CIYYAEB,
B TOM YHCJIE BO3HHKAIOIINX B DE3YIIBTATE 3arpA3HEHHA BOIEL
HIIM Ype3BHIYAMHBIX MOTONHBIX ABJICHMI;

ii) ORICTPOro M YETKOr0 YBEZOMIICHHS COOTBETCTBYIOIIHX
rOCYIapCTBEHHBIX OPT'AHOB O TAKHX BCNBLIIMKAX, CIYYasX KA
yrpose,

iil) pacnpocTpaHeHHS CPeIH HaceleHHS, KOTOpOe MOXKET
MOCTPANaTh, - B Cliydae mo6oil HeMHHYEMOM YIpO3bl 3OPOBBIO
monei, o6ycioBlIeHHONH 60Ie3HBI0, CBA3aHHON C BOXKOM, - BCel
HHEPOpPMANKH, HEMCIOMIEHCS B PACIOPSOKCHHM rOCYapCTBEHHBIX
OpPraHOB M MOryIe# IIOMOYbL HACEJCHHIO NIPHHATL MephI 1O
NPETOTBPAINEHHIO M CHIXEHHIO ymiep6a;

iv) mpemocTaBlieHHS Ha PACCMOTPEHHE COOTBETCTBYIOHIHX
TOCYRapCTBEHHEBIX OPraHOB ¥, B COOTBETCTBYIOIEX CIyYasX,
06mIeCTBEHHOCTH PEKOMEHNAIMIA, KacalOMIHXCS
npodUIAKTHYECKHX H BOCCTAHOBATEIHHAIX MEPOIPUSTTHIA;
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b) TImaTENHLHYIO H CBOEBPEMEHHYIO NOATOTOBKY KOMIUIEKCHBIX
HAIIAOHAJBHBIX H MECTHBIX IUIAHOB JEHCTBHIl B YPE3BBIYAKHBIX CUTYAIIHAX JJIS
PEarnpoBaHHUA B CIy4YasX BOSHAKHOBEHHA TAKKX BCIIBILIIEK, CIyYaeB K yrpos3;

C) mOpemocTaBiIeHHE COOTBETCTBYIOIIHMM rOCyAapCTBCHHLIM OpPraHaM
HeOOXOMHMEIX BO3MOXHOCTEH IO PEATHPOBAHMIO HA TAKWe BCNBIMIKY, CHYYaM HMAH
CHTYALINN, CBA3AHHBIC C PHCKOM, B COOTBETCTBHH ¢ KOHKPETHHIM ILIaHOM
JelcTBAA B YPCIBBIYAMHBIX CHTYAIIHAX.

2. CucreMsl Haf30pa M PaHHEro NPENYIPEXICHAS, IUIANEI JHelicTBHl B
YPE3BRMARHBIX CATYAIMSX M BOZMOXHOCTH N0 PEArHPOBAaHMIO HA BOHHKHOBCHHE
3a60NeBaHHA, CBA3AHHBIX ¢ BOXOA, MOTYT COMETATHCA C AHAJIOTHYHBIMHA
MCXaHH3MaMH, OTHOCAIIMMHACA K JIPYTHM OGJIACTAM.

3. B Teuenme Tpex Jer ¢ MOMeHTa nprobperenns cratyca CTOpoHRI
IIporoxona kaxnas CTopoHa BBOXHT B JeHCTBHE CHCTEMEBI HAX30DA M PAHHErO
OpeAYNpPEXAeHA, IIAHE HEHCTBHA B YPe3BLIYANHBIX CATYALHUAX H obecleYnBaeT
BO3MOXHOCTH II0 PEarHpOBaHMIO, YIIOMAHYTHIE B IYHKTE | HACTOAINEH CTATHA.

Crarng 9

AHOOPMHUPOBAHHOCTh OBIMECTBEHHOCTH, OBYYEHHE,
ITIOATI'OTOBKA, HAYYHBIE HCCIEJNOBAHHA K
OITBITHO-KOHCTPYKTOPCKHE PABOTHI

H HHPOPMAITAA

1. Croponnr NPHHAMAIOT MEPHI, HAIIPABJICHHBIC HA IMOBBIIICHUC
AHGOPMHPOBAHHOCTH BCEX FPYINI HACEJIEHUS B OTHOILUCHHH:

a) B&XXHOCTH YIPaBICHUA BOXOXO3SHCTBEHHON NEATENHbHOCTHIO H
3APaBOOXPaHCHHA M B3aMMOCBA3IN MEXKIYy HAMH,

b) sakperneHHEIX B YACTHOM ¥ NYOIMUYHOM IpaBe M KACAIOUIAXCS BOXLI
NpaB ¥ NpaBOMOYHN GU3AYECKHX ¥ IOPUXHYESCKUX JHI B YUpeXXeHWH Kak
TOCYIAPCTBEHHOIO, TaK M JACTHOTO CEKTOpPAa, 4 TAKXKEe MX MOPAJBHBIX
00643aTENBCTB CONCHCTBOBATD OXPaHe BOXHOM Cpelibl B COXPAHCHHMIO BOMHBIX
pPecypcoB.

2.  CTopoHH crocoOCTBYIOT:
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a) NOHHMAaHHIO JIUIAMH, OTBCTCTBCHHBIMM 34 YNIpaBJICHHE
BONOXO3AACTBEHHON NeATEIHHOCTHIO, BOKOCHAOXeHHe U CAHHTAaPHO-
npodHUIAKTHISCKHE MEPONPHATHSA, TeX aCIIEKTOB HX paGOThI, KOTOpbIE
OTHOCSATCS K OXpaHe 3XOPOBbS IO,

b) IOHMMaHHIO JHIAMH, OTBETCTBEHHLIMH 33 OXPaHy 3M0OPOBbS JIOAEH,
OCHOBHBIX IIPHHIIMIIOB YIIPaBICHUS BOJOXO3AMCTBEHHOM AEATEILHOCTHIO,
BOHOCHAGXEHNS M CHCTEMBI CAHHTApHO-IIPOGHIAKTHYECKHX MEPOIIPHSTHIN.

3. CTopoHsI DOOMPAIOT 06pa30oBaHUEe H MOATOTOBKY IIpodeCCHOHANBHBIX U
TEXHHYCCKHX KaIpoB, HCOﬁXOﬂHMBIX A ylipaBJa€HHs BOXHBIMH DECYpCaMH,
SKCIUIYaTAaOWHA CACTeM BOJXOCHAOXEHHMA M pealTH3alliy CHCTEM CaHHTapHO-
NpodHUITAKTHIECKHX MEPOIIPHATHIA, a TAKKE IMOOMIPAIOT HX MEPENOATOTOBKY H
COBEPIIECHCTBOBAHME HX 3HAHUA M HaBEIKOB. Takoe 06pa3oBaHue M Taxas

ITOATOTOBKA NOJIXKHEI BKIIOYATh B cebs COOTBCTCTBYIOIIINE ACIICKTHI
3XPpaBOOXpAHCHUA.

4. CropoHBI HOOMPAIOT:

a) IpOBelleHHE HAYYHBIX HCCICHOBAHMHA M Pa3spabGoTKy
3aTpaToddPEKTHBHBIX CPEXCTB H METONOB IIPEJOTBPANICHANA, OTPaHAYCHHA U
COKpAIIIEHHs CTEIIeHH PacIpOCTPaHEHHs 3a00JeBaHHH, CBA3aHHBIX ¢ BOJOW;

b) pa3paboTKy KOMILUIEKCHBIX HHPOPMAIHOHHBIX CHCTEM, HO3BOIAIOMMX
06pabaThIBATE JJaHHBIE, KACAIOIMHAECSH HOITOCPOUYHBIX TEHAECHINH, HEHEITHUX
¢aKTOpOB, BEISBIBAIOIINX 03a00YE€HHOCTh, ¥ BO3HAKABIINX B MPOLLIOM IIpo6ieM, a
TaKXe IIYTeW HX YCIEINIHOro pelleHNusd, B IpedoCcTaBlIeHNe TAKOH HHMOpMAaNUH
KOMIIETeHTHBIM OpPTraHaM.

Cratesa 10
HAHOPOPMHUPOBAHHUE OBIIECTBEHHOCTH

1. B pomonHenwe K TpeGOBaHHAM HacTosmero IIpoToxona o ToM, YTO6H
CTOpOHEI IyGIIMKOBAIH KOHKPETHYIO HHGOPMaNHIO HIIM JOKYMEHTHI, KaXxas
CTopoHA B PaMKaX CBOEr0 3aKOHONATEILCTBA NPAHEMAET MEDPHI K TOMY, YTO6BI
MPEIOCTABUTD B PACIIOPIKEHHE O6IIEeCTBEHHOCTH TOH MHdbOpMAanuy, KoTopas
AMeeTCs ¥ rocyapCTBEHHEIX OPraHOB ¥ KOTODAaA JAET et BOZMOXKHOCTh
MOJIYIHTh PA3YMHO HEOOXOMUMEIE CBENCHUA MJIS IMNPOKOro O6CYXIeHns TaKUX
BOIIPOCOB, KaK:

-18 -



a)  ycTaHOBJEHHe IIeNIeBbIX IOKa3aTelieil H KOHTPOJLHEIX CPOKOB HX
JNOCTHXXEHHA ¥ NMPHHATHS MIAHOB YNPAaBJICHUS BOKOXO3SHCTBEHHOM
IESTEIBHOCTBIO B COOTBETCTBHHA CO CTaThel 6;

b) CO3aHHC, COBEPILICHCTBOBAHNEC H oﬁcnyxnnanne CHCTCM HaJ30pa H
PaHHEro NpexaytpexXIeHHs U NMPUHATHE IIAHOB NeHCTBHHM B Ype3BHIYAHEIX
CHATYAIUAX B COOTBETCTBHM CO CTaThei 8;

C)  COmeiACTBHE MOBBIIECHHIO HHOOPMUPOBAHHOCTH O6GIECTBEHHOCTH,
06pa30BaHHMIO, TOArOTOBKE, HAYYHEIM HCCIEMOBAHUAM, ONMBITHO-KOHCTPYKTODCKAM
paboraM H HRDOpPMAIMK B COOTBETCTBHHE CO CTaThel 9.

2. Kaxnas Cropona oGecrieunBaeT, YTO6BI FOCyXapCTBEHHBIE OPraHbl B OTBET
Ha npocsly 0 MPeXOCTABNACHUH APYroi HHbOPMAIHH, KACAIOMEHCS COCMIONEHHS
Aacrosmero IIpoToxoia, MpeXOCTABNAIM TaKy0 HHGOPMAIIMIO OGIIECTBEHHOCTH B
pPa3syMHbl¢ CPOKH B paMKaxX HAIIHOHANILHOTO 3aKOHOTATEIHCTBA.

3. Creponn! 06eceyHBAIOT O6IIECTREHHOCTH BO3ZMOXHOCTS GecIuiaTHOroO
O3HAKOMIIEHHS B PasyMHEIE CPOKH ¢ HHOpMAIIHeil, YIIOMSIHYTOH B NMyHKTE 4
CTaThbH 7 H B IYHKTE | HacTOAMmEH CTATHH, B LEJAX €€ IIPOBEPKH K
NPENOCTABIAIOT NPEACTABATENAM 00MIECTBEHHOCTH IIPAKTHYECKHE BO3MOXHOCTH
JUIA DOJy9eHHs KoImi Takoi uHbopMainy y CTOpOH 3a Pa3yMHYIO ILIATY.

4. Hwuuro B HacrosmeM [IpoToxone He TpebyeT OT rOCYJAPCTBEHHOIO OpraHa
OnyGIIMKOBHIBATH HHGMOPMANHIO KN NPEIOCTaBIATh HHDOPMALHIO
OGIIECTBEHHOCTH, €CIIH:

a)  rocymapCTBEHHBIA OpraH He PacmojiaraeT 3Toi HHdbOpMalueir;

b) mpocs6a o mpegocTaBIeHAN HEGOPMAIIMH SIBISETCA SBHO
HEOGOCHOBAHHOA WU CHOPMYNHPOBAHA B CIIMIUKOM OOIIEM BHJIE, HIH

¢) wuHbOpPMaUMA KacaeTcs MATEPUANOB, HAXOMIIIMXCSI Ha
JAKAIOMATCIIBHOM 3TaIlc UX IIOAIOTOBKH, NN BHYTpeHHGﬁ IICPEIMACKHA

TOCYJAPCTBEHHBIX OPraHOB, KOIa TAKOE MCKIIOYEeHMe OpeIyCMaTPHBAETCA
HAIINOHAJIBHBIM 3aKOHOJATEIHCTBOM HIH CIOXHWBINEHCA IIPAKTHKON, C YYETOM
3aMHTEPECOBAHHOCTH OOIMIECTBEHHOCTH B €€ Pa3rialIeHuH.

5. Hwuwro B HacroameMm IIpoTokoine He TpebyeT OT rocyiapCTBEHHOrO OpPraHa
ony6GNHUKOBEIBATh MHGOPMANKIO MM NPefOCTABIATE HHGOPMALHIO
OGIIECTBEHHOCTH, €CJIM pasrilallicHHe TaKoi MHGOpPMAaIUH OTPHIATEIHHO
MOBIHAAET HA!

-19 -



a) KOHGUISHLHANBHOCTE PAGOTHI FOCYIaPCTBEHHRIX OPraHOB B TeX
ciydasx, KOrja Takad KOHOHACHOUAILHOCTD NpeyCMaTPHBACTCH
HAODVOHANLHEIM 3aKOHOIATEILCTBOM,

b) MeXmyHapomHble OTHOLICHHA, HAAOHAJBHYIO 000POHY HIIH
roCyJapCTBEHHYIO 6€30MacHOCTE;

C)  OTHpaBleHHE NPaBOCYXHsA, BO3MOXHOCTD JUI JIAIL ITOXBEPraThCs
CIpaBelINBOMY cyaeGHOMY pa3GHpaTebCTBY MM CIIOCOGHOCTD
TOCYJAPCTBEHHBIX OPraHOB IPOBOTHUTE PACCASIOBaHME YTOJXOBHOIO MM
IACOIAITMHAPHOrO XapaxTepa;

d) XOHGMICHIMANLHOCTE KOMMEPYECKOH MM NPOMBIILIEHHOR HHGOpMaHA
B TeX CIy4YasX, Korga Takas KOHQHACHIHANBHOCTh OXpaHAeTCd 3aKOHOM B
IEeNXAX 3allATHI 3aKOHHBIX DKOHOMHYECCKHUX HHTEPECOB. B sTHx pPaMKax
urdbopManms 0 BeI6pocax M ¢6pocax, OTHOCANIANCA K OXPaHe OKpPYXaIomed Cpenst,
TIOJJIEJXHUT Pa3riialleHuIo;

~

€) IpaBa HHTEINIEKTYAIbHOH COGCTBEHHOCTH,

f) xoHbUIEHNUANLHOCTE IWYHAIX JAHHBIX H/UIY APXUBOB, KACAIOMMXCS
¢H3K‘I€CKOI‘O JINIIA, KOT'Ia COOTBETCTBYIOIUECE JIMIIO HE JaNI0 COrjacus Ha
NpenOCTaBlIeHHe TAKOM HHDOPMAIAH OOMIECTBEHHOCTH B COOTBETCTBHH C
NIOJIOXKEHHAMM HAIIHOHAJBHOTO 3aKOHOJATELCTBA;

g) HHTepecCh! TpeTheil CTOPOHB!, IIPEICTABHBIIEH 3aIpAlIABAEMYIO
AHGOPMAIHMIO, €CIIM T4 CTOPOHA HE CBA3aHA IPABOBLIM O6s3aTENIHCTBOM
NOCTYHATh MOJOGHEIM 06pPa30M HIIHM €CJIH Ha BTY CTOPOHY He MOXeT OBITBH
BO3JIOXEHO TaKOe 0053aTebCTBO, H B TEX CIyYasdX, KOrja 5Ta CTOPOHA He
JaeT COTJIacHs Ha pasrilallleHHe COOTBETCTBYIOLIETO MATEPHANIA, MIIH

h) oxpyxalomyio cpexy, K KOTOPOH OTHOCHTCS STa HHDOpDMANWS,
HaIIpEMep MecTa PasMHOXKEHUSA PEIKHX BHJIOB.

BrnmeynoMsaHyTEIe OCHOBAaHHS MJI% OTKA33 TONKYIOTCA OIDAHHYHTENHHO C
y4eTOM 3aHMHTEpECOBAHHOCTHY OOIMECTBEHHOCTH B PA3TIIAIIICHHH STOR )
AHODOPMAUHH ¥ ¢ YIETOM TOTO0, OTHOCHTCS JIH 3aIpPOIlNeHHass HHDOPMAnMa K
BRIGPOCaM H cO6pOCaM B OKPYXKIIOMIYIO CDEXy.
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Crareg 11
MEXIYHAPOTHOE COTPYIHHYECTBO

CTOPOHE! COTPYNHMYAIOT H NPH HEOGXOMAMOCTH OKa3bIBAIOT NTOMOIMIEL IPYT
ApyTYy!

a) B OCYIISCTBIICHMH MEXAYHAPOMHLIX HEHCTBUH B ITONIEPXKKY Iiejiei
Hacrosmiero IIpoTokona;

b) B OCYIICCTBICHNAH, PN HANMHYHHA COOTBCTCTBYIONIHX 3alIDOCOB,
HAITAOHANBHBIX U MECTHBIX IUIAHOB BO MCHOJHeHue Hacrosmiero IIporoxosa.

Crates 12

COBMECTHBIE A COITACOBAHHBIE MEXJIYHAPOIHLIE
JIEFICI'BPUI
B cooTBeTcTBHHE ¢ nmoanyHKTOM a) craThy 11 CTopoHBI criocoGeTBYIOT

COTPYNHHYCCTBY B obnactr OCYIIECTBIECHHUS MEXJYHAPOTHLIX JeHCTBAH B
OTHOIUCHHH:

a) pa3paGoOTKH COBMECTHO COTIIACOBAHHBIX LIE€JIEBBIX MOKa3aTelei 110
BONIPOCaM, YIIOMSHYTBIM B IIYHKTE 2 CTaThH 6;

b) paspaboTku moxasareied Wi Neyel nmyHKTa 1 b) crarten 7 mus
MIUTIOCTPAIMH TOTO, HACKOJIBKO YCTIEIIHBIMH SBJIAIOTCS JEHCTBHA B OTHOLICHHM

NIPEeNOTBPAICHNS, OTPAHMYCHAA HNH COKDAINEHUS CTENEHU PACTIPOCTDAHESHMS
3a60JIcBaHN, CBA3aHHBIX C BOHOM;

C)  CO3MAHMA COBMECTHBIX HIH COTJIaCOBAHHBIX CHCTEM Haa3opa H
CHCTEM DAHHEro TIPEAVIPEXMEHU, IITAHOB NeACTBHA B YPE3BEIYaABIX

CHTYallsIX H BO3MOXHOCTEH IT0 PEardpOBAHHIO B PAMKAX HAaIHOHAJIBHBIX CHCTEM,
0GCCHCYNBACMBIX B COOTBETCTBHH CO CTAThEH 8, AW B JOIOJHEHUE K HUAM B

IeNSX PearmpoOBAaHHSA HA BCIBIIKH M COyYad 3a60JIeBaHHMA, CBA3AHHBLIX C BOXOIA,
M HA HAJWYHE 3HAYHTEIHHOM YIpO3H TaKHMX BCIBIIIEK M CIy4aeB, OCOGEHHO B
CBSI3H C 3arps3HCHHEM BOIbI MITH YPe3BLIYANHBIME ITOTOMHBIME SIBICHUSIMH;

d) B3auMHON moMomM B 06NaCTH pearrmpOBaHMS Ha BCHBIIKHA ¥ CIyYaH
3a60JIeBaHAN, CBA3aHABIX C BOXOA, H HA HAHINEC 3HAYATEIHHOM YIrPO3bl TaKHX
BCIBICK ¥ CAY9aeB, OCOGEHHO B CBI3H C 3aTPA3SHEHNEM BONBI VM
Ype3BLIMAaHBIMHA TIOTOXHBIMA ABJICHUAMY,
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€) pa3pabGOTK¥ KOMIUIEKCHBIX HH(pOPMAMHOHHBIX CHCTEM H 6a3 JaHHbIX,
o6MeHa uHdOpMalHel, a TAKXKE TEXHHYECKUMH M IIPABOBLIMU 3HAHUSIMM M OIBITOM;

f) OIICPATHBHOIO M YCTKOIr'0 YBCAOMIICHHA KOMIICTEHTHRIMH OpranaMy

onnol CTOPOHEBI COOTBETCTBYIOIIIMX OPTaHOB APYTHX CTOPOH, KOTOPEIE MOTYT
TIOJIBEPTaThCS: »

i)  BCIBIIIKAM HIH CIy4YasM 3a00JIeBaHU, CBA3AHHBIX C BONOMH, H

il) 3HAYATENBLHON Yrpo3e TAKMX BCIBIIIEK M CIy4aeB, KOTODHIE
OBLIHN BBIABJICHBI,

g) obmena madopManuein 06 3¢pHEeXTHBHEIX CPEACTBAX PACIPOCTPAHCHHS
cpeay o0MIEeCTBEHHOCTH HHGIOpPMAIMK O 3a60/IeBaHAAX, CBA3aAHHBIX ¢ BOXOIL.

Cratha 13

COTPYTHHYIECTBO, OTHOCAIIIEECA K
TPAHCITPAHHYIHBIM BOZAM

1. B Tex cinyuasax, korxa karkue-mu6o CTOPOHBI FDAHMYAT ¢ OXHMMH H TEMH JXe
TPAHCTPAHWYHLIMHA BOJAMH, OHH, B HOMOXHEHHUE K CBOMM IPYI'MM 0643aTeNHCTBAM
no crathaMm 11 u 12, cOTPYAHAYAIOT H IIPH HEOOXOAMMOCTH OKA3BIBAIOT APYT
IPpYTy NOMONIbL B IPETOTBPAIICHNH, OrPAHUYMEHNH M COKpPAIEHHN TPAHCIPAHWYHBIX
TIOCIIERCTBHNE 3a60IeBaHMl, CBSI3aHHBIX C BOMOH. B 4acTHOCTH, OHH:

a) 0o6MeHMBalOTCA MHpOpPMANIMEH M 3HAHUSMM O TPAHCTPAHWYHBIX BOJAX M
CBS3aHHBIX ¢ HUMH NpobireMax ¥ pHCKax ¢ XpyruMH CTOpOHAMH, IPaHAYANIAMH C
TEMH 3X€¢ BOJAMH;

b)  cTpemsAaTcs K BBEJEHHIO B iefiCTBHe BMecTe ¢ HpyrumMu CTOpOHaMH,
IPaHMYAIINMH C TEMH XKe TPAaHCIPAHNYHBIMH BOJAMH, COBMECTHBIX HIIA
COTJIACOBAHHLIX INIAHOB YIIPABIECHHAS BOHOXO3SHCTBEHHOH NEATEIBHOCTHIO B
COOTBETCTBMM C IIYHKTOM 5 b) cTaThi 6 B CHCTEM Haj30pa X PaHHETO
OpenyInpeXJIeHNUsa M INTAHOB JCHCTBHI B Upe3BbIYARHBIX CHTyalHiIX B
COOTBETCTBHHM ¢ IYHKTOM 1 CTaThH 8 C IeJIBIO PearnpOBaHMA HA BCIBIMIKY H
ciy4yaM 3a6oyeBaHUi, CBA3AHHBIX C BOJOM, ¥ HA HaJMYHe 3HAYHTENHHOM YIpO3bI
TAKHX BCHLIIIEK H CIyYacB, OCOOEHHO B CBA3H C 3aIPA3HEHMEM BOIBI MIIH
9pe3BEIMANHBIMA ITOTONHBIMHA ABICHAAMHE;
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C) Ha OCHOBE PaBEHCTBA ¥ B3aHMHOCTH IIPOH3BOMAT aNANTTAIMIO CBOMX
COTJIAIIEHHH ¥ HPYTHX HOTOBOPEHHOCTEN B OTHOIICHMM MX TPAHCTPAHMYHBIX BOX
C IeNbI0 IUKBHIALMK JTIO6BIX IPOTHBOPEYH ¢ OCHOBHBIMM NPHHIOMIIAMH
HacTrosmero IIpoToKkoNa M 1A ONpENElIeHHS CBOMX B3aMMHEIX OTHOIICHHMH H
TIOBENEeHHS B OTHOIUEHNH Heneil Hacrosmero IIpoTokona;

d) KOHCYIBTHPYIOT APYr ApYyra IO ImpochGe JOOOH M3 HAX B OTHOLICHHY
CEpPhE3HOCTH BPEXHOI'O BO3MEHCTBUA HA 3MOPOBBE YEIIOBEKA, KOTOPOE MOXET
OKAa3bIBATH COOTBETCTBYIOMICe 3a60IeBaHMe, CBA3AHHOE C BOMIOM.

2. B Tex ciyuasx, Korga cooTBeTcTBylomue Ctopons: IIpoToxona sBISIOTCH
Croponamr KoHBeHIAH, TAKO€ COTPYXHHYESCTBO M IIOMOINS B CBA3H C JTIOGBIMH
TPAHCTPAHHYHEIMH NOCHEACTBAAMH CBA3aHHEBIX ¢ BOmol 3aboseBaHuit,
MPENCTaBIAIONMME cO60H TPAHCIPAHHYHOE BO3NEHCTBUE, OCYIIECTBIAIOTCS B
COOTBETCTBHUH C IONOXeHusMH KOHBeHITHH.

Crates 14

MEXIYHAPOJTHA A TIOJMEP2KKA HAITHOHAJIbHBIX
JEACTBHA

IIpn ocymiecTBlIeHHMH COTPYIHHYECTBA M OKa3aHHH COAEHCTBHA APYT APYTY
B OCYHIECTBIICHHAH HAITHOHAMBHBIX H MECTHBIX IINIAHOB B COOTBETCTBHH C
noamyHkToM b) cratey 11 CTOpPOHBI, B YaCTHOCTH, PACCMATPHBAIOT BOIIPOC O

TOM, KaKVM HauNyIImpM o6pa3oM OHH MOTYT OKAa3bIBATH IOMOING B LENAX
CONCHCTBAA:

a) IONrOoTOBKE IUIAHOB YNPaBieHHWA BOJOXO34HCTBEHHOM
JIETEIBPHOCTHIO B TPAHCTPAHMIHOM, HAITHOHAJILHOM H/HIM MECTHOM KOHTEKCTE X
CXEM YIYJYIICHHS BOTOCHAGKEHMI ¥ CAHUTAPHO-NPOGHUIaKTHIECKHX
MEpPONIPHATHI;

b) COBEPIICHCTBOBAHHIO, B COOTBETCTBHH C TAKUMH IINTAHAMH B CXeéMaMH,
Pa3paGOTKH NPOCKTOB, 0COOEHHO IIPOEKTOB Pa3BAUTHS MHMPACTPYKTYDHI, B
menax o6JerdyeHna JOCTYIIA K HCTOYHMKAM (hHHAHCAPOBAHNA;

¢) 9ddEKTHBHOMY BHINOJNHEHHIO TAKHMX NPOEKTOB;

d) cosmammiO cMCTEM HAN30pa ¥ PaHHErO NpEAYNpeXIeHnsd, pa3paboTke
TJIaHOB JEHCTBHH B YPE3BEIYAMHBIX 0GCTOATENBCTBAX H CO3IAHMIO
BO3MOJHOCTEH IO PeardpOBAaHHMIO B ClIyyae BOSHHKHOBEHHA Gole3nei,
CBA3aHHBIX C BOMOA;
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€)  IHOATrOTOBKE 3aKOHONATEJILCTBA, HEOOXOMUMOrO JUIA TIOANEPKKHU
OCYIIECTBICHHA HacTosmero IIpoTokona;

f)  06pa3oBaHHIO M OATOTOBKE KIIOYEBBIX HPOGECCHOHATBHBIX H
TEXHHYECKHMX KajpOB;

g) Hay4YHBLIM MCCIEIOBARMAM ¥ pPa3paborTke 3aTpaTosdbeKTHBHBIX
CPENCTB H METONOB IMPEXOTBPANICHASA, OTPAHUYCHASA ¥ COKDAINEHHUS CTEeIeHH
pacnpocTpaHenus 3a60eBaHui, CBA32HHLIX C BOKOM;

h)  ¢ynxnuorupoBaHmO 3¢ PEKTHBHBIX CeTel MOHUTOPHHTA M OEHKH
9¢dEKTHBEOCTH H Ka4ecTBa paGOTEI BOXOXO3AMCTBEHHBIX CIYXK6O M Pa3BHTHIO
KOMIUIEKCHRIX 0a3 JaHHBIX ¥ HHGODPMAIHOHHBIX CHCTEM;

i) 06eCIIeYeHHIO TapaHTHPOBAHHOTO KaYeCTBa UEeATCIRHOCTH 110
MOHHTOPHHTY, BRIIIOUYast MeXXI1a60paTOPHEBIE CONOCTABICHHS.

Cratsa 15
PACCMOTPEHHME COBIIIOAEHHU A

Cropons! paccMaTpusator cobmogenne CToponaMu NOJOXEHME HACTOSMIErO
IIpoToKkoia Ha OCHOBe 0030POB H OIEHOK, YIIOMAHYTHIX B CTaThe 7.
MHorocTopoHHErREe Meph! IO KOHRTPOIIO 3a COGIIONeRNeM, HMEIOIIHe
HeKOHGbPOHTAIMOHHEIN, HecyaeOHbIi M KORCYNLETATHBHEIA XapagTep,
ycraHaBInBaioTcss CTOpOHAMHA Ha MX IMIEPBOM COBEIMAHHM. DTH MephI HOJDKHBI
ofecreunBaThr HaANesKalee yJacTUe 06mMecTBEHHOCTH.

Crarps 16

COBEIIAHHME CTOPOH

1.  TIepBoe comemanue CTOPOH CO3BIBAETCH HE IO3NHEE, YEM 4YEpe3
BOCEMHAAIIATL MECAIIECB CO JHS BCTYILICHHS B CHIy Hacrosmero Ilporoxkona.
Buociencrsmm ouepeXHbIe COBEIIAHUS CO3BIBAIOTCA Uepe3 pPeryisapHbIe
HHTepBaJbl, onpengeiasembie CTOPOHAMH, HO HE PexXe OXHOro pasa B TPH roja, 3a
VCKJTIIOYEHHEM TeX CIy44eB, KOTAA 9T0 HeOOXOMAMO IS HOCTHIKEHHS Helel
NyHKTA 2 HacToAmeHl craTh. CTOPOHBI MPOBOOAT BHEOUYEPEIHSBIC COBEIAHMS,
€CJIH OHY NPHHAMAIOT pellcHHe 06 5TOM Ha OYepeRHOM COBEHMIaHWH MIIH XKE IO
IIICHMEHHOH TIpockGe omHoM M3 CTOPOH IIPH YCIIOBHMH, UTO 3T4 Mpockba 6yner
IIOMIEePIKAaHAa HEe MeHee YeM OJHOH TpeThi0o CTOPOH B TEYeHHE NISCTH MeCAIEB CO
IHS yBegoMiIeHuA Bcex CTOpPOH.

-24 -



2. Tlo BO3MOXHOCTH ouepenHble coBelaHus CTOPOH NMPOBOXATCA B Te Xe
CpPOKH, 4TO ¥ coBemanusi Ctopod KoHBeHIHH.

3. Ha cBoux copemaHuaX CTOPOHBI NOCTOSHHO KOHTPOIHPYIOT BHINOJIHEHHE
Hacrosmiero IlpoToxoia u ¢ yyeTroM STOH LeIH:

a)  OCYIIECTBIISIOT PACCMOTPEHHE NOJUTHKHM M METOHONOTHYECKAX
NOAXOHOB K IPENOTBPAIECHHIO, OTPAHMYCHHIO M COKPAIEHAIO CTENEHN
pacIpocTpaHeHHs 3a60JeBaHNA, CBA3AHHBIX C BOXOH, IOOIIPAIOT UX
COTJIaCOBaHME M YKPEILISIOT TPAaHCIPAaHHYHOE M MEXIYHAPOTHOEe
COTPYXHHYECTBO B COOTBETCTBMM ¢O cTaThsamu 11, 12, 13 u 14;

b) omeHmBalOT Hporpecc B 06IIaCTH OCYIIECTBICHHMA HACTOSIIETO
IIpoTokona Ha ocHoBe wHbOpMANNH, HpexcTapasieMoil CTOpoHaMH B
COOTBETCTBHH C PYKOBONSIINMH IMPHHIMIIAMH, YCTaHOBJIEHHBIMH CoBeIMaHHEM
Cropor. Taxme pykoBOIAIIMe PUHOUITLI JOJDKHBI HCKIIOYATh BOZMOXKHOCTh
IyOnupoBaHuUA pabGOTHI II0 IIPENCTABICHUIO HHGOPMAIIHH;

~

¢) uuadoOpMHDYIOTCS 0 Nporpecce, JOCTEIHYTOM B OCYIIECTBIEHUH
Kousennmwu;

d) oOmMmenuBaloTca uHdopMaumeil ¢ CopemanueM CropoH KonseHumy K
PACcCMATPHBAIOT BO3MOXKHOCTH OCYIIECTBJICHHS ¢ HAM COBMECTHBIX NefcTBU;

€) npuberaloT, IpH HEOGXOTHMOCTH, K YCIyraM COOTBETCTBYIOIITHX
opraHoB EBponeficKoit KOHOMHYECKO#I KOMHCCHH ¥ EBponeickoro
PETHOHAJIBHOTO KOMHUTETA BCCMHPHOfI OPTaHN3alIHH 3IPaBOOXPDAHECHHA,

) OTIPENENIAIOT YCIOBUSA YYACTUS APYTUX KOMIIETEHTHBIX MEXIYHAPONHBIX
IPaBUTEIBCTBEHHBIX H HEIIPABUTEILCTBEHHBIX OPTaHOB BO BCEX COBEIMIAHHAX H
IPYTrHX BHIAX NEATeJbHOCTH, CBSI3aHHBIX C JOCTAXKEHYEM Iellel HACTOAIIEero
IIpoTokona;

g) paccMaTpHBAIOT HeOOXOAMMOCTh NIPHHATHA HaidbHEHIINX Mep,
Kacalomuxcs TOCTyna XK HHGOpMAalUH, YIacTHsI 06MIECTBEHHOCTH B MPOIECCe
OPHHSTAA PEIICHHA M JHOCTYNA OOGIIEeCTBEHHOCTH K IIPOIEAypaM HepecMoTpa
pellleHNi B cyne6HOM M aXMHHHCTPATHBHOM NOPANKE B paMKaX HACTOMILEro
IIpoTOKONA B CBETE OIBITA, IPHOOPETEHHOTO 110 STHM BONPOCAM HA APYTHX
MeXAYHApORHBIX hopyMax;
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h)  pa3pabareiBaioT nporpaMMy paGoThI, BRIIOYAsA MPOEKTHI, NOMJICKAIIHAE
COBMECTHOMY OCYILECTBIICHHMIO B COOTBETCTBHH ¢ HacTosmuM IIpoTokonoM u

Kompernueil, ¥ yupexaaoT mo6sle Opralsl, HCOOXOTAMEIE IISE OCYIMIECTBICHUS
STOM NMporpaMMbI paGoTsI;

i)  paccMaTpHBAIOT ¥ NPHHMMAIOT PYKOBOIAIIME IIPHHIHIILI K
PEeKOMEHIAHH, CITOCOGCTBYIONIHE OCYIIECTBICHUIO IOMOXKEHNH HACTOAIEro
IIpoToxona;

j)  Ha MEpPBOM COBEIJAHHMHM PACCMATPHBAIOT H MPHHHMAIOT KOHCEHCYCOM
IpaBHiIa NPONEAYPHl CBOMX COBEIIAHMI. DTH IPABHIIA NIPONEHYPHI COMEPXKAT
MOJIOXXEeHHe, HaNpaBlIeHHOEe Ha COAEHCTBHE rapMOHHYHOMY COTPYIHHYECTBY C
CoBemanreM CTopoH KOHBEHITHH;

k) paccMaTpHBaOT M NPHHHMAIOT NPEIJIOXKEHHA O IIONpPaBKax K
HacTosameMy IIpoToxoiny;

1) ~ paccMaTpHBAIOT H OCYIIECTBISAIOT JIOGbIe NOMONHUTENRHEIE MEDHI,
KOTOpPEIE MOIYT MOTpeGOBATBCA AN MOCTHIKEHMs Nenell Hacrosmero IIporoxoina.

Cratea 17
CEKPETAPHAT
1.  HcnonnwrenpHbIA ceKpeTaph EBpOmeficKOH SKOHOMHYECKOH KOMUCCHH B
PerronansHbni gupekTop EBPONEACKOro pernoHaILHOro 6i0po BeceMupHoOM
OPraHM3aIAY 3APAaBOOXPAHEHNAN BHIIOJHAIOT B CBA3HM ¢ HacToammM Ilporoxosiom
CIenyIoIpe CeKpeTapHaTcKue MyHKIHH:

a)  CO3BIBAIOT M MOArOTABNHBAIOT copemarms CTOPOH;

b) nepeparT CropoHaM HOKJAUB! H APYTYIO HHGOPMALINIO, IONYYESHHYIO B
COOTBETCTBHY C ITONOXEeHHAMHE HacTosmero IIporokona;

C)  OCYyIIeCTBIAIOT TaKHe HHBIe (G)YHKIHMH, KOTODbIE MOTYT OBITH
onpenenens CopemanueM CTOPOH HA OCHOBE MMEIOIMMXCS PECYPCOB.

2. HcoonswmTelbHBIA ceKpeTaph EBpONEHCKOR BKOHOMHYECKON KOMHCCHY M

PeruoHansHEI qupekTop EBpomeiickoro perroHaiabroro 6iopo Beemmproit
OpPraHM3alfAH 3APaBOOXPaHCHHA,
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a)  JeTANLHO ONpPENeNsdioT MEXaHHW3MBI PasrpPaHHYEHHNS CBOMX GyHKIIMIA B

MeMopaHayMe 0 B3aNMOIIOHMMAHHMH B COOTBETCTBEHHO HHMDOPMHDYIOT 06 3TOM
Cosemanune CTopoH;

b) coobmarwT CTopoHaM 06 DIEMEHTAX H YCIOBHSAX BHIMOTHEHHS
MpOrpaMMBbl paboTEI, YIOMSIHYTOH B IIYHKTe 3 CTaTBH 16.

Crartps 18
IIOITPABKH K IMTPOTOKOIY
1. JIro6as CTopoHa MOXET HpeJiIaraTh HOIPAaBKH K HactoswmeMy IIporoxony.

2. IlpenmoxeHus o rMompaBKax K HacrofgmeMy IIpoTOKoNy paccMaTPHBAIOTCS Ha
copemanmy CTOpPOH.

3.  Tekcr mo6oii npepjiaracMoit nonopasky K Hactosmemy Ilporoxomy
TPEICTABNSAETCS B MACEMEHHOM BHJE B CEKPETAPHAT, KOTOPHIA KOBONHT €€ IO
cBeeHHA Bcex CTODOH He IMO3IHee 9eM 3a NeBAHOCTO NHEH 0 Havana
COBEHIaHHUSA, Ha KOTOPOM IIpeJjIaracTcs ¢¢ IPAHATHE.

4, ITonpaska x HaCdemeMy IIporokony IpUHEMAaeTCA KOHCEHCYCOM
npencrasuredeit CTOPOH, IPUCYTCTBYIOMMX Ha COBelNaHMM. I[IpHHATAs mOIpaBkKa
NPEeNpOBOXKAAETCA CEKpeTapHaToM Jleno3ATaprio, KOTOPBIA PacIPOCTPaHSMET €€
cpenn Bcex CTopoH miada ee NpuHATHI HMH. [lompaBKa BCTyHmaeT B CHIY JIA
npuHaBmMuX ee CTOPOH Ha HeBAHOCTHIM AeHb IOCHE JATHI CHAYH HA XpaHeHHE
Henosurapuio nByMa TpeTaMU 3TEX CTOPOH CBOHX JOKYMEHTOB O NPHHATHH
JaHHO#! monpaBkyu. IlompaBka BCTymaeT B CHIIY AJst 000 xpyrod CTOpOHE! Ha

IEeBSAHOCTHIA JeHb IIOCIE JAThl CHAYH Ha XpaHeHHe 3TON CTOpPOHOI CBOEro
JOKYMEHTA O NPHUHATHH IIOIIpaBKM.

Cratesa 19

IIPABO IrOJIOCA

1.  3a mcKiOYeHHEM clydacB, IPEJYCMOTPEHHBIX B IYHKTE 2 HacTOAHIeH
CTaTBH, Kaxgass CTOpOHA MMeeT OMH roJIoc.
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2.  PernonalibHble OPraHM3alMH SKOHOMHYECKOH MHTEIPALMH OCYIIECTBIAIOT
CBO€ IIpaBO rojnoca o BOIIpocaM, BXOIAIODNM B HX KOMIICTCHIIMIO, pacniojaras
YHCIIOM I'OJIOCOB, PABHBIM YHCIY MX rOCYNapCTB-YIEHOB, SBISIOMMXCSH
CroponaMu. Takue OpraHH3alfiK YTPauHBalOT CBOE IIPABO rojIoca, €CHIHM HX
rocyjapcTBa-yileHbl OCYIIECTBISIOT CBOE ITPABO IojIoca, U Ha06OpOT.

Cratpa 20
YPEI'YJIMPOBAHHE CIIOPOB

1. IIpy BO3HMKHOBEHHH CIIOpa MeXIy aByMs M Gonee CTopoHamm
OTHOCHTEJIBPHO TONKOBAHHS HIM NPHMeHeHUs HacTosmero [IpoToxona onu
CTpeMATCA K YPEryIHPOBAHMIO CIIOpA IyTeM IIePErOBOPOB MIIH JIOGHIM APYTHM
cnoco6oM, IpUeMIeMBIM IS YJacTBYIOIMIMX B criope CTOPOH.

2.  Tlpu nognucanuy, paTudUKANNE, IPHHITAM HIK YTBEPXKICHHUH HACTOSIIETO
IIpoToKONa MIM NPHCOEAMHEHHM K HEMY HIIM B o6oe BpeMs nocie 3Toro jobas
CropoHa MOXET B IACPMEHHOM BHjI¢ 3aABUTh JI€NO3UTAPHIO O TOM, YTO
NPAMEHUTENHHO K CIIOPY, HE YPETYINPOBAHHOMY B COOTBETCTBHH C IYHKTOM 1

Hac'roxmeﬁ CTaThH, OHA NIPHHUMAET OOHO N3 CIHEeNVIOIIHMX CPEeICTB
yperyJIHpOBaHHs CIOPOB B KadecTBe 00a3aTensHoro amns mioboit Croponsi,
MpHHIMAOMEH Ha ceGd Takoe XKe 0643aTeIbCTBO:

a) yperyJHpPOBaHHE CIOpa B COOTBETCTBHH C IIOJNOXeHHAMH KoHBeHIMH,
KaCalOITHMHCA YPETyJIAPOBAHHY CIIOPOB, BOSHHUKAIOMIMX B CBA3M ¢ KoHBeHIHEH,
eca Cropons! IIporokoina sipnsarores CropoHaMy KOHBEHIIMH B COIIaCHITHCH
cYMTATh B KaYyecTBe 06I3aTEIHHOI0 B OTHOIICHHH KaXXHMON M3 HHX OJHO WK 06a
cpelicTBa YperyJHpOBaHUA CIIOPA, MpeXycMOoTpeHHbIe B KOHBeHIWH;

b) B m060M JpyroM ciydae Iiepefjava cIiopa Ha pacCMOTpPEHHe
Mexxmyraponsoro Cyna, eciii CTOPOHBI He HOTOBOPATCA 06 apOuTpaxke HIH
Kako#-1u6o mpyroi ¢opMe yperyadpoBaHHA CIIODA.

Crarps 21
NONITMCAHHUE
Hacroamuii IIpoTokon oTKpeIT Mg nommicanua B Jlongone 17 mioHsn
1999 roga mo ciaygaio npoeenenusa Tpethell KoadepeHnun Ha ypOBHE MHHHCTDOB
"OKpyKaomasa cpeja ¥ 340posse”, a 3aTteM B LIeHTPANBHBIX YIpeXKASHUAX

Opranusamuu O6veguaennsx Hanmit 8 Heto-Mopke po 18 monsa 2000 roma
rocygapcrTsaMH - 4jieHaMH EBponefcKOil SKOHOMIYECKON KOMHUCCHH,
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rocyiapcTBaMu - WicHaMu EBpPOMEACKOro pernoHalbHOro XoMuTeTa BeceMupHoil
Opranmn3anuu 3xpaBooXpaHeHHd, rocyaapcTsaMn, HMCIOIMNMH KOHCYJ’IBTaTHBHLIfI
cTaTyc NpH EBpONEHCKOA SKOHOMHYECKOH KOMHCCHE B COOTBETCTBHU C

nyHKToM 8 pesomonun 36(IV) Dxornommyeckoro u Conuansaoro Coseta OT

28 mapra 1947 ropna, a TakXke perHOHANBHLIMHM OPraH®3AIUAMH SKOHOMHYECKOM
HHTErPDAlMH, CO3TAHHLIMH CYBEepEeHHLIMH I'OCYyEapCTBaMH - WieHaMu EBponelickoit
SKOHOMHYECKOH KOMUCCHH HIH EBpONeicKOro peruoHaIsHOro KOMHTETA
BceMHpHO#M OpraHH3aLMM 3APaBOOXPaHEHHA, KOTOPHIM HX IOCYJapCTBa-‘LICHbI
Iepenan HOMHOMOYHS I10 BONIpocaM, peryiupyeMbIM HacrosamuM IIpoTokomoM,
BKIIOYas NIOJTHOMOYHA 3aKJIIOYATH NOTOBOPBI, KACAIONMIHECA NaHHBIX BOIIPDOCOB.

Cratpg 22

PATH®HKALIAS, IPUHATHE, YTHEPKIIEHUE
W NPUCOENWHEHWE

1. Hacrosmuit IIpoToxon nogneXuT paTHhHUKANUA, TPAHATHIO WIIH YTBEPKIECHHUIO
HOXIHCABINAMHU €I'0 rOCyJlapcTBaAMM K PErdHOHANBHBIMHA OPraHU3aAIUIMA
SKOHOMHYECKON HHTErpaliym.

2.  Hacroamwmii IIpoTOKON OTKPBIT I NPHCOEMUHEHUS IS FOCYIAPCTB U
opranm3anmii, YKa3aHHBIX B cTaree 21,

3. Jo6as ykasaaHad B craThe 21 opraHMsanus, KoTopas CTAHOBHTCSH
CTOpPOHOI IIPDH TOM, YTO HM OHO U3 TOCYAAPCTB-4JICHOB STOH OPraHH3aIlMK He
sapiasgeTca CTOpOHOM, CBA3aHA BCeMH 0013aTe/IbCTBAMH, IIPEXYCMOTPEHHBIMHU
HacrossmuM IIpoTOKONIOM. B cllydae ¢ TaxMMM OpraHM3amysAMM, KOTHA OXHO HIH
HECKOJBKO rocCyJapCTB-YJICHOB TAKHX OPraHH3anuil asisiorca CTopoHaMHu,
NaHHAS OPraHM3aLMA M €€ roCyJapcTBa-4iIeHb] NPHHNMAIOT PElieHAe B
OTHOIIIEHHH X COOTBETCTBYIOIIMX OOM3aHHOCTEH 110 BBHITOIHEHHAIO CBOMX
06s3aTeJIbCTB 110 HacTosmeMy IIpoTokomy. B Takux ciydasx jgaHHAA
OPraHu3alMs ¥ rOCyJapcTBa-YlleHbl He MOTYT OJHOBPEMEHHO IIONb30BATHCA
IIpaBaMH, IIPEAYCMOTDEHHLIME B HacTosmieM IIpoTogone.

4, B cBomx moxymeHTax o paTudHKAINA, IPHHATHH, YTBEDXKICHAN UIN
NIPHCOEAMHEHUH PErHOHANBHBIE OPraHU3alM SKOHOMIYECKON HHTEerpalyy,
YKa3aHHbIE B CTaThe 21, 3asBIAIOT O TIpelieNaX CBOeH KOMIIETEHIMY B

OTHOILIEHUH BOIIPOCOB, PEryIHPYyeMEIX HacTosamuM IIpoTokolioM. DTH opra’u3anuu

Taxxke MHGOPMHUPYIOT HemosuTapus 0 MOOOM CYNISCTBEHHOM W3MEHEHHH IPENelIOB
CBOEHl KOMIICTCHIHE.
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5. IToxymeHTHI 0 paTHbHKAINH, IPHHIATHH, YTBEPXKICHAN HIH HPHCOeTHHEHAN
cHaioTcd Ha xpaneHHe I'eHepansHoMy cekperapio Opramusanun OO0neXMHEHHBIX
Hamuit.

Cratps 23

BCTYILIEHHME B CHIIY

1. Hactosmmuit TIpoToXoN BCTymaeT B CHITy Ha JeBSHOCTBIH JeHb NOCHe CHauy
Ha XpaHeHHNe MEeCTHAXIATOrO HOKYMEHTa O pa'm(bmcam, NPHUHSITHHA,
YTBEpXNACHUN UNH NIPUCOSKHHEHUH.

2. JInsa meneii myHKTa 1 HacTOAIOEeH CTATHH JNIOGOH JXOKYMEHT, CLABAEMbIA HA
XpaHeHHe PErHOHANBHOIN OpraHp3anuesl SKOHOMHYECKON MHTErpaluf, He
paccMATpHBAETCA B KAYECTBE HOIONHUTENHFHOrO K JOKYMEHTAM, KOTOPhIE
CHAIOTCA Ha XpaHeHHe rocynapcTBaMy-WiIeHaMH TaKOH OpraHH3aIuH.

3.  JIng Raxporo rocygapcTBa MIIM OPraHHM3alHH, YKa3aHHBIX B cTaThe 21,
KOTOpBIE PaTHOUMIIHDPYIOT, IPHHAMAIOT HITH YTBEPXKNAIOT HacTosmmit [IpoToxkon mimn
NPHCOSARHAIOTCA K HEMY 1OCJIe CHaYH HAa XpPaHCHHE NISCTHANIIATOTO JOKYMEHTA

O paTudHKanyH, IPAHSITHAA, YTBEPXKICHUHN MM [IPUCOCHHHEHNN, IIpoToKon
BCTYNAeT B CHIY Ha JeBSAHOCTBIA JIEHb I10CJIE CHAYH Ha XpaHEHHE TaKuM
FOCYJapCTBOM HMIIM OpPTraHM3anHeld CBOEro JOKYMeHTAa O paTHdHKaIHH,

NPUHSTHH, YTBEPKIECHAH WM NMPHCOENMHEHHH.

Crathga 24
BBIXOIO
B mo6oe BpeMs 0 MCTEYEHHH TpeX JeT CO JHS BCTYILICHHS B CHITY ,

Hacrosmero IIpoToxona mis xakoi-m60 Cropousl 3Ta CTOPOHA MOXKET BBRIATH M3
IIporokona myTeM HanpaBlIeHHS MACKMEHHOrO YBeIOMIICHHS JleIro3aTapHIo.
JIro60it Takoi BHIXOH MpHOGpeTaeT CHIy Ha JEBSHOCTBHIM JEeHb IOCIE JATHI
MONy4YeHUs YBeJOMNCHHA 0 HeM JlenmosurapueM.

Crares 25

JEIIO3UTAPAH

B kauectse Jenosuraprs Hacroamero IIpoToxkona BhICTYIIaeT
I'eHepanbHeIi cekperaph Opraam3anun OO0bpenuHeHHbIXx Hamuii.
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Crarps 26
AYTEHTHYHAIE TEKCTHI
TTopnuuuuk Hacrosaniero Ilporokona, AHTIHACKUIA, HeMEUKHUH, PYCCKHI H
dpanIy3cRHIT TEKCTHI KOTOPOrO SBAAIOTCS DABHO AYTEeHTHYHRIMH, CHAETCA HA

xpaHeHue I'eHepanbHOMy ceKperapio Oprammzannnr O6pepnHeHHbIX Hammii.

B YIOCTOBEPEHHE YEI'O HuxemoxnucaBUIAECH, JOJDKHBIM 06pa3oM Ha TO
YIIOXTHOMOYEHHEIe, TTonmucany HacTosmuit [Iporokon.

COBEPHIEHO B Jloapmone 17 wioHsS OAHA THICAYA JEBATHCOT NEBHHOCTO
JEBSTTOro roja.
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transfrontiéres et des lacs
internationaux, fait a4 Londres le
17 juin 1399, et dont 1/original se
trouve déposé auprés du Secrétaire
général des Nations Unies.

Pour le Secrétaire général,
Le Conseiller juridique
(Secrétaire général adjoint
aux affaires juridiques)

/

Organisation des Nations Unies
New York, le 18 juin 1999
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